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LOK SABHA
'I'hursday,_December 24, 1964/Pausa 3,
1886 (Saka)

‘The Lok Sabha met at Eleven of the
Clock.

[MR. SPEARER in the Chair]

ORAL ANSWERS TO QUESTIONS
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Shri Narendra Singh Mahida: May
I know whether the doctors will con-
sist of physicians only or surgeons
also?

Dr. Sushila Nayar: There are all
kinds of specialists—surgeons, physi-
cians and others.

Shri Shinkre: Will the Ministry
take any steps to avoid at least the
export of medical practitioners to
such advanced countries as England
in view of the shortage of doctors in
the country?

Dr. Sushila Nayar: We have done
our best to prevent the exodus of
trained doctors to some of these deve-
loped countries. We have also impos-
ed certain restrictions on those who
are going abroad for further training
as well from that very angle; we
want them to- learn all that they can
learn first within the country.
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Shri S. N. Chaturvedi: May I know
whether the nationalisation of the
audit service has been considered in
this context?

Shri B. R. Bhagat:
connection.

No, not in this

=t gaataty W - o @R
adr % I3 a3 faar § @@ oA
frad & =T fovaar &war wmaT § 7

s To To WHA : I I T A1Y
A EA T F FIT AT FAME |

Shri Buta Singh:; I want to know
the number of Ministers and Chief
Ministers both former and present
ones, gainst whom cases of tax-eva-
sion have been registered and speci-
ally with reference to the arrest of
Bakshi Ghulam Mohammad, the
formed premier of Jammu and Kash-
mir whether there is any case of tax-
evasion registered against him.

=t gTA T THAW : F AT

Shri B. R. Bhagat:
the question.

I couldn’t hear

Mr. Speaker: The names of Minis-
ters, both former and present ones,
against whom cases have been regis-
tered for tax-evasion.

Shri B. R. Bhagat: Obviously, I do
not have the information right now.
1 want notice for this. So far as
their salaries are concerned, the taxes
are deducted at the source.

Shri Hari Vishnu Kamath: He says

some; not all. (Interruption).
Mr. Speaker: Shrimati Savitri
Nigam,
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Shri Buta Singh: I made a refer-
ence to a particular person.

Shrimati Savitri Nigam: The news
had appeared in all the papers that
door-to-door inquiry scheme has been
started. I would like to know what
are its details and what are the bene-
fits achieved so far from this scheme.

The Minister of Finance (Shri T."T.
Krishnamachari): In the matter of
checking tax-evaders, there can be no
one set scheme. If T had asked the
officials to tell me what all they do,
we will be giving advance informa-
tion to tax-evaders.

= ®o Mo AR : FAT TZ AW
T2t 2 fF oF 776 T 79 FLEY AR
¥ 1%o, 2%0, 10%0 , 2070 TTFA AT
&1 ¥ & 7L I M 95 93 39
uizd #7 faez gary m% IR ED
37 ¥ f@ars w33t ®a7 Ay §

weqer WA S KT qAZH
3 F #r 39 F org fgar sy

H| TREMIAR A ¥ F A
awa § 5 a0 F T A1 qiwT
f& A fo .11 gu Eai &1 foamn
qar JIEr ¥ |

Shri T. T. Krishnamachari: As a
matter of fact, if we know how much
is the precise amount of tax, we had
collected it. We are trying to find
out how much it is and that process
is going on all the time.

=t aunw Tag : star f5 A
far =Y 7 g gATfTY 92T § wATAT
q1 5 39 gisd F A9 oA q={y
T F I gwdl, @O ITE WK
framl & AT 5 TYAT W AT @
S A I F JT F AT ATQ@T )
R gelr i @ A 39 faw
aifast ¥ g @ ag &A1 ¥ g
g
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Shri T. T. Krishnamachari: I am
afraid, I do not remember to have
stated any time that we will not be
stringent in regard to tax-evasion..

Shri Bade: While speaking on
Direct Taxes Amendment Bill, the
hon, Minister had said that the tax-
evasion could not be stopped imme-
diately and he did not give any
reason so far as I remember. May I
know what are the reasons and what
steps are you taking immediately in
that regard?

Shri T. T. Krishnamachari: My
colleague mentioned that in 1963 we
had only 1.3 million assessees. We
hope to reach about 2 millions this
year and the numbers are being added
up every day. In the meantime, we
are trying to get information from
various people and we are trying to
get hold of books and all that. This
is a continuing process.

Shri D. N. Tiwary: May I know
whether there is any scheme of writ-
ing off income-tax in the case of those
who are unable to pay or those whose
business has stopped and, if so, what
is the amount written off during
1963-64?

Shri T. T. Krishnamachari: I have
not got the information.

Shri U. M, Trivedi: It has been
stated by Shri Biju Patnaik that his
total income was Rs. 10 crores. Has
it been brought to the notice of the
Minister that out of these Rs. 10
crores the income-tax was recovered
from him for the entire sum of Rs. 10
crores?

Shri T. T. Krishnamachari: We do
not keep track of all the statements
people make about their income.
Naturally, the Income-tax Officer will
take notice of this.

Shri Hari Vishnu Kamath: The
answer was evasive. In public
interest you, Sir, should step in and
say . . .

Mr. Speaker: The answer has al-
ready been given that a separate
question might be put.
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Shri Hari Vishnu Kamath: After all,
Mr. Biju Patnaik did not make it as
ex-Chief Minister; he made this state-
ment about three years ago, when
he was in office as the Chief Minister
of that State. I would like to know
whether Government have made any
inquiries at all in regard to this mat-
ter. He is reported to have said ‘I
was a pauper about ten years ago,
but today I am worth Rs. 10 crores; I
am sorry I have not got more’. That
is what he is reported to have said in
the papers.

Mr. Speaker: The hon, Minister has
said already that the answer to that
question is not ready, and separate
notice might be given.

Hag "aeal g1 e
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AR GO & T & A g SAST W
FEem ¥ far daw &)

Shri Subodh Hansda: The hon.
Minister has stated that the cost of
construction will go up to Rs. 60
lakhs. May I know whether there
will be reduction in the cost since the
Planning Commission had asked all
the construction units to see that the
cost of construction is reduced?

Mr. Speaker: The cost of construc-
tion is not there.

Shri Shinkre: Part (c) of the ques-
tion relates to the total expenditure
involved or the total cost.

Mr. Speaker: The hon. Minister has
said that that would be known omly
after the construction is completed.

Shri Subodh Hansda: The original
estimate was Rs. 60 lakhs. I want to
know whether there will be any
reduction.

Mr. Speaker: That will be known
when it is completed.

Shri Basumatari: May 1 know
whether it will be obligatory on the
part of the Members of Parliament to
go to that new multi-storeyed build-
ing when it is completed?

Shri Mehr Chand Khanna: That
would be a question for the hon.
Speaker and the chairmen of the two
House Committees to consider. But I
do wish to submit to the House that
I was told that there was shortage of
accommodation for Members of
Parliament, and therefore, with that
in view we are building this big
building, and I would expect Mem-
bers to make full use of it.

Shri Kapur Singh: What will be
the rent structures of these rooms,
and will these rooms as well as the
club be equipped with air-conditioners
during summer months normally?
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Shri Mehr Chand Khanna: As
regards the question of rents, you
also had kindly raised it the other
day. I am having the matter examin-
ed. I am not in a position to state
anything definite before the House
just now, but I do want to
make one observation that we do not
want to make anything at the expense
of the Members of Parliament; the
rent will be reasonable, and T shall
see that the rent is not unnecessarily
increased.

Shri Kapur Singh: He has not
answered the latter part of my ques-
tion. These rooms are so small that
we cannot live there until they are
normally air-conditioned.

Shri Mehr Chand Khanna: As far
as air-conditioning is concerned, there
is no such proposal. There is diffi-
culty about foreign exchange and all
that. But provision has been made
in each room that if an hon. Member
wishes to have an air-conditioner
installed, the facilities would be
available for him.

Shri Kapur Singh: What about the
club? He has said nothing about it.

Mr. Speaker: That will not be for
him.

Shri Mehr Chand Khanna:
is no such proposal.

There

Shri Kapur Singh: We refuse to go
there. You cannot compel us to go
there.

Shri Hari Vishnu Kamath: Is there
any truth in certain press reports to
the effect that the fine hostel which
Members of Parliament occupy at
present, namely, the Western Court
Hostel, is being put to some undesir-
able use . . .

Shri Raghumath Singh: What is
“undesirable’ use? Please explain it.

Shri Hari Vishnu Kamath: I am
coming to that.

If it be so, does Government pro-
pose to remove the MPs who elect or
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prefer to stay in the Western Court
Hostel forcibly from that Hostel?

Shri Raghunath Singh: He should
explain what is the undesirable use,

Shri K. D. Malaviya: I would like

to know what is the undesirable
nature of the use.

Shri Hari Vishnu Kamath: Differ-
ent use, I will say—if they are ob-
jecting.

Mr. Speaker: Order, order.

Shri Mehr Chand Khanna: If the
hon. Member wishes to imply that
wherever an MP lives that is wholly
desirable . . .

Shri Hari Vishnu Kamath: Let him

go on. I am not interfering.
Shri Mehr Chand Khanna: The
idea is that after this Hostel is

vacated by the MPs, as I said only a
short while ago, the matter will be
discussed with the Speaker and the
Chairmen of the two House Com-
mittees, and we will put it to the best
possible use. But I do expect that
when we are having this beautiful
hostel in Rafi Marg....

Shri Ranga: Let us have the more
beautiful one.

Shri Mehr Chand Khanma: ....
where all facilities are being provid-
ed, Members who are living in
Western Court will move to the new
hostel.

Shri Hari Vishnu Kamath: No, no.
We refuse. We will stay put. You
will have to take us out forcibly.

Let us see whether
There

Mr. Speaker:
they will go willingly or not.
is no question of compulsion.

ot gew w wgma : X AR
ST =g § i wTAe Helt ¥ qqemar
fF 720 F a1 foaaT W FR @A
g I afz aai< waT § d6g we
T Ao F oW g
ar # fFrad = Ry A, afe e,
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TEqW AERT ¢ RE AEE A
ART TG 1
Shri Kapur Singh: I insist on com-
municating to the hon. Minister that
these rooms are more suitable for
keeping poultry than for putting up
gentlemen. He says they are not
going to have air-conditioning equip-
ment normally put there.

Mr, Speaker: Order, order.

Shri Ranga: In view of the fact
that the late Pandit Motilal Nehru
stayed there, and so many other dis-
tinguished patriots of our country also
stayed there, and the Motilal Nehru
Centenary Committee and the country
in general took interest in placing a
plaque and statue in Western Court,
and also considering its architectural
" beauty, which has not been equalled
by any of the new buildings that the
Government of India have been able
to put up....

Shri Hari Vishnu Kamath: Classi-
cal columns.

Shri Ranga: ....why is it that

Government should think of convert- -

ing it into a hotdl, a commercial con-
cern, instead of encouraging MPs to
continue to remain there, in addition
to the other buildings where accom-
modation is being provided for
Members?

Shri Mehr Chand Khanna: The
question is entirely of a hypothetical
nature. . I will go on repeating my-
self, that the whole matter will .be
examined by the Speaker along with
the two House Committee’s Chair-
men.
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i gew wa wgma : K A®
ST FEA E fF e sm e A g%
Tfa gl FT A &, AT g, A
FH F1 g § AR I FW A F
wE?

sy TREET aig el 9t w
T 99 T g !

Dr. Ranen Sen: Is it a fact that
recently, within the last month or so,
some searches have been made in
Calcutta, and a certain amount of
money has been recovered; if so, what
are the names of the firms, and what
is the amount recovered?

The Minister of Planning (Shri B. R.
Bhagat): It is true that a number of
searches have been made in some
other places also, and some money has
been recovered. For a detailed state-
ment, I would like to have a separate
notice.

st gEH I TP A IW F
I W FT I AGH ATAT |

WEqET WP 1 &1 I /Y FTIF
73 o9 fEe as & ™ §

! gzw 7 Fgam : ¥ ¥ qer v
frzg A fRfaaisr ga &, afe g
for o &7 &, 9 7 ITTIFW A
faar 83

weaw wgem - wg foar & %
Ty

ot gy fag ¥ Tg AAT S1EQT
g o w3 O § & ag A arad
Y F FI Al (99 7, q¥ qg FTT
fosf mrg gt ¥ ot A Fa7 gt ¥ 7@
wrent fasf ord oY agi ox it @y =
grgey § F1E gy ot wg g ?
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s Fo o Wi : A HTeAY oyt Y
T & & I1 19 AT@ T F FAY
iz farr § ag w0 o & saR
F I OF G &, 7 g T 4 fF
ag w14 fad wgf & =18 o 33%7 qar
agi g

o1 «qag fag - 3§ 4 FT AW
FTE ?

W) FoWo T : IT HH AT ATA §
TS IS w6 S 5 e fasn
FT =YX FXH aTAT TF GF & |

1 ¥qATa fag : 99 agl w0 A=
F A F & g FE e fAww § a1
Stgt & ag =rs 4 gfew 1 agt o wEY
AT I FT AR 4T |

oY Fo TWo WA @ ITTRT AT
@ |

Shri Sham Lal Saraf: Since this

black money has been traced, may I
know what enquiries have been made

so far in order to ascertain the
sources of this money?

Shri B. R. Bhagat: Along with that,
the books of accounts have been
seized. The money has been made as
a result of undeclared profits. There
is no other source.

Shri Morarka: Is it a fact that this
party has gone to court complaining
that the amount seized was much
more than the amount actually
declared before that person?

Shri B. R, Bhagat: They had gone
to court, but they had not made this
allegation.

o ®E TR o7 - ag B9 AN
fat & &9 7T QY g 7 99 qav
gafr faet & 7

werR REAw - 99 T fedew A
I F AG FJ[T FW 7
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= w1 T TR - Ag FH A
et & w7 FT EY A IT*T qETar
frT g A A aTa &

e "R . AT, AR

(A ferdan : qg 91 B AW F
faerfaar & ag Towa oK avad &
TE § T @ AT a<g TG FT AFATS
hA @ & A1 FaT grafraq wAY @ET
= g, & A @ s e
F 9T § By AL T, TA fFaw FE
e fax Mt fvaq AN F I a9
arfasr & wr & 7

St To o WA : T FTARI AR
AFAT GIE A1 § TF G447 I QY
¥ 3¥ @ g

st @€ : gg A 19 W@ TEAT
e @ s foas fog 5 =ma 3 v
fr ag @ #< faar mar i sar
AT A FX fear § a ag @ S &
2 Ife gt TT9e T A sAF AT
7 $20 {wenty 7t 7 |raTer wea
FErEl a1 § | sfen Fn oag A
09 9 & gAY FFE A gFTET
qF F W JGA FT GER T qqE
frar g ?

st @0 To W@ : I & ¥
JATHT XY Y IEW@ @A QY @i W
¥ A7 AfFq A IEEr IEE TEY
FaEr T R

oY wo ATo foarY : 7w I% fae
q¢ 7T g F TW a<g F oy AR Y §
MRl cgeR Ty T F
T T § 7

seae wEAT ¢ qg A 9 gy
T HH AT T ¢ |
Shri Bhagwat Jha Azad: We would

like to know whether, in order to
‘better appreciate what the Govern-
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ment is doing, a White Paper on black
money would be laid on the Table of
the House.

Mr. Speaker: Would he place a
paper on the Table of the House?

|t &F : HeA "R, W9 ¥ qg
FHftean e frar 2, dfFw w8
aTT TG AT ] |

Mr. Speaker: Is there any intention
to lay a statement on the Table about
all these seizures that have been
made?

The Minister of Finance (Shri T. T.
Krishnamachari): It is very difficult
to give an assurance about that. If
it is a question of giving individual
information, there is some difficulty
until the whole thing is proved. But
from time to time, I think we give a
gist of what is being done. Early
next session we will give an indica-
tion of the number of searches con-
ducted; we will consider that.

oerw AEEQ AT WA AT
Iw@T |
= gEH AT FTHAW qeqer

wERT, g WA TW ¥ | IF@ F)
ag # ¥ fear s

weger WEEY ;A gAY gART |
Hotels

+
Jf Shri Subodh Hansda:
1\ Shri Pottekkatt:

Will the Minister of Works and
Housing be pleased to state:

(a) whether it is a fact that Gov-
ernment have under consideration a
scheme to construct a large number
of hotels of larger accommodation
in the cities of Bombay, Calcutta,
Madras, Ernakulam and Delhi to
accommodate the tourist traffic; and

(b) if so, the broad outlines of this
scheme? o

*665.
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The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna): (a)
and (b). At present, Government are
considering a proposal to construct a
700 to 800-bed hotel in the Capital.
The scheme has not yet been finalised
and, therefore, no details can be
given. A delegation has recently
returned after studying the designing
and construction of modern hotels in
Hong Kong and Japan. The planning
.of the new hotel will now be taken
in hand in the light of the experience
gained by the team. It will take at
least a year before the plans are
ready and the scheme is finalised.

There is at the moment no propesal

for construction of hotels in other
cities.
Shri Subodh Hansda: Since the

‘Government have decided to cons-
truct a large number of hotels, big
hotels in five big cities . . .

Mr. Speaker: No, no. He said that

only in Delhi there is a proposal and’

not in any other city.

Shri Subodh Hansda: I am sorry;
I did not hear him, The hon. Minis-
ter has said that a delegation had
gone to Hong Kong and other places
to find out the models of hotels. I
would like to know whether Govern-
ment have spent a large sum of money
to send this delegation?

Shri Mehr Chand Khanna: No, very
small sum of money; maybe a few
thousand rupees.

Shri Subodh Hansda: In view of
the Government’s construction of
some hotels, I would like to know
whether in accordance with the hotel
enquiry committee’s recommendations
Government propose to set up a cor-
poration to manage all these hotels.

Shri Mehr Chand Khanna: There is
a big shortage of hotel beds and it
has affected our tourist traffic and so
it ig desired to set up big hotels—
small and otherwise too 1, 2, 3, 4 and §
stars they are called—in some of the
important cities in the country.
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Shri Subodh Sansda: My question
was not that.

Shri D. C. Sharma: Has it not come
to the notice of the hon. Minister that
a hotel is needed at Chandigarh and
at Pathankot in the interest of tourist
traffic and if it has come to his notice,
may I know what steps he has taken
in the interest of tourist traffic in
these places?

Shri Mehr Chand Khanna: I have
no information on this matter.

Shri Basumatari: In viéw of the fact
that Assam is very important from
the point of view of tourism, may I
know whether there is any proposal
before the Minister for putting up
some hotels there?

Shri Mehr Chand Khanna: Not to

my knowledge.

Shri Hari Vishnu Kamath: To what
extent are press reports correct that
the world wide Hilton Chain is pro-
posing to construct another link in
the chain in Delhi, how if so of the
Press report is correct, how far will
the activities of Government as a ho-
telier be affected in Delhi or else-
where? -

Shri Mehr Chand Khanna: As re-
gards the first part of the question,
that question may appropriately be
addressed to the Ministry of Trans-
port who are dealing with tourism.
We are constructing hotels in the pub-
lic sector in the Ministry of Works
and Housing and these will be en-
tirely owned and run by the Govern-
ment in the public sector.

=Y qo o ATEYTH : WX FIE
qTédz ®F FYE TT FIT TAT AR,
@ G IT AT W AW WK
wgraar @ gy § 7

oft AEC oy W F faeelt g
g w7 & faq qare g L § A
€T | Y wesr defaa &, @ A
FEAT
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Shri Narendra Singh Mahida: Is it
the policy of the Government to
allow construction of hotels in the
private sector also?

Mr. Speaker: He has already ans-
wered on that point.

Shri Buta Singh: Since there is not
a single good hotel at Ludhiana . . .

Mr. Speaker: That is a different
thing altogether, he cannot put it in
this question. I know that city also.

Shri R. S. Pandey: How many
foreign firms who are experts in this
business have applied for permission
to construct hotels in India?

Shri Buta Singh: Since there is not
even a single hotel at Ludhiana.

Mr. Speaker: That
question altogether.

is a different

Shri Buta Singh: It is a
international importance.

city of

Mr. Speaker: I know that. But
that does not come under this ques-
tion,

Shri R. S. Pandey: May I know how
many foreign firms who have exper-
ience in the hotel industry have ap-
plied to construct this hotel in India?

Shri Mehr Chand Khanna: I think
I have already replied.

Shri S. N. Chaturvedi: May I know
whether the Government is concen-
trating its attention only on big
cities or whether it would take into
consideration the places of historic
interest where private enterprise is
not coming forward, with the result
that the tourist industry suffers?

Shri Mehr Chand Khanma: This
Ministry is not concerned with such
aspects.

Mr..Speaker: ‘We are not concern-
ed with these things in this question.
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#ad Tl 9 azw fafde g fafam
= fasy

*666. i {FaA qeAaw : AT
e G I TAM HT FA FA F

(%) wea ¥ “fafemw” & =
qifes ame & fasy arem “FAreTE-
RS g A ARE TN TSR
foafazs gvaf afa feeam™ feg T O
AT F G §;

(@) #ar faeely &1 daw a1 AfeH
o S U T See AW FTQTR
R afg g, a few aT ox; ok

() s fradt wd T g &
AT FT G E AT 38 F) fFa qred
A X AW FEr g 7

Wy WA A I3EA (A
qo Mo AREY) : (F) 1963—64 ¥
T B I gg Mafey H7 A0, ST WS
afga 5,555 Tod wfq fdwm & fgata
¥y fear o9r

(@) &, ww g @ 5
feeelt & d@@ @ Afewt 7 7@ wMwfy
F dw, ST ST afgq 312 T
wfq fsimme & fgara & s fear &0

(1) gi 9% "= F1 fafqq §
o+ F1E BY T AT FT wqvava @y

W R

ot fema qEaTE  OF W 9"
I T FY R I YA FET &
T gEr a1 &Y T FT I 9T Ay
AR EF AT ATEARIAY
w w faelt W@z & fram T
garg ?

Shri P: S. Naskar: This particular
medicine has been obtained by

Roche Company from Switzer-
lang and the imported price is.
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Rs. 5,555 per kilogram. The Indian
firm. Messrs La Medica of Delhi ,are
importing the raw material from
Italy, and Italy does not have any
patent law there. They can sell the
commodity much cheaper than other
countries where there are patent
laws. That is why there is a differ-
ence between the import price of the
two commodities, but the retail price
is also affected in this manner.

= femm w@mtw 0 w1 Afewr
S I oAEE S R, 98 WY W
® Mexe 2, afew ag faw s
g FT AT ] ) IW AT A AW A
@I FC 9F AR AR A & F;T
®F HY G AHAT &, TA BT THEAATA
fear ST =TfEw

TRy WA (o gAAL ATT) :
gReATE d famr @ fe QW ey
FT Ired A g 1 S gEd widf 7
arar & ag I @y qW 9T a9
fear &

Y o gznaw : 0F ) TEHR
g our g s &

To AT WL ¢ FTERETAT
oF g Sfea zzd 9 ¥fF T
a1 af 1 437 frar @, 3afae 7 aiw
it 7 -1 F o A § A 9w
A gFF & )
Shri K. C. Pant: Has the Govern-
ment taken any action to see that the
costlier chemical is banned and this

medicine is only imported from the
country where it can be obtained?

Dr. Sushila Nayar: It cannot be done
under the patent laws of the country.

Shri K. C. Pant: That was not my
«question. My question was . . . .

Mr, Speaker: She says it cannot be
done.

Shri K. C. Pant: The patent law has
nothing to do with this. She has not
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perhaps understood the question. May
I explain? (Interrupiion).

Shri Bade: They are already pur-
chasing.
= TWEAT AR AT JAE

F1 39 Mg F1 foeraa faer @ 2

T 72 T ¢ fF e g A |t e

qiF g FT AT FF AL 2, afew 7

Faq Tww ¥ w5 fa@r 7% 39 9@

weTaIT 9er g 2 7

o gaiten raT : A LY, TAT
aIT AET ] | SFET A HH 2

=t WFEd W w5 A
S we g3 8, § aE1 g S 3 |
I9 AN B IA I T FFA
FT § A 3T I AT FAET F
&5 @ &, ar fox #97 sg w9 &1
TE w1 feam stran &, S o g g9
sfa-frarm & fgae ¥ s s
g 99 f5 g@dt wa faw 312 =%
sfa-feamw 3 fegmm ¥ s <y
g7

Tro gairem ATax : F F ot fear
3 fF QAT ¥ a9 Yewe o1 & garfaw
ag i gAY & fF St g g 918
I 9T FH FWAT AT ] | §ER AT
A TE FT F g X T ], AA FT
oA T & fF g dew @1 F qarfas
F gFgAr AR I =@y W AT
T g1 | '

WeqE REWRIW : ATET AT
gaTe ag 2 % w9 gg 99w g
Al 3@ T AT T A IR qgl I
TFd |

00 GaieAT ATAT : TW FT A gE
sl & Fra zafar 3@ e faaw
T & W Ag R & @

Shri Bhagwat Jha Azad: The ques-
tion has not been answered properly.
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The simple and straight question is it
is entirely the right of the Govern-
ment of India to allow any import or
not to allow it. The answer given to
us is that it is because of some patent
agreement,

Mr. Speaker: She has answered the
question. She says, we consider it a
very essential drug and so we are
importing it.

Dr. Sushila Nayar: Under the
patents law as it operates in this
country, we are bound to import from
those parties to whom we have given
the patent rights.

Some hon. Members: No, no.

Dr. Sushila Nayar: Under the cir-
cumstances, regarding the other party
who has imported certain raw mate-
rials and tried to make the same drug
here in India at the rates quoted by
my hon. colleague, I am not absolutely
certain but I understand that already
Roche are launching a case against
them for infringement of patent rights.
Now, if we stop the import from
Roche ang if we cannot get it from the
other party also, that means our peo-
ple cannot get those drugs and hon.
Members may be angry about that
too.

Shri H. N. Mukerjee: In view of
the Minister’s implied admission that
certain foreign patentees are profiteer-
ing at our expense and we are left at
their mercy, unable to import what
we want, may I know if it is in Gov-
ernment’s contemplation to bring
about some radical changes in the
position, so that this kind of monopoly
control of our medicine market by
foreign profiteers ceases?

Dr. Sushila Nayar: The revision of
patent law is already under consider-
ation of the Government, as the hon.
Member knows. It was hoped to
introduce the amending bill in this
session.

Shri K. D, Malaviya: I presume the
Minister-in-charge is working under
certain limitations. May I know if
the Government as a whole cannot
put a restriction on the import of
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this higher cost commodity? What-
prevents Government from putting a
ban on the import of a costlier thing
as a matter of policy? Why should
the question of patent law be brought
into it? Why can’t the Government
as a whole put a ban on its import?
I want a straight answer to this ques-
tion.

Dr. Sushila Nayar: 1 have given a
straight answer that we are importing
from certain parties under patent law
agreement. We are not certain
whether we can continue to get
this product from the other party. We
shall examine if there is any other
party who can give it to us at a con-
cessional rate; we will be very hap-
py to have drugs at a cheaper rate.
‘We are as anxious about it as anyone
can be.

Leper Colony in Agra

+
( Shri S. N. Chaturvedi:
| Shri Surendra Pal Singh:
*667.{ Shri Onkar Lal Berwa:
| Shri E. Madhusudan Rao:
| Shrimati Savitri Nigam:

Will the Minister of Health be
pleased to state:

(a) whether there is any proposal
to locate a Leprosarium at Agra and;

(b) if so, at what stage the matter
stands?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes, Sir.

(b) The question of the site of the
leprosarium is under the considera-
tion of the Government,

Shri S. N, Chaturvedi: May I know
whether the site of this Leprosarium
was not finally decided when the late
Prime Minister laid its foundation-
stone last year or year before last?

Dr. Sushila Nayar: The late Prime
Minister did lay the foundation-stone
there last year.

Shri 8. N. Chatarvedi: Sir, I have
not been able to follow the answer.
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Dr. Sushila Nayar: I replied, Sir,
that it is true that the late Prime
Minister had ladd the foundation
stone at this particular site after care-
ful consideration.

Shri S, N. Chaturvedi: May I know
what new difficulties have arisen
which have created this uncertainty
about the setting up of this Lepro-
sarium at this site when there is
already a Leprosarium of the Nagar-
mahapalika near about the same site,
about 100 or 200 yards away?

Dr. Sushila Nayar: The Nagarpalika
Leprosarium has been there for nearly
30 years or so. But somehow or the
other no objections were raised against
that Leprosarium. It may be that it
‘was not well known to the public. But
now objections have been raised.

ot fag : @y gaw fow
TE & 351 & agt 97 @ avRfaw
AN AT ET F IA FT AT A |

o FHAT AT : Tg FgAT al
Rfaragasaifrserafom ¥
arEENA fFAT | HE-HAT % q
THI-ART 9T g AT IV § |

Shrimati Savitri Nigam: May I know
whether the attention of the hon.
Minister has been drawn to the news
item recently published—I think in
yesterday’s newspapers—that that site
is going to be changed and it has been
finally decided that the site has to be
changed; if so, what is Government’s
reaction to that news item?

Dr. Sushila Nayar: I have already
given my reply that it is under the
consideration of the Government.

Shrimati Savitri Nigam: I want to
know whether she has seen the news
item or not?

Dr. Sushila Nayar: Well, Sir, I can-
not say which news item hon. Mem-
ber is referring to. So many news
items on this subject have been
appearing in the newspapers. I can-
not say whether the particular one
that the hon. Member is referring to,
I have seen or not.
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Shri Hari Vishnu Kamath: Is it not
a fact that the word “leper” has been
internationally recognised as very
malodorous, and also keeping in mind
the fact that the wordq “leper” raised a
storm recently in the British House of
Commons, does Government propose to
describe the unfortunate humans
suffering from the fell disease by some
other word than “leper”?

Dr. Sushila Nayar: So far as the
Health Ministry is concerned, we have
very clearly stated that it is wrong to
call persons suffering from leprosy as-
“lepers” or call the institutions as
“leper asylums”. We prefer to call
them and we have also told everyone
about it—“leprosy patients”. The
institutions are called *“leprosy hos-
pitals” or “leprosy institutions” what--
ever it may be.

oft femaaad @ T@ AT
FAAT F FaW 9 FA foqm ga
T NI HIT FAT 39 FT JOW A g2
FTE I fear s w@r g ?

o gEteT AT : 3F WO 3fe -
TqUA F TN 9 QA R A I
ag O qF AEF AE & Afew A
gngfs T 1 a@ ¥ FREH
97 & W 5 919 To FE3 g Ay &
@ F g § fag, M @ €@
st f& o 9% §

Shri S. Kandappan: I would like to:
know from the hon. Minister the name
of the State which is most affected by
leprosy and whether there is any lep-
rosarium there?

Dr. Sushila Nayar: Well, Sir, the esti-
mate is that there are 25 lakhs of lep-
rosy patients in India, and of this the
estimate is that 50 per cent are in the
erstwhile State of Madras, that is the
new State of Andhra Pradesh and
Tamilnad together.

Shri S. Kandappan: I want to know
whether there is any leprosarium:
there?



6631 Oral Answers

Dr. Sushila Nayar: There are many
leprosari and leprosy control institu-
tions in these States.

= amaw fag o1 T &
e & ag ard A1E § 5 A & g
aw Y@y & fau gfmar agr @@ g,
AT AR # g9 T A = fag w7
T U0 U0 IGILT, TEA & | AT FTT
? i g Fifa =T @@ s ar e
H g T S, antel & fqa s
g T J AT ¥ T 99, -
97 fawad & fog S= @@ 97
g AT AT | F4T a9 & fF AR
g g A& @ AT FEA |

oA AERT WL, AT |

A AL FAT A8 AW ai E fE
o 1 awrafaw gwan S
T & 3% qETT § Jo dlo TAFHT
MY FELA TIT4C § 9Tg F A F
T faame A 31 T 8 39 TR 5T B
FT FIF T AEA FT Y 1 To Tlo
TITET F1 g7 F fA¥ wmeTFwT g

Mo FAAT AR : To Tlo TATHT
¥ gs ¥ g womg wfwaw gan ar 7
I F1 qaend gg 93 9g T, dEE
IR &1 aaAs g3 Wg A& & 1
I a1 g | weE g awm-aw o)
faFr gy Wy & A S oAy
AfgFTO AER F Ty § wmae IR
38 ga Ag e

In Tax C for
Repatriates from Burma

Indian

*669. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) whether the proposal to grant
Income-tax concessions to the Indian
businessmen returning from Burma
similar to those given to the refugees
from East Pakistan has been consi-
dered; and
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(b) if so, the decision taken in this
regard?

The Deputy Minister in the Minis-
try of Finance “¥(Shri Rameshwar
Sahu): (a) The matter is under con-
sideration in the light of special cir-

cumstances of the persons arriving
from Burma.

(b) Does not arise.

Shri D. C. Sharma: May I know

the concessions that were given to
the refugees from East Pakistan?

Shri Rameshwar Sahu: The first
condition was that the person had no
source of income in India or in a
foreign country other than Pakistan
prior to his migration; secondly he
had sufficient resources in Pakistan
which could not be brought to India;
thirdly, intimation about the moneys
left behind and production of account
books before the income-tax officer
concerned within a few months of his
arrival in India i.e., 31st July, 1964
in the case of persons who have
already migrated to India.

Shri D. C. Sharma: May I
if these concessions will be
modified in terms of the
of property and in terms of the
production of account books in the
case of persons from Burma because
they will not be able to comply with
all these demands?

know
suitably
quantities

The Minister of Finance (Shri T. T.
Krishnamachari): Yes, Sir. The mat-
ter is under consideration more or
less on the lines indicated by the
hon. Member.

Shri Narendra Singh Mahida: May
I know whether the same income-tax
concessiong will be granted to persons
coming from East Africa and Ceylon?

Mr. Speaker: We are concerned
only with Burma in this question.

Shri T. T. Krishnamachari: Yes,
Sir. The terms and conditions that
we are thinking of devising in the
case of repatriates from Burma
would perhaps be applied to others
if they are also people coming under
similar circumstances.
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Ceiling on Urbam Preperty

Shri -'l;arish Chandra
Mathur:

Shri Y. S. Chaudhary:
! Shri Dharmalingam:

Shri Ram Harkh Yadav:
Shri Vishwa Nath Pandey:
Shri D. S. Patil:

Shrimati Ramdulari Sinha:

Will the Minister of Planning be
"pleased to state the reaction of Gov-
-ernment to the Resolution passed at
the last Session of the All India
‘Congress Committee held in Guntur
regarding ceiling on urban property?

The Minister of Planning (Shri
B. R, Bhagat): Government has taken
note of this resolution, and will
consider it alongwith other measures
that may be relevant to the formula-
tion of an integrated policy for reduc-
ing inequalities in persvnal incomes
and ‘wealth.

Shri Harish Chandra Mathur: What
exactly is the question which is under
the consideration of Government and
what are its implications? Will the
hon. Finance Minister spell them out?
Is he considering the problem in the
light of the inadequancy of his present
policies of estate duty and wealth tax?

The Minister of Finance (Shri T. T.
Krishnamachari): A suggestion of this
nature is riddled with a lot of difficul-
ties. First.of all, the Government of
India must know its powers, to what
extent it can put a check on accretion
of what they call urban property. It
-may be that the power is vested in
the State Governments in which case
recommendations will have to be
made to the -State Governments. I
am not in a position to say definitely
what we will be able to do or what
steps could be taken by the Central
Government. The matter is under
examination and, as I have said, it is
not an easy problem.

Shri Harish Chandra Mathur: May I
know if it has at least been made clear
to the Government az to what is in-
tended, what is desired, by the Cong-
ress Party i passing this resolution
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and by what time they think some
radical change may be brought about?
May I know whether the Finance Mi-
nister was consulted in this matter as a
member of the Congress Party and, if
s0, what his views were?

Sha T. T. Krishnamachari:
sort of a non-official resolution.

It is a

Mr. Speaker: What happened inside
the Congress Party

Shri Harish Chandra Mathur: The

resolution must have been passed
after
Shri T. T. Krishnamachari: It is a

non-cfficial resolution. I do not think
any of us were consulted either in the
framing of it. But it is g suggestion
which has been made by the members
of the Party and, naturally, this sug-
gestion has to be examined.

Shri Harish Chandra Mathur:
resolution is by the Party.

The

Shri T. T. Krishnamachari: Once the
suggestion is made by a member and
the resolution has been passed by a
party, the matter will have to be exa-
mined in all seriousness. Beyond that
I am not in a position to say.

=Y Qo o SOQ : AT AHT
J I gl TF Ared™ a1 SEE T
f& wg diew AT g@T IOE 7
seATa Fiag qE grq qrq fRar T
2 AT IFT AT GIHTT FT 419 747
g A & @<FIT ¥ FgAT AEAT £ R
FT AT qF FT ST AR FFITA
gl TWEAT 9X #T a9 & ATy
wqqraT & w fag For "mAeEr S g
T dgi &7 9T0 a1 & a1 47 w9 37
g X B BE qETT FA
grT IR gYg FTUEN O™ FT A F
U OF OAT FIA U7 4% AT qUAT
v sAA #§ aw #1 frafy § 2 gy
& ag s awifa 9w Fmr @
ST T 7
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Y Wo To WA : T FATT THA-
T A AT A, ag AT aTn AT fE = oaw
ga Wy T w5 27 £ W 59 aa®)
& graed ® o1 @1 gw fa=re w7 7
g 9= gu wfgz § v ) G| =
o=

ot fazge awgm . WAT E
oofY gaemar wan fr foed mre gfear
TG A F 4T wfuaed § A7
ng<r grafa &7 @97 @A F arae
¥ uF geara w@IFEd A 41 Wi qAl
iy {1 S faar fs AT 5H B
avaey | fa=re 73 1§ 91 0 aver
TH G¥aE H RIS UF TN S
St fiF Aam et weafel w1 fase
F7H 94 F A & geE e

7 7

*ft S0 TWo WAF : T HFN
nF FHEN FT AAVTTAT AR AT SAF[
T o7 97 ag fEEre w99

st o Tmo arfew : #mr AvER

q 3z 7 g @ fe w7 S Az
itz qv Jifew & #7 S oAwT AF
TEA GTIED 9% 3Hq &€ Afan qEf
s & a1 sae fefesfaaom gor §
s fr-fe as A § 1 57T
faar 2 f& a5 o= si9vaEr a7 difer

AT =7iEn 7

Shri T. T. Krishnamachari: The
question of ceiling on land and the rea-
sons behind it are rather difficult to
isolate. It may be that there is an
intention to identify the tiller with the
land; it may also be that the step is
taken as a matter of apportionment of

scarce resources. So, the suggestion
made is not so intimately related . . .

An hon. Member: It is.

Shri T, T. Krishnamachari: . .
to the steps taken in regard te them.
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Wi go Wo WY : Wl WEIRA
AT TG T Z FAT 0% T A Awew
a7 fq=m %7 72 § a9 f5 oF 7o w47
Fza & f5 g7 77 faar ®37 A1 @
o gurgr 73 fa= 17 Frn g w4
fra av fa=re & zgr 2 ur 21 oA
g
Shri T. T. Krishnamachari: The

whole question is a problem and pro-
blems have to be considered.

Shri A, P. Jaim: This question has
been before the country for the last
ten years. If I remember correctly.
there are certain reference to it in the
two Plans. May I know what is the
present thinking of the Government or
is there no thinking on this particular
matter?

Shri T. T. Krishmamachari: I said’
the matter is now under examinatior
by Government,

Shri Kapur Singh: May I ask wha'
principles of socialist planning or hu-
man ethics justify the retention or
double standards in relation to ceiling*
on rural and urban properties?

Shri T. T. Krishnamachari: Unfortu.
nately, I do not think you will permit
me to enlarge the Question Hour in
regard to the principles of socialist
planning on which there might be &
very wide variety of views.

Shri H. N, Mukerjee: In view of the
fact that leaders of Government have
been, at least morally, parties to this
decision at Guntur, may I know if Gov-
ernment is going to go ahead with this
matter in spite of the difficulties which
the Finance Minister is repeadly em-
phasizing; or, do I understand that the
matter is left to hang in thin air ana
remain vacuous for as long as we car
care to foresee in the future?

Shri T. T. Krishnamachari: The res-
ponsibility of the party which is sitting
on this side in regard to what their
Party has decideq is a thing that the
Party recognises and, I think, having
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recognised it, the people who are plac-
ed in power by the Party will do what
is desirable and necessary and in con-
formity with the Party’s own views.

Mr. Speaker: Shri S. S. Deshmukh.

Shri H. N. Mukerjee: Sir, I want
to seek a clarification. We are Mem-
bers of Parliament. We have nothing
to do with the Congress Party. Now,
the Congress Party runs the Govern-
ment and the Ministers are here
answerable to this House and they
have to tell us what they are going
to do or not to do. I asked this speci-
fic question that in view of the matter
being left to hang in this air—
God knows for how long—we want
to know what the position is like
‘'when the Prime Minister and his
colleagues are at least moraally bound
to the passage of this resolution. He
says, the Party will do it in good
time, that sort of a thing. He is
answerable to this House. He must
tell us whai is the tangible situation.

Shri Hari Vishnu Kamath: Let the
Prime Minister answer.

Shri T. T. Krishnamachari: I am
answerable to this House and so to
my colleagues. We do not want to
shirk our responsibility. There is
nothing hanging in thin air. Every-
thing hangs firmly on a cord. In all
these matters, Government policies
are continuously on the boil and
under examination. I do not propose
to tell the hon. Member how we
should do it. As I said, there are cer-
tain difficulties as to what is the
range of power so far as the Central
Government is concerned, where the
State Government comes in and whe-
ther ultimately State Governments
should agree or not because they are
autonomous in their own spheres. It
is a matter which is under considera-
tion and the Planning Commission,
as a link between the Centre and the
‘State Governments, is acting in the
matter.

Mr. Speaker: The Question Hour is
over,
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Shri Shivaji Rae S. Deshmukh
rose—

Mr, Speaker: I am sorry. I called
him but then the answer took long
and the time is over.

Shri Shivaji Rao S. Deshmukh:
You called me by name. Please allow
me to put one question.

Mr. Speaker: Now I am sorry. The
Question Hour is over.
™

WRITTEN ANSWEKS TO
QUESTIONS

#feg= (fafesn sal) foen
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Inspector Investigating into Sahu-
Jain Concerns

*668. Shri S. M. Banerjee: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that an
Inspector appointment to investigate
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into the affairs of some of the con-
cerns of Sahu Jain has been arrested
on a charge of defalcation;

(b) if so, the charges against him
and whether he has resigned from
his assignment; and

(c) if so, the reasons for his resig-
nation?

The Minister of Planning (Shri
B. R, Bhagat): (a) Yes, Sir;

(b) and (c). The Inspector has
been chavged with misappropriation
of a sum of Rs. 11,282/-, some time
in 1948-49, out of the funds of Muk-
tesar Electric Supply Company Ltd.
of which he was the Liquidator. The
case was put up in Court on the 30th
November, 1964 and is at present
sub-judice.

As stated in reply to the Unstar-
red Question No. 1192 in the House on
the 24th September, 1964, the Inspec-
tor expressed a desire for being
relieved of the work of investigation
into the affairs of all the five Sahu-
Jain concerns. He was relieved of
the work in relation to three of these
companies with effect from the 1st
July, 1964. In view of the earlier
request, which he reiterated after
his arrest, the Inspector has since
been relieved of the work relating to
the remaining two Sahu-Jain comp-
anies also.

Premium Prize Bonds
*671. Shri Sezhiyan:

Minister of Finance be
state:

Will the
pleased to

(a) whether there was any change
in the procedure for the draw of
prizes for Premium Prize Bonds, 1963,
held in November, 1964 as compared
to that adopted in May, 1964 draw;

(b) whether there were long sequ-
ences of consecutive numbers win-
ning prizes in the second draw; and
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(c) if so, the particulars thereof?

The Minister of Planning (Shri
B. R. Bhagat): (a) Yes; within the

framework of the Notification relat-
ing to the Bonds.

(b) and (c). A statement showing
ten or more consecutive numbers of
Bonds which won prizes at the second
draw, is laid on the Table of the
Sabha. [Placed in Library. See No.
LT-3743/€4].

Mr. Frous of M/s. Skoda (India)
Private Ltd.

*672. Shri Surendranath Dwivedy:
Will the Minister of Finance be
pleased to state:

(a) whether Mr. Frous, the Manag-
ing Director of M/s. Skoda (India)
Private Limited, against whom serious
charges of forgery and bribe are pend-
ing has been permitted to leave
India;

(b) whether court proceedings and
investigations against the firm have
been disposed of; and

(c¢) if not, what prompted Govern-
ment to permit Mr. Frous to leave
the country?

The Deputy Minister in the Minis-

try of Finance (Shri Rameshwar
Sahu): (a) to (c). Mr, Frous, the
Managing Director of M/s. Skoda

(India) Private Ltd., against whom
show-cause notices have been issued
by the Calcutta Customs authorities,
in respect of certain alleged offences
in violation of the provisions of the
Customs Act, 1962, has been permit-
ted to leave India temporarily for a
period of six weeks. Further investi-
gations in the matter are still under
progress. No proceedings are pend-
ing before any Court of law, against
Mr. Frous or the company, in this
regard.
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Non-Utilization of Funds by States

( Shri R. Barua:
| Shri Rameshwar Tantia:
| Shri D. D. Puri:
*673.{ Shrimati Savitri Nigam:
i Shri Onkar Lal Berwa:
| Shri Hukam Chand
| Kachhavaiya:

Will the Minister of Works
Housing be pleased to state:

and

(a) whether the amounts given to
various States for housing were fully
utilised;

(b) if not, whether proper evalua-
tion of the causes for non-utilisation
of the housing funds has been made;
and

(c) the steps taken to intensify
proper utilisation of housing funds
by various States?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna): (a)
No.

(b) Yes; the shortfall in utilization
of funds is mainly due to the low
priority accorded to housing schemes
by the State Governments, particular-
ly after the Emergency.

(c) The matter is coming up ,ﬁ-
discussion in the Conference of Hous-
ing Ministers to be held at Chandi-
garh on the 29th, 30th and 31st of
December, 1964.

Raid on British Frm in Cochin

( Shri Rameshwar Tantia:
Shri Onkar Lal Berwa:
*6‘74.{ Shri Hukam Chand
Kachhavaiya:
Shri D. D. Mantri:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Enforcement Directorate of the Union
Finance Ministry raided a well known
British firm in Cochin and seized
documents revealing under-invoicing
of exports for the past several years
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by this firm resulting in loss of
foreign exchange to Government;

(b) whether any investigation has
been ordered into this and if so, the
findings thereof; and

(c) the action which Government
propose to take in the matter?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) to (c). The Enforcement
Directorate staff searched the pre-
mises of a foreign firm in Cochin, on
4-12-1964, and seized certain docu-
ments. The scrutiny of the seized
documents and further investigations
are in progress. Appropriate action
will be taken, on their conclusion.

Powerlooms

1( Shri Hari Vishnu Kamath:
676 J Dr. Ram M.nohar Lohia:
: Shri Kishen Pattnayak:
(_ Shri M. S. Murti:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that he
recently made ‘a statement in Madras
to the effect that powerlooms have
cheated Government;

(b) if so, the
statement; and

implications of the

(c) the action taken
cheats?

against the

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) The Finance Minister had
said that powerlooms are a source of
leakage of Government revenue.

(b) This statement was made at
the annual conference of Collectors
of Customs and Central Excise, with
the object of drawing their attention
to the avoidance and evasion of tax
by some assessees. The object was
not only that they should guard
against evasions by taking suitable
administrative action where possible,
but also by way of eliciting concrete
suggestions from them as to how
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the Tariff structure or procedures
could be suitably improved so as to
prevent avoidance,

(c) Cases of evasion as and when
detected are suitably dealt with as
provided by law.

Demonstration by Goldsmiths
*677. Shri P. C. Borooah: Will the

Minister of Finance be pleased to
state:
(a) whether the Akhil Bharatiya

Swarankar Sangh held a demonstra-
tion outside Parliament House, New
Pelhi on the 1st December, 1964;

(b) if so, their precise demands;
and
(c) Government’s reaction thereto?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) Yes, Sir.

(b) A copy of the petition presented
by them is placed on the Table of
the House. [Placed in Library. See
No. LT-3743|64).

(¢) The main demand of the Sangh
is for the dropping of the Gold
(Control) Bill, 1963. The House has
already considered the various pro-
visions of the Bill and the Govern-
ment’s reaction has been explained
during the discussion.

THCET ¥ W

. fafta‘imtmim:

678~ sireeht afasit frwr

Far fam @dt a® F@T F FAT
F47 fF

(%) 7 g a9 & fo WA §
e, faga-swa qur afvags & faar
¥ fow AW T ¥ WO G F 3 W
FATZY & ; AT

(@) afe &, & 7 =@ FFadt
v ¥ F A0 T FOL FY A AT
7 g ?
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386-TA-111) 1
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Teq T & faq @ F qdA
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wH 9T @€ g9 A e g1 Ay
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¥ SRS YA Il f1 Simerr
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fax) @A, Few AEAT 2T
- gy =5t (Fedifam &) @ fagaf
war gt s et fen smam o

3. AT HOAT FT AN wWT &
o 5% T 7 g &1 A
& 7| ay F1 famAr gty a9 40
ag & wAtg F 61 oWRT freat &
Al F &7 F FTAMN Z ) SAN F
TN, Y GHET, TL H AT ST
& A7 IART T 939 3T IIT F AT
} afem  adas A4r 9% & a0
30 ast % faq 2 gfrwg ades
W WIT WW & weqad PRy o
SITAAT HT ATCR § AT A AT FT
AT e TEA ATAE F 3 wE
TE AT FHT AATE

Non-Plan Expenditure

*679. Shri Harish Chandra Mathur:

‘Will the Minister of Finance be
.pleased to state:
(a) whether Government have

ensured cutting the non-Plan expendi-
ture by Rs. 70 crores this year; and

(b) the State Governments’ plans
-and performance in the matter?

The Minister of Planning (Shri
B. R. Bhagat): (a) The shortfall of
Rs. 70 crores envisaged in the expendi-
ture budgetted for 1964-65 includes
both non-Plan and some Plan items
also. The implementation of these
cuts during the year is being watched
in the course of the scrutiny of the
Revised Estimates for 1964-65, which
is in progress.

(b) A detailed examination of the
non-development expenditure and
non-Plan developmental expenditure
of the States has been made by the
Planning Commission while finalising
the Annual States Plan for 1965-66
after discussion with the State Gov-
ernments concerned. Attention is also
jinvited to the reply given to the
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Starred Question No. 555 answered
in the House on 17th December, 1964.

wE Rl 9T |

ot gEN 9 wgE
\Nwar efastt frer -

T faq qd gg T@ 1 FAI
e f:

(%) #a1 7g &= & f& ¥d=
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*680.

Maternity Centres in Orissa

1822. Shri Rama Chandra Mallick:
Will the Minister of Health be pleas-
ed to state: »

(a) the total number of Maternity
and Child Welfare Centres opened in
the State of Orissa as on 31st October,
1964;

(b) whether any amount of gramt
has been sanctioned by the Govera-

ment of India for these Centres..
during 1963-64 and 1964-65 so far;
and
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(¢) if so, the total amount given or
proposed to be given?

The Minister of Health (Dr. Sushila
Nayar): (a) 59 Maternity and Child
Welfare Centres were functioning in
Orissa under Government, Local
Bodies and Voluntary = Organisations
on 3lst October, 1964. The M.C.W.
work is also being carried out in the
Primary Health Centres and their
sub-centres. 176 Primary Health
Centres and their sub-centres have
been opened upto 31st October, 1964.

(b) and (c). No grant is given for
Maternity and Child Welfare Centres
by the Central Government. Under
the scheme for the establishment of
Primary Health Centres in Stage I
Blocks each Primary Health Centres
is getting Central subsidy as fol-
ows:—

Non-recurring:

1. On buildings (both

Rs* 60,000 or 759,
for Centre and

of the actual

residential quarters for expenditure-
the staff including sui- whichever
table accommodation is less.

for a familyplanning clinic)
2. Equipment, furniture, ..

upto Rs. 7,500
bedding and clothing.

Rs. 67,500
(ceiling)
Recurring:
1. Drugs Rs. 2,0co per annum
for each centre.
2 Staff

upto Rs. 6,500 per
annum for each centre.

Rs. 8,500 (ceiling)

The Central assistance which is
released through ways and means
advances for a group of schemes is
being apportioned between the Minis-
try of Health and the Ministry of
Community Development and Co-
eperation. The grants-in-aid repre-
senting the share of the Ministry of
Health are being released direct by
the Accountant General, Orissa and
the final payment sanctions are issu-
ed by the Ministry of Health at the
end of the financial years, group-
wise. The Central assistance for the
primary health centres to be pro-
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vided by the Ministty of Commu=~
nity Development and Cooperation
are drawn from the Block budgets
through quarterly expenditure state-
ments. The figures of actual ex-
penditure are therefore not available.

Mental Hospital, Ranchi

1823. Shri Rama Chandra Mallick:
Will the Minister of Health be pleas-
ed to state:

(a) whether any funds were sanc-
tioned for the development of the
Ranchi Mental Diseases Hospital dur-
ing the Third Plan period; and

(b) if so, the total amount given so
far, for the purpose?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) An amount of nearly Rs. 7.19
lakhs has been spent upto September,

1964 during the Third Five Year
Plan for development purpose, in.
addition to normal expenditure

required for the
Hospital.

maintenance of the

Family Planning Programme

1824. Shri Rama Chandra Mallick:
Will the Minister of Health be
pleased to state:

(a) whether the Government of
Orissa have accepted the proposal of
the Central Government to start an
intensive rural and urban family-
planning programme in the States;

(b) the number of family planning
centres opened till the end of October,
1964, both in the rural and urban:
areas; and

(c) the total amount of financial’
assistance given to the Government
of Orissa by the Central Government
during the current financial year?

The Minister of Health (Dr. Sushila:
Nayar): (a) Yes.

(b) 112.
(c) Rs. 14.74 lakhs (allotted).
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Plan Outlay for Delhi
i Yadav:
1825. f Shri Ram Harkh Ya

7 Shri Murli Manohar:

Will the Minister of
pleased to state:

Planning be

(a) the total tentative outlay for
the Annual Plan of the Union Terri-
tory of Delhi for 1435-66: and

(b) the detailed allocations for the
different main sectors?

The Minister of Planning
B. R. Bhagat): (a) and (b).
outlays have yet to be finalised.

(Shri
The

Family Planning Clinics
1826. Shri E. Madhusudan Rao: Will

the Minister of Health be pleased to
state:

(a) the number of Family Planning
Clinics in the Rural and Urban areas
which are functioning at present in
Andhra Pradesh; and

(b) the amount of financial assis-
tance granted to them by way of
subsidy or loans each year from
March, 1960 onwards?

The Minister of Health (Dr. Sushila
Nayar): (a) There are 318 (237 Rural
and 81 Urban) Family Planning

Clinics at present functioning in
Andhra Pradesh.

(b) Central Assistance upto the year
1961-62 was not sanctioned separately
for the Family Planning Scheme.
Central assistance for all centrally
sponsored schemes including family
planning during 1960-61 and 1961-62
was Rs, 152.81 lakhs. The Central
assistance for family planning during
1962-63 was Rs. 1568 lakhs. No
Central assistance was given during
1963-64 as the excess amount was
paid during earlier years and adjus-
ted against 1963-64 expenditure. An
allocation of Rs. 24.09 lakhs for 1964-
65 has been made. The figures rela-

ting to actual expenditure are not yet
available.
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Sales Tax

Shri Gulshan:
Shri Hukam Chand
1828. < Kachhavaiya:
| Shri Onkar Lal Berwa:
(_Shri Y. D. Singh:

Will the Minister of Finance be -
pleased to refer to the reply given
to Unstarred Question No. 1171 on
the 24th September, 1964 and state:

(a) whether Government’s atten-
tion has been drawn to the Supreme
Court’s judgment dated the 28th
October, 1964 as published in news-
papers in the case of M/s. J. K. Cotton
Mills Co. Ltd. Vs. Sales Tax Officer,
Kanpur, holding that a manufacturer
is entitled to be registered as a
dealer not only in respect of goods
directly used in the manufacture of
goods, but also in respect of articles
used in the processes inter-alia con-
nected with ultimately production of
goods and those items must be in-
cluded in the Sales Tax Registration

Certificate for getting those items free
of tax;

(b) whether Government have re-
ceived any representations to this
effect; and

(c) if so, the action taken thereon?

The Minister of Finance (Shri
T. T. Krishnamachari): (a) As repor-
ted in some newspapers, the Supreme
Court has given a judgment in the
case of J. K. Cotton Spinning and
Weaving Mills Co. Ltd., Vs. the Sales
Tax Officer, Kanpur, that a manufac-
turer would be entitled to be regis-
tered as a dealer under the Cent-
ral Sales Tax Act, 1956, not only in
respect of goods directly used in the
manufacture of goods, but also in
respect of articles used in processes
integrally connected with the ulti-
mate production of goods.

(b) No representations in this re-
gard have been received by the Cent-

ral Government. Sales tax is a State
subject.

(c) Does not arise in view of (b)
above.



6651 Written Answers

All India Institute of Medical Sciences

1829. Shrimati Akkamma Devi: Wiil
‘the Minister of Health be pleased to
state:

(a) whether there has been con-
siderable losg of stores and equipment
due to theft, pilferage and misappro-
priation in the All India Institute of
Medical Sriences, New Delhi during
the last two years;

(b) if so. the amount involved; and

{c) the result of the enquiry, if any,
ade into this and the action taken to
-2t matters right?

The Minister of Health (Dr. Sushila
Nayar): (a) to (c). A statement is laid
on the Table of the House. [Placed in
Library. See No. LT-3744'/64].
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1830. Shrimati Akkamma Devi: Will
the Minister of Health be pleased te
state:

(a) whether it is a fact that some
enquiry was held sometime back in-
to the charges of corruption made
against some officers on the adminis-
trative side of the All India Institute
of Medical Sciences, New Delhi;

(b) if so, the details thereof; and

(c) the action taken in the matter?

The Minister of Health (Dr. Sushila
Nayar): (a) to (c¢). The charges
made against some officers on the ad-
ministrative side of the All India Ins-
titute of Medical Sciences, New Delhi
and the position in respect of each
case is given below:—

and designation of the Nature of charges

Acticn taken

Officer
1 Shri K.C.Dhingra, Ad- Immoral advances to- This Officer has been
ministrative Officer. wards certain women placed under  sus-
employees of the Ins- pensicn  and the de-
titute. partmental  enguiry re-
port is under consi-
deration.

2 Shri T.S."Sodhi,Superin- Immoral
' wards

some

Departmental enquirics
are in progress.

advances to-
women

t.
tenden employees of the Ins-
titute.
nri G.L. C1ypra, L.D.C.  Misappropriation of The Clerk has  been
3 SheiG.L.Chopra imprepst money by for- placed under  sus-
ging postal receipts. pension and the
matter reported to the
S.P.E. for investiga-
tion and further
action.
Fedi § fad sEmA (@) afz g, d13a a9 weaara w5
o1 fadigard gl @ TfiEi &y
[ sy avr - Far-Fa1 gfagng 27 w7 fa=re § 7
1831. < =t fasm wo ¢ e wA (To gaitem AWT) :

Y TIX MWL ¢

FqT T #Al Ag qaT A1 FAT
Fai fF e

(%) #1 7g = & v et ®
gfaw weaqTer 7 v & T4 FT OF
WY a1 T g AR

(%) ®= (@) T Il g
¥ 200 g7 ¥ TF qTo-FafareT qve
¥ fawmiw %1 fa=x & 1 ag w=ofaw
Fr-fafeear @z 0F @EwE &
g forg & e ==t & 9 quar
s afgla i fawmr, @SR,
TARTETAT A AT "TE AT 6T
sgaEaT RN
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AT e

o fufa fex
“\sft wo ATo TaEr :

Fa1 fawd sitc fagq 777 a3 9@
T FA = fa

(7) 71 7 7% & & o
TS T TR Qi w AT
3o &1 feafa & A g; AW

(@) afz g, 41 741 7507 T7HR
39 gfiaremT &1 #9d g9 H J9 &
faame #z 7Y & 7

Ferrrd ity faa A1 (370 Fo Wo
E) 1 (F) TG TAR TR AL
fag = ®1 T 3 G g ailw
- T AT F qoa (e & e
Y FT T F G |

183

(@) wv7 Tgi g4t |

Treatment of Bloog Vessels

1833 f Shri R. G. Dubey:
* 7 Shri Yashpal Singh:

Will the Minister of Health be pleas-
ed to state:

(a) whether it has come to the notice
of the Indian Council of Medical Re-
search that new methods have * been
invented in U.S.A. for the treatment
of di d blood Vv 1s; and

(b) whether it is a fact that at the
Medical Centre, Texas, Dr. Michael E.
De. Bakay succeeded with some of the
attempts of repairing abdominal and
thoracic aorta?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). Such methods are
in practice for longer than eight or
nine years. The De. Bakay blood ves-
sel grafts have been used here in India
at the K.EM. Hospital, Bombay and
elsewhere for about five years. Abdo-
minal and thoracic aorta are being
repaired there, including operation for

PAUSA 3, 1888 (SAKA)
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aneurysms, blocks, congenital lesioms
ete.

feeey wfm wiT fawm fwimr g @
Y wiw

1834, ®( AqA FHIFY a1
frmter i wre w3 @ W
EXUNE TORRE

(%) feeet wfa %z famr fawmr
FT AR T 1961-62 FIT 1962—63
# fear wiv fra-fem aeqmt &1 9fw
& T

(@) wa@s "7 § 9afw 3 &
wd g "

() Far sifa 3= & fodr fosrrer
1§ afufy ¢ 7

famto Az srae Ay (o AgTER
|AT): (F) 1961-62F 25 Feqrai
F AT 1962-63 ¥ 17 FSATHT &Y
sifw qrdfeg #7 wY o 1 S e
&F ATAT F7 AT VT 92T 9T @ I
T | [qeewm § can T,
Hewr Qo Fro—3745/64]

(&) ggam & & ™ mt F
HY q< Argzw far smar & 1 ot
& gg-gig 99 § freifea @ W
mfre § —

(1) sfa &1 e awEzs w1
ariE § age frar smar & 1

(2) wf5 =1 v S A
& fau fear amr wifew
foraah forg ot amae e
T

(3) wmazw Y ardE ¥ 24 7@
& Wige AT a9 oY

TfaT 1
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(4) wifw &1 foeran wfa g aw
AR gAfaETy §
(w) S adi

Diabetes
( Shri Shree Narayan Das:
| Shri Vishram Prasad:
1835. { Shri Prakash Vir Shastri:
| Shri Jagdev Singh Siddhanti:
_ Shri D. D. Mantri:

Will the Minister of
pleased to state:

Health be

(a) whether the pilot survey launch-
ed in Delhi for the detection of diabe-
tes has been completed; and

(b) if so, the result thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) The pilot survey for the detec-
tion of diabetes in Delhi wag launched
under the guidance of Dr. K. L. Wig,
Director and Professor of Medicine,
All India Institute of Medical Sciences,
New Delhi. 1027 patients (819 males,
208 females) were checked. Urine and
blood—2  hours after meals were
checked for making the diagnosis. A
small kit for on-the-spot tests was
used. 18C¢/, persons were found to
have blood sugar values more than
120 mg. per cent. This needs further
confirmation by a glucose tolerance
test for the diagnosis of diabetes mel-
litus. Such persons are being inform-
ed regarding this and opportunities for
the same are being provided at a
special clinic of the All India Institute
of Medical Sciences.

Backwarg Areas

1836, f Shri Shree Narayan Das:
* 7 Shri Yashpal Singh:

Will the Minister of
pleased to state:

(a) whether the work of identifying
backward areas according to the list
of indicators of regional development
as formulated by the Planning Com-
mission has been undertaken;

Planning be
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(b) if so, the organisation set up for
the purpose; and

(c) the programme that has
drawn up in this regard?

been :

The Minister of Planning (Shri B.
R. Bhagat): (a) to (c). Yes sir. In-
dicators of regional development have
been selected and the State Govern-
ments are being requested to identify
backward areas on the basis of these
indicators. Further action will be
taken as outlined on page 84-85 (para
10) of the memorandum on the Fourth
Five Year Plan.

Water Meters in M.Ps. Flatg

1837. Shri Bhagwat Jha Azad: Will
the Minister of Health be pleased to
state:

(a) whether the water meters in-
stalled by the New Delhi Municipal
Committee are showing fantastic read-
ings and heavy charges are being re-
alised from the residents in  North
and South Avenues;

(b) whether the North Avenue M.Ps.
Club had passed and forwarded a re-
solution in this regard to the Ministry
of Home Affairs; and

(c) if so, the action taken in . the
matter?

The Minister of Health (Dr. Sushila
Nayar): (a) The water charges in res-
pect of M.Ps. Flats in North and South-
Avenue, New Delhi, were recovered by
the Central Public Works Department
from the M.Ps. till March, 1964. The
New Delhi Municipal Committee have
fnstalled 349 meters in M.Ps. Flats in
that area. Out of 349 meters, 222
have been recording the consumption
of water correctly. Sixty-one meters
could not be read as the premises were
repeatedly found locked. The re-
maining 66 meters have become de-
fective. The consumption was, there-
fore, assessed by the New Delhi Muni-
cipal Committee in these cases on
provisional basis and is subject to
later adjustment. Out of 66 defective
meters 38 meters have been replaced.
The replacement of the remaining 28
meters could not be done as the
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premises were “>und locked. As water-
meters in individual flats have recent-
ly been installed and no record of
‘their previous consumption is avail-
able, it cannot be said whether the
-assessment made by the New Delhi
Municipal Committee was actually on
“high side or not. However, the assess-
ment made is provisional and will be
adjusted on the basis of actual con-
~sumption recorded by the new meters
‘for a period of three months or so.

(b) A resolution passed by the
‘M.Ps. club on 17th September, 1964,
was received by the Minister for State
in the Ministry of Home Affairs, who
.informed Shri Bhagwat Jha Azad on
the 23rd September, 1964 that if the
-delegation of the Members of Parlia-
ment wanted to meet him, he would be
-happy to meat them on the 24th Sep-
tember. 1964. The delegation, how-
-ever, did not go for the meeting.

(¢) The New Delhi Municipal Com-
mittee have been taking action to re-
pair or replace the meters as appro-
‘priate. Meter Readers have been in-
structed that they should go and get
meter readings of water consumption
-recorded before 10.00 A.M. during the
.session period.

Rural Electrification

( shri P. R. Chakraverti:
| Shri P. C. Borooah:

Y Shri D. C: Sharma:

L Shri Tan Singh:

Will the Minister of Irrigation and
Yower be pleased to state:

(a) the total number of villages
electrified so far in each State and
Union Territory including those elec-
trified in pre-independence period and
the percentage of population in each
of the States covered by such villages;

1838.

(b) the latest per capita consumption
of electricity in each State and the
Union Territory; and

(c) the percentage of population in
villages proposed to be covered by
rural electrification schemes in each
-State/Union Territory by the end of
-this Plan?

PAUSA 3, 1886 (SAKA)
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The Ministey of Irrigation and
Power (Dr. K. L. Rao): (a) to (c).

Three statements containing the re-
quisite information are laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-3746/64].

Building of Temple in England

( Dr. Ranen Sen:
1839. { Shri Dinen Bhattacharya:
( Dr. Saradish Roy:

Will the Minister of
pleased to state:

Finance be

(a) whether any Indian citizen or
any institution is proposing to build
a Hindu temple in England; and

(b) if so, the foreign exchange like-
ly to be involved therein?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). Foreign
exchange amounting to £20,000 has
been released to “The Indian Cul-
tural Centre”’—a society registereqd in
London for establishment of an Indian
Cultural Centre. This would include
promotion of various cultural activities
construction of a hall, a place of wor-
ship and a small library. The total
foreign exchange liability is likely to
be about £50,000.

w0 ®Y AwA & fAY wAOwy
qgraat

1840. =iray afasit A
g §d ag A T OFT FW
fF .

(%) #1 ag = & fr qaforr &1
qvET § w0 &0 YRAW T F
qrger § CIugEAdT w7 &
s WAty da-00 9T, AR, &
fan =1 zeE faar §; A

(7)) 7fg g, A1 T9 wATA A
5 fraar §

TaTeeg WAy (Tto it ATAR) ¢
(%) sufcer &1 oz, faeet sf1-
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fafaes @9 I I, T e
FATE, FW-EFE ¥9, G99 T
e, foerr 13 g faamr m@=-
e F fFar 2 oA W geer
(forert sfsfafa wreftr fafent o9-
o afveg §) F a9 AT FY
THFAH FTH F AFET AT
wega’ g & fad ok awetan
FEUIE e B ib i p e
Feyr, St | A9 qa A S

(&) mufor 3 e o geaas
¥ for oF fw s w1 mema raf 2
qT 1,132,900 597 F wfaw 7 F0fr

W B AT W & orew wlwa
& fawr

S ot mfed fam -
18417 o famamia aiew
T faq qAAT A A KT FT
o fF o

(%) 7ar ag &= § fF "9ww,
1964 ¥ 9g @eqrg § & ey
OF ATE 979 T FAT F orfmeer
WIT F AT WL | FIA FIA FT 77
FW@ T TR gfew T, e
24 qw@AT (afesdt d@mer) F 99 A
w< frew ffg g 7 ;AW

(a) =fs g, @ == wwer #§
QIFX 7 F4AT FHATET FT & 7

fa= =y (1 faeqe FeomT=TLY):

() ofegms amm & qEwan
gfew =2y ¥ wea awTgre §
sy & frre gfam & 6 qaFaY, 1964
] [ aifeert Tfigw w1 oFOR
1,25,000. 00 T o FT qIfaram™r HAT
& @19 aHeT AT |

(@) 97 9% 8o o Hio THI7-
T ¥ AT § AHEHT A9AT AT
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AT H WA T wfufaam & mia
Iy dfeq faem o 91 )

1

Chandigarh Medical Institute

1842 f Shrimati Sayitri Nigam:

™ 7 Shri Vishwa Nath Paundey
Will the Minister of

pleased to state:

(a) wheiher it is a fact that the-
Centre hag agreed to take over the
control and management of the Punjab
Government’s Post-Graduate Medical
Education and Research Institute at
Chandigarh;

Health be

(b) if so, the reasons therefor;
(c) the terms of agreement; and

(d) what would be the annual ex-
penditure on the Institute?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) To develop it as a Regional In-
stitute of Post-graduate Medical Edu-
cation and Research as recommended
by the Health Survey and Planning
Committee.

(c) and (d). The terms of agreement
and annual expenditure of this In-
stitute are under consideration by the
Government of Punjab and the Cen-
tral Government.

7IF AT W7 FAE T awTEEh

f’aﬂ'ﬂ'cﬁ arfast fmw .

18433 o Passra awdm :

F1 farw e T AT FY FAT FIA
f&
(%) 71 ag == 2 f& F=im
Foared e fawmr ¥ s, faer
TR (I W) F OF AR F WY
9% BT HT WY FTEY ArA4r K WA
Frar =iy #71 fafeerat w @ -areda
qar fadet gifswer e fiew;
(&) afz &, & g+ g faet
Fw g ; A
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(W) 77 A F FEHTC AT T
TET FC ET 7

fas Aq (4t frome FewaATa):
(F) 25 =#qa, 1964 F F2Q
JATEA TEF F AEAL F IAL AW &
T A ¥ W F uF AR &
ST g7 A fgret a3 A qEnt
1 o7 7R OF w9y a0 AL F 3439
Aqreft o =7y #7113 FTeT wefaar,
@ TS #7 3T A7 o zifswex e
qFIT AT AT |

() =™T 7735 &G |

T) ArHAT faem & samr fAo-
]

N —

Cig

Calcutta Metropolitan Water and
Sanitation Authority

7 Dr. Saradish Roy:
1844.\‘ Dr. Ranen Sen:
{_ Shri Dinen Bhattacharya:

Will the Minister of
pleased to state.:

Health be

(a) whether it is a fact that the
Calcutta Metropolitan Planning Or-
ganisation has finalise§ a scheme for
the establishment of the Calcutta
Metropolitan Water and Sanitation Au-
thority to cater to the need of Greater
Calcutta; and

(b) if so, the details thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) A draft bill for the estab-
lishment of the Calcutta Metropolitan
Water and Sanitation Authority has
been prepared by the Calcutta Metro-
politan Planning Organisation and is
under examination by the State Gov-
ernment,

(b) Does not arise,

3, 1885 (SAKA)
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Frad | AAifaat

1845, =V WFR A= F7@T: T
fa=t 947 77 T909 7 FW 0 05

(%) #1 7z a9 & f5 =03
gEwT fawmr & afgefat ¥ 19
qaFEY, 1964 1 AL F FACNYT
&7 § $o el A1 qAT AT AT

“(;a.rz'ﬁa’éf;da‘t FT ¥ TR
TTGE ZC W F ATAT A TR
_jﬂ“{

*(w) T AR § AT AT
Fraofg ?

w¢(+f fao do FoorATATAY)
(F) 9 (@) 19 TAEI, 1964 i
Frat ¥ AAIEAT FAWNGLT HT H
fi e 97 gF Ao 17, F
FeTey o TS A W 27 g1y #v wfewi,
12 zifeezT oix gF 7 {07 97
¥aT qT |m@zﬁ$\‘iﬁq5ﬁ
FOT 5,315.00 L0 § )

(7) wmmE FTOATIIF G
@R

Application of New Sections of Com-
panies Act

1846. Shri D. C. Sharma: Will the
Minister of Finance be pleased tc
state whether the provisions of the
newly enacted Section 263-A of the
Companies Act, 1956 will be applicable
to such companies only as have obtain-
ed from the Central Government
licence as required by Section 25 of
that Act?

The Minister of Finance (Shri T. T.
Krishnamachari): No. The provisions
of Section 263-A of the Companies
Act, 1956 are applicable to all Com-
panies that do not carry on business
for profit or that prohibit the payment
of dividends to their members, whe~
ther such companies are licensed
under Section 25 of the Act or not.
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Central Dental Service

1807, Dr. P. Srinivasan:
1. Shri Paramasivan:

Will the Minister of
pleased to state:

Health be

(a) whether there is a Central Dental
‘Service;

(b) if so, the details thereof; and

(¢) if not, the reasons therefor?

The Minister of Health (Dr. Sushila
Nayar): (a) No.

(b) Does not arise.

(¢) The number of posts of Dentists
under the Central Government and in
the Union territories ig at present
-considered too small to be constituted
into a Central Dental Service.

wfmm 7z & IR e

1848. AAY WHEQAT AT
00 f1¥ WAY qg AN A T FG
f&

(%) Far GIFX AT & f dfe
T 721 TR ¥, @™ T T
AR A # faws @ g

(=) afe g, @ | q= &
dfz (wfmr) # s fafram ax
| ; AR

(7) faelt 7w #1 GET WEw
qareq FW ¥ faq A% Ty
T FATET F & 7
fam @i (o fao @0 gur T ):
() saR Fafm g o &
fars g fr wra § feer
r # i R g w=fawm atga
fael mard msfara &5 F faw =

(@) fasamw v w1 =T
Ty AGY 2 |
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(7) faeit fafma fafradi %
d7 frwrery 3, @ aww a3, dav
3% Nfew ¥ wrar ¢, faden fafaam
gaifarga @l & 70 o5k

F farg I | wigardr Y &1 qF
afrrt ¥ wfew waraqw qa4F X
feey & fo 3o @ww @F Wi o
frarsit & o fear war o1 1 fadhy
fafrma fafram wfufrrs, 1947, #1
T® oz il 1 qx F F fag ux
fagas @ au gwa® e -
HE

& A fato faanr & = tafed
W AFHLA

[ gw1 2T wgaw ¢
TR

“"49‘? =Y e Fra Foa
[ it €T o af:

77 faatn AR grave "1 Ag
JIW FT FOT G R

(F) 71 ag 7= 2 f &g =
frwtor fawmr & o Sfwat &, 41 @
frafag qur gwife, sd=fat #
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e 1 AFY F F qIQ N T
Tl fear T g

(=) afz g, @1 39% Fa1 FTW
&
(1) amagMaadfesady
T® FAAT 18 @A FT AFL R
R & ag v fagw fry o § o
=+ g9 AT TG AT Ag f7w
1T

(=) afz 20, &1 3a% a1 Frew

7
Tain @ save |30 () AGT
Tz @x0 (F) & (9) AU



6665  Written Answers

THLET AT AT W & AR AT ST W
g & I

Realisation of Unaccounted Money in
Delhi
1850. f Shri S. M. Banerjee:
\ Shri Jashwant Mehta:

Will the Minister of Fimance be
pleased to state:

(a) whether it is a fact that in
November, 1964 some unaccounted
money was realised from some busi-
ness men in Delhi; and

(b) if so, that total amount so re-
covered?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Unaccounted
money was found during the searches
made in Delhi in November, 1964.
The amount of tax on it can be realis-
ed only after the assessments are
made.

(b) The assesments are pending.

Plastic Heart Valve

1851. Shri Rameshwar Tantia: Will
the Minister of Health be pleased to
state:

(a) whether Government’s attention
has been drawn to the press reports
that the British surgeons have invent-
ed a cheap, simple and ingenous plas-
tic heart valve which will save the
life of heart patients; and

(b) if so, whether Government of
India is considering to send some ex-
perts to study this experiment in view
of the increasing rate of deaths due
to heart trouble?

oThe Minister of Health (Dr. Sushila

Nayar): (a) The detailed information
regarding the cheap, simple and ingen-
ious plastic heart valve Is not avail-
able. The current medical journals
also do not reveal any suoch infor-
mation. But Homograft aortic valves
taken from cadavers are being used
to replace aortic valve of human
heart. These are cheap but are not
plastic.

(b) The question of sending any
team to Britain to study the experi-
ment will be considered after  full
information regarding the availability,

1992 (Ai) LSD-—3.
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centres where it is being developed
and used etc., are obtained and ex-
amined. Moreover, the increasing
rate of death due to heart trouble is
not solely due to valvular diseases of
the heart.

Residential Accommodation in Poona
City

1852. Shri Chandriki: Will the
Minister of Works and Housing be
pleased to state:

(a) whether Government are aware
of the fact that there is an acute short-
age of residential accommodation in
Poona city; and

(b) if so, whether Government have
made any satisfactory arrangement to
provide suitable accommodation to the
employees of Central Government
offices located at Poona?

The Minister of Works and Housing
(Shri Mehr Chang Khanma): (a) Yes,
Sir.

(b) Land is being acquired for con-
struction of quarters

Up-Grading of Poona City

1853. Shri Chandriki: Will the Minis-
ter of Finance be pleased to state:

(a) whether Government propose
to up-grade Poona City as ‘B-I’ Class
for the purpose of payment of City
Compensatory and House Rent al-
lowances to the Central Government
employees posted there; and

(b) if so, when?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). Yes,
Sir. Orders are under issue.

Gandhi Eye Hospital, Aligarh

1854. Shri Liladhar Kotoki: Will
the Minister of Health be pleased to
state:

(a) the amount of annual grant
allowed to the Gandhi Eye Hospital,
:Aligarh over and above the amount
granted by the State Government;

(b) whether the amount of the grant
is properly utilised by the hospital
authorities and regular accounts there-
of rendered;

«(c) the number of doctors employed
in the hospital and the number of eye
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operations carried out during 1963-64;
and

(d) whether the motor vehicle plac-
ed at the disposal of the hospital au-
thorities with the funds granted by the
Central Social Welfare Board is being
properly utilised in connection with
the treatment of the eye diseases of
the residents in the nearby villages?

The Minister of Health (Dr. Sushila
Nayar): (a) The annual grants of
Rs. 71,600 and Rs. 71,900 were sanc-
tioned by the Ministry of Health dur-
ing the financial years 1962-63 and
1963-64 respectively over and above
the annual grant received by the in-
stitution from the State Government.

Besides the above grants from the
Ministry of Health, the Gandhi Eye
Hospital, Aligarh, have also received
grants of Rs. 6,000 each in the years
1962-63 ang 1963-64 from the Central
‘Social Welfare Board.

(b) Yes.

(c) Eight doctors and one Radio-
logist are in the service of the Hospi-
tal. Besides, the following staff is
also employed for the purposes of
post-graduate teaching and research in
the Hospital:(—

(1) Anaesthetist.

(2) Ophthalmic Registrars
(3) Demonstrators.

(4) House Surgeons

(5) Orthoptist

- W W

(i) The number of operations per-
formed at the Base Hospital, Aligarh,
during 1963-64 was 4,396.

(ii) The number of operations per-
formed in the rural areas in the zone
of the Gandhi Eye Hospital under
the Zonal Eye Relief Scheme through
the media of Eye Relief Camp was
7,495.

(d) Yes.
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FN T FE AL GELAG |09 F747
¥ fod $® Y379 T q4T 39 W
# qfs ¥fod oF faawan sfafem
AT gafea #fas avdt dax @d
F yw X WY fau) fear wr oAz
TETd W ARfAT waear § @ W
T HATAT ¥ qATe FF 9 HT A0
AT R
Patients reported Missing from Irwim
Hospitals .

1856. Shri Rameshwar Tantia: Will
the Minister of Health be pleased to
state:

- (a) whether it is a fact that some
patients are reported to be missing
from the Irwin Hospital, New Delhi;

(b) whether any investigations have
been ordered into the matter;

(c) if so, the details thereof; and

¢ (d) whether the missing patients
have been recovered?
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The Minister of Health (Dr. Sushila
Nayar): (a) to (d). A patient aged 70,
named Shri Kanshi Ram S/o  Shri
Bindraban, was admitted in the Emer-
gency Ward of the Irwin Hospital on
the 5th November, 1964, with a com-
plaint of diarrahoea. His condition was
mot serious and he was moving about.
On the evening of the 6th November
wh=n his relativeg came to see him he
wag not in his bed. The matter was
reported to the Police authorities con-
cerneg on the very day. The result of
the Police investigation is awaited.

TR & SE & Aty
1857. st o ATo FTEATA @ T
et Wt Tz AT A FW AR

(%) @ faoeft & w9 757 & &
M wvE F 3% Ao R ey #
s fr fa2el orow & 3% famr A=
frdr T g &A1 F7 £ AT el Sy
g, #Ax

(=) afg =, a1 za& Fa1 F1I00

3

ol

fat v (o Fvo o FowmIAT) ¢
(F) ¥ 390 7" F AR F A=A
Y T & 0 faRet wE A gEE%
fasfr % fau srigeq warfom sfassr
areft 3= wEf &7 f27 sy § S 3@
sgaaTy ¥ Areeafor a1 9T AT Ant
g 1 ArgavEt F1 afas e fFar
Eicul-a

(@) =z Penfafy agy 7w o+
gaafaa 21 Ao A7 fazelr ot &y
§F2 (91 F g o197 ¥ 7t Pr-
fafami & fafamar & ¢ #7710 &
ager, o7 ST gTEy ArgEeaR
1 qd faag #r21 & feam & faag g<
a9 ZUT wTTT I FT W A 3T 9%
Y AN W e w0 3E
faudia, fagel ooq & AT § @AY
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£Y TOTY FT LAY FAT AT A Y
Hifs ¥ aga wfus feedt, oroai mx
ey () ¥ q wmer #00%
HATET, ST faatar §F gad g
(Featd) ¥ |1 7Y § A FT® ATE
®1 WA WY FTAT qwAT & 0 Pt o
AT oIt # a2 W g fe
BTHFT ATGHAIT A5 fafeam gafw
5T FY fomsr sad amafas ofy-
wifeat a1 fasat & amy w15 Fav
Y A AT | e T maee ®
FAG ATATT AT F AT T FT AAS
afew fazel worg &7 Iweew wiafa
a7 FTe fFeRy & sy 97 o 92
¥ FFAT & | are wfgwfa @
AT AT I wrEey SfaAdt ¥
i § AT A Affeaaar w1 afr-
o e oY =7 AT 2 1 39 AT #
TG U AT FT A & T g mgiest
& A9 FE & JTSAT T FATATL T
sitfas &3 | gER, fase waai A
gFMAL F AT aqfag st o qF7@
1 wtsri & 1 A gE ww R
TN AT ARG &1, foq & o
T ¥ &1 wfaa wm ER §, §TRT
fast qeaeet o e 39 § fog amareaT:
aaga fem smar &

Population Studies

1858. Shri P. C. Borooah: Will the
Minister of Health be pleased to state:

(a) whether Government’s attention
has been drawn to a recent study of
the Americgn Bureau of Population
Studies, declaring India as the second
most populous country in the world;
and

(b) if so, their precise finding and
the Government’s attitude thereto?

The Minister of Health (Dr. Sushila
Nayar): (a) A press report, to this
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effect has been brought to the notice
of the Government of India.

(b) The precise findings of the
study of the American Bureau of the
Population Studies are not available.
An extensive family planning pro-
gramme has already been launcheqd to
stabilise the population to suit the
resources of the country.

Goldsmiths in Orissa

1859. Shri Surendranath Dwivedi:
‘Will the Minister of Finance be pleas-
ed to state:

(a) the amount provided by the
Central Government for the relief and
rehabilitation of goldsmiths in Orissa
and the amount drawn by the Gov-
ernment of Orissa so far;

(b) whether it is a fact that none
of the goldsmiths affected by the Gold
Control Order have received any assis-
tance in Orissa so far; and

(c) if the reply to part (b) above
be in the negative the number of
persons and the manner in which
they have received benefits out of
the grant of the Central Government
and the total number of goldsmiths
in Orissa affected by the Gold Con-
trol Order?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) The Central
Government have placed at the dis-
posal of Orissa Government Rs. 25
lakhs as loan for the rehabilitation of
goldsmiths and Rs. 10,000 for ex-gratia
relief in exceptional cases of distress
among unemployed goldsmiths.

(b) No, Sir.

(c) The Orissa Government have
disbursed Rs. 7,85,950 as loan. Loans
for individuals and co-operatives have
covered 215 goldsmiths. Industrial
training and educational assistance
have covered 9,525 goldsmiths, 2,700
goldsmiths have been settled in other
professions. The total number of
goldsmiths in Orissa is now estimated
at 23,600 and out of this 15,601 are
working as certified goldsmiths.
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Electric Power Survey Committee

1860 f Shri Rameshwar Tantia:
* 7 Shrimati Savitri Nigam:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government are consi-
dering to set up an Electric Power
Survey Committee to guide the load
survey of the country during 1965;

(b) if so, when the Committee is
likely to be set up and its composi-
tion;

(c) whether the recommendations of
the previous two Committee had been
fully implemented; and

(d) how far the survey by such
committees helps Government?

The Minister of Irrigation amd
Power (Dr. K. L. Rao): (a) The Com-
mittee has already been set up.

(b) The composition of the Com-
mittee is as follows:—

(1) The Chairman, Central Elec-
tricity Authority.

(2) ShriK.B. Mathur,Chairman,
Heavy Electricals (India) Ltd.,
Parliament Street.New Delhi.

(3) Dr.P.S.Lokanathan,Director
General, National Council of
Applied Economic Research.
Indraprashtha  Estate, New
Delhi.

(4) Shri M.K. Gopalenger, Chief
(Power) Planning Commissicn.

(5) Shri M.N. Chakravarti, Pro-
ject Administrator, Tarapur
Atomic Power Project. De-
partment of Atcmic Energy,
Appollo Pjer Road, Bombay-1.

(6) Shri G.N. Pandit, Chairman,
Maharashtra State Electricity
Board, Mercantile Bank Buil-
ding, Fort, Bombay-1.

¢7) Shri S.L. Kakar, Chairman,
Rajasthan State  Electricity
Board, Jaipur.

(8) Shri T. Channiah, Chairman,
Mysore. State  Electricity
Boared Bangalcre-1. -

(9) Shri B.C. Kapur, Chairman,
Assam  State  Electricity
Board, Shillong.

Chairman

Member

Memter

Member

Memter

Memter

Member

Memter

Memter
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(15} Shri J.M. Raina General
Manager Delhi Electric  Sup-
ply Undertaking, Link House, Ef
Rahadur Shah Zafar Marg, )
4 .ew Delhi. - B E
(11) ShriS.Bose,Chief Electrica Member
Engineer Damodar Valley Cor- =
poration,  Anderson House, [ e ]
Mernber

Member

Alipore, Calcutta-27. [~ N

(12) Shri  S.M. Zubair/or Shri
R.P. Aiyer (alternate Member)
Federation of Electricity Un-
dertakings of India, Killick
House, Home Street, Bombay.

(13) Shri K.G.R. Iyer, Joint
Secretary, Ministry of Irrigation
& Power.

(14) Director, Load Survey,
Central Water and Power Co-
mmission (Power Wing).

(c) and (d). The Electric Power
Survey Committees do not make any
recommendations. They make realis-
tic estimates of demands for power
from year to year in the various
States etc. and publish these details
which help the Government in plan-
ning the programme for power deve-
lopment.

Mcember

Member
Secretary

Khadi Commission’s Proposals
Licensing of Looms

for

1861. Shri Rameshwar Tantia: Will
the Minister of Planning be pleased
to state:

(a) whether it is a fact that the
Planning Commission has rejected the
Khadi Commission’s proposal to for-
bid licensing of additional looms and
spindles in the mill sector:

(b) if so, the reasons therefor;

(¢) the other concessions sought by
the Khadi Commission; and

(d) the extent to which they have
been accepted by the Planning Com-
mission?

The Minister of Planning (Shri B.
R. Bhagat): The Khadi and Village
Industries Commission recently made
certain proposals in regard to com-
mon production programme for tex-
tile industry. These were discussed
with the Chairman of the Khadi and
Village Industries Commission in a
meeting of the Planning Commission.
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The main considerations bearing on
the licensing of additionsl spindleage
in the mill industry, in the context
of the targeted production of cloth by
the end of the Fourth Five Year Plan
were explained to the Chairman of
the Khadi and Village Industries
Commission. He agreed that the pro-
posed production target of 250 million
yards for the Fourth Plan for khadi
suggseted by the Khadi Commission
was so small in relation to the over-
all cloth production target that it
would not be affected by licensing of
additional spindleage.

2. The Khadi and Village Industries
Commission had also suggested thet
Govt. should take over 25 to 33 per
cent. of the khadi yarn produced for
its own requirements. It was felt
that it might be difficuit for the Gov-
ernment to increase Khadi purchases
by five to six times the present level.
However, it was agreed that the
possibility of mixing Khadi yarn with
mill yarn for sale as handloom cloth
and also for uniforms for army, police
and schools would require technical
examination. The matter is, there-
fore, being taken up by the Planning
Commission with the concerned Min-
istries for necessary examination.

Pensioaers

r Shri D, C. Sharma:
Shrimati Renuka
Barkataki:

1862.

Will the Minister of Finance be
pleased to state:

(a) whether the Bharat Pensioners’
Samaj have urged upon Government
to appoint a high-power commission
soon to study the problems of the
Pensioners in the country; and

(b) if so, the action taken or pro-
posed to be taken in the matter?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir.

(b) The Government of India do
not consider it necessary to appoint
such a Commission.
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Stationery and Printing office,
Calcatta

Shri Nambiar:
1863. { Shri Imbichibava:
[ Shri P. Kunhan:

Wiil the Minister of Works and
Housing be pleased to state:

(a) the total daily earnings of cas-
ual workers employed in the
Stationery and Printing Office at
Calcutta;

(b) whether Government propose
to enhance the rates of these workers
in view of the rising cost of living;
and

(¢) whether Government have any
proposal to decausalise these workers
and absorb them as regular workers?

The Minister of Works ang Hous-
ing (Shri Mehr Chand Khanna): (a)
Rs. 2.25.

(k) No such i)roposal is under con-
sideration,

(c) Yes; such a proposal is under
consideration.

Casunal Workers in Stationery and
Printing Office, Calcutta

( Shri Nambiar;
1864.{ Shri Imbichibava:
LShri P. Kunhan:

Will the Minister of Works and
Housing be pleased to state:

(a) the number of workers employ-
ed in Government Stationery and
Printing Office situated at 3,Church
Lane, Calcutta;

(b) the number of casual workers
working in this office; and

(¢) whether it is a fact that some
of the casual workers are working
since 1956?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna): (a)
169 on the regular establishment.

(b) 80 to 90.
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(c) There are 8 such workers.
Aid to Farmers Through State Banks

1865. Shrimati Savitri Nigam: Will
the Minister of Finance be pleased to
state:

(a) whether some of the Chief
Ministers have approached him to
formulate a scheme which may pro-
vide aid to farmers through State
Banks; and

(b) if so,
thereto?

Government’s reaction

The Minister of Finance (Shri T.
T. Krishnamachari): (a) It has been
suggested from time to time that the
State Bank of India should devote
greafer attention to the question of
increasing the quantum of agricul-
tural credit, particularly in areas in
which cooperative societies are not
strong or well-established.

(b) The question is still under con-
sideration.

agAT & ag & w0 gg wifa

1866, M TRITCIA : F7T faaTs
A\ faga 74T 72 FATA FT I FG
fw:

(%) 71 ag #7= 2 f5 F=hw
FEERR F TEE F9 qan famq g
& oF AfaFT T JYAT F1 A F FTA0
gs wfe & o= ¥ F for @ aw
9@ & F© Tat &1 S o ar;

(=) a1 37 AfaFry 7 39 gva=
# a9 gFe F1 F1% foOR 41 8; W%

() afz zi, &1 IFT T=A-HEA
T FAT E I I G F G AT AT
g1 4T FAATEY &7 A€ F 7

Feard st faggq w5t (310 g0
) : (F) ST, B 1 HFGET, 1963
# ¥y 9o Far fg amw & oF
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sfawrdr & @ ¥ wwfaq §99 F
F® i #, for & Wk, sawe,
FHET W SerEs g | afefo
&, frteaw fwar o

(') <, 5 1

() feite § fadfers &= &
ame A g€ arfa #1 qraiea w7 AfawrE
St & ga iy § ) zw foRe F
AT X g9 g Fawrfeor #r
T 47 f5 § 9w e 9T T3
T FTY FT 9fE@ET FL 1 I
I 747 faed HTA F qwTg I AT
FIHR 7 oY a1 Tevfad ArAv F7 gaw
& 3o = ars § 1w fawew
afafa foas g7 et &1 i 97 8,
q wa frn fF s =t o g
faeme & 9% gu AT wavEw
1 IT g A1 WAfaa e
safa &

Income Tax Inspectors

1867. Shri Hukam Chang Kachha-
vaiya: Will the Minister of Finance
be pleased to refer to the reply given
to Unstarred Question No. 1678 on
the 1st October, 1964 and state:

(a) the measures taken or propos-
ed to be taken to remedy the hard-
ship caused to the Inspectors of In-
come-Tax who passed the examina-
tion for the Income-Tax Officers much
earlier and have not yet been pro-
moted;

(b) whether it is a fact that the
Direct Taxation Enquiry Committee
gave a favourable recommendation
with which the U.P.S.C. also agreed;
and

(c) if so, the reasons for not accept-
ing the recommendation?

The Minister of Finance (Shri T, T.
Krishnamachari): (a) Promotions to
the post of I.T.O, Class II are made
by ‘selection’ on merit. Income-tax
Inspectors who have inter alia passed
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the IT.O’s Examination are eligi-
ble to be considered for promotion
Promotion is thus made by selection
and not in the order of the date of
passing the 1.T.O.’s Examination. Pass-
ing of the Examination by an Ins-
pector is only a condition of eligibi-
lity for consideration. There is thus
no question of any hardship being
caused to the Inspectors in question.
On passing the I.T.0O.s Eaxmination,
the Inspectors get two advance incre-
ments (in their grade) as an incen-
tive for passing the examination.

(b) and (c). The DT.AEC. had
recommended that seniority for pur-
poses of promotion to the next higher
grade should be worked out with re-
ference to the date or year of passing
the prescribed examination. It was
not found possible to accept the re-
commendation as it would have in-
volved regulating of candidates for
the examination.

a8y et w1 gqafor sifefdl w
Tat
faﬁngﬁm:
1863.-.\“-‘ HIFT T 7T ¢

T TEvEey WAT I FATT HT FAT
w0 fF

(%) Far 77 = & fr dug gl
F} I g A fRE Wi a3
fear @ &5 arag T@ fram Sar;
LI

(') afz zf, a1 SaF ¥ FTIW
g7

e HA (o AT ATAT)
(%) =¥ (@) g9 @@ FEA
wreer AT F oA MY # AR
fawelt & Iy TATEST AT A (5F

TR g aawrs A% SARA S€
sy 1 faores <F 9T § )
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LIC.

1869. Shri Hari Vishnu
Will the Minister of
pleased to state:

Kamath:
Finance be

(a) whether the General Council of
the Federation of the Life Insurance
Corporation of India Class I Officers’
Association has submitted a repre-
sentation for redress of certain grie-
vances and consideration of certain
demands;

(b) if so, the details thereof; and
(c) the action taken thereon?

The Minister of Finance (Shri T. T.
Krishnamachari): (a). The Federa-
tion has forwarded to Government a
copy of their letter to the Chairman,
Life Insurance Corporation, contain-
ing their demands;

(b). The demands relate to (i) revi-
sion of pay scales, (ii) revision of
dearness allowance, (iii) grant of

bonus and (iv) grant of house-rent
allowance.

(¢). The matter is being considered
by the Corporation in consultation
with Government.

General Manager, Jay Engineering
Co., Ltd.

1870. Shri D. D. Mantri: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that a
penalty of Rs. 25,000 has been impos-
ed on the General Manager of Mls.
Jay Engineering Co. Ltd., for viola-
tion of foreign exchange regulations
by the Company;

(b) who are the other directors of
the company, whose residences or
offices were searched; and

(c) the action taken against them?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) A personal
penalty of Rs. 25000 was imposed
under the provisions of the Sea Cus-
toms Act, on the General Manager of
the Company as person concerned in
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the offence of wunder-invoicing of
goods, and their importation without
an appropriate import Trade Control
licence.

(b) The residences of the Directors
of the Company were not searched.

(c) Does not arise.

‘C’ Power Station

J Shri D. C. Sharma:
1871. 1 shri D. D. Mantri:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the ‘C’
power station in Delhi has not been
working satisfactorily for quite some
time;

(b) if so, the steps taken or propos-
ed to be taken to give it a thorough
check up; and

(c) whether any other fresh order
for the supply of machinery has been
placed with the Japanese Firm which
supplied the equipment installed in

. this Power Station?

The Minister of Irrigation and
Power (Dr. K. L, Rao): (a) The ‘C’
Power Station (Indraprastha Power
Station) was closed down from the
7th November, to 4th December, 1964
for check up and overhaul. The
overhauling was undertaken as vibra-
tions beyond the permissible limits
were noticed in the Turbo-Generator
of the Plant firstly in the month of
March and then again in August,
1964,

(b) A thorough check up was un-
dertaken by the suppliers of the plant
viz. M/s. Mitsubishi Shoji Kaisha Ltd.,
during the period from 7th Novem-
ber, 1964 to the 4th December, 1964,
when the plant was re-commissioned.
The plant is under guarantee for a
period of three years and any defects,
which may be noticed during this
period, are to be attended to by the
suppliers.
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(c) The Government of India has
conveyed its approval in principle to
the Government of Andhra Pradesh
for awarding contract to M|s. Jayanti
Engineering Corporation for establish-
ing a 198 MW Thermal Station at
Ramadundam on turn-key basis. Mjs.
Jayanti Engineering Corporation is
negotiating with M|s. Mitsubishi Shoji
Kaisha for the supply of generating
plant and electrical equipment com-

prising 3 generating units of 66 MW

each.

Also an order for a 30 MW thermal
generating unit required by the Assam
State Electricity Board for installa-
tion at Gauhati is proposed to be
placed with M]s. Mitsubishi Shoji
Kaisha Ltd. of Japan as their offer is
the lowest technically acceptable and
the delivery period is only 5 to 10
months. The Ministry of Finance
have agreed to the release of foreign
exchange in principle under the IV
Yen credit.

Working Women’s Hostel, New Delhi

1872. Shri P. C. Borooah: Will the
Minister of Works and Housing be
pleased to state:

(a) the progress made in the con-
struction of the new hostel for the
working women near the Minto
Bridge, New Delhi;

(b) when it is expected to be com-
pleted;

(c) the originally estimated cost of
the hostel and the amount actually
spent on it; and

(d) the salient features of this
hostel and the total accommodation
available for such women in Delhi
after its completion?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) No
hostel is being constructed for work-
ing women near the Minto Bridge.
The building under construction is
intended to be used as a hotel.

(b) Within about six months.
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(c) The figures will only be known
after the building has been complet-
ed and final bills paid. Some addi-
tions and alterations have been made

even during the course of construc-
tion.

(d) It will comprise of over 200
rooms.

© Aid from Western Consortium

1873f Shri P. C. Borooah:
"\ Shri P. R, Chakraverti:

Will the Minister of Finance be-
pleased to state:

(a) whether the Government of
India have requested the Western
Consortium for £ 1,000,000, aid for
the last year of the Third Five Year
Plan to finance advance work for the
next plan; and

(b) if so, the response of the con-
sortium thereto?

The Minister of Finance (Shri T. T..
Krishnamachari): (a) No Sir.

(b) Does not arise.

Foreign Investment in Private
Companies

1874. Shri P. C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) the amount of foreign invest-
ment in the equity shares of private
Indian Companies so far made this
year in view of the measures announc-
ed in the current year’s budget pro-
posals to encourage such an invest-
ment;

(b) the investment made by each of
the different countries; and

(c) the broad principles on which
such investment is secured?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). A
countrywise statement of foreign in-
vestment in equity and preference
capital approved by the Government
of India in Indian companies during
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the period April—September, 1964, is
laid on the Table of the Lok Sabha.
It is not possible to say as to how
much of thisg investment has been in-
fluenced by the current year’s budget
proposals.

(¢) The principles on which foreign
investment is permitted are broadly
indicated in the Prime Minister’s
statement in the Constituent Assem-
bly of India (Legislative) on the 6th
April, 1949 and the Finance Minister’s
statement on the 10th March, 1964
during the Budget debate. Statement
showing Foreign Investments approv-
ed by Government of India during the
period April 1964 to September, 1964.

(Rs. crores)

Country

U.K. 73
West German? 29
U.S-A. 28
Switzerland 10
France o5
Japan os
-Other Countries 25

ToTAL . . . 17°5

Health Certificates for Indians Going
to Andaman Islands

Shri Nambiar;
1875. { Shri Imbichibava:
| Shri P. Kunhan:

Wiil the Minister of Health be

pleased to state:

(a) whether it is a fact that Indian
Citizens going to Andaman Islands
have to obtain health certificates on
the international form; and

(b) if so, the reasons therefor?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The Islands
have been free from cholera and
smallpox for many years. To pre-
vent the introductions of these diseas-
es into the Islands all those going to
the Islands are required to produce
‘Health Certificates.
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P.W.D, Andaman and Nicobar Islands

( Shri Nambiar:
1876.Q Shri Imbichibava:
| Shri P. Kunhan:

Will the Minister of Works amd
Housing be pleased to state:

(a) whether any irregularities in
the stores and workshop division in
the P.W.D. Andaman and Nicobar
Islands were reported to the Adminis-
tration during 1963;

(b) if so, the nature of the irregu-
larities;

(c) whether any enquiry was con-
ducted in the matter;

(d) if so, the outcome of the en-
quiry; and

(e) if not, the reason therefor?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) to
(e). Physical verification of stores
conducted in the Public Works De-
partment of the Andamans Adminis-
tration early in 1962 revealed certain
shortages and excesses in the stores
account. Apn officer was deputed to
investigate the reasons. He suggest-
ed ways and means of avoiding short-
ages and streamlining the procedure.
Steps have been taken to bring the
registers up-to-date. The work is
expected to be completed by the end
of February, 1965. On completion of
the physical verification of stores, ap-
propriate action will be taken to ad-
just the excesses and shortages.

12 hrs. .
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORT SERIOUS FOOD SITUATION IN
Binar, Orissa, RAJASTHAN, PUNJAB,
MAHARASHTRA AND U.P. ARISING OUT
OF INADEQUATE SUPPLY OF FOODGRAINS
FrROM THE CENTRE

sty ford (797) & wfqereadta
% wEe * frfaten faoa #7 w)
arT AT FiY qer F1 eaw feemar
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“FET T ¥ s &
Toate gord ¥ fagre,
FErET, TIEA, §ATF, WGT-
o7 WY IAT NRW H IOH
Tre g feaa & warame’
The Minister of Food and Agricul-
ture (Shri C. Subramamiam): I have
placed a statement on the Table of
the House explaining the position of
the food situation in the States parti-
cularly with reference to the Central
supply.
=t qq fomd . W wEEE, 39
T FT q@T AT |
Mr. Speaker: He has placed the
statement on the Table of the House.
Can the copies of the statement be
supplied by 4 O’Clock?
ot wq fomd : W T FT oA
9ZT ATA, A7 IH QT H qATT qeAr
T T ST
Shri C. Subramaniam: Then I shall

sion is that it has already been sup-
plied.

Some Hon. Members: No, no.
Shri C. Subramaniam: Then I shall
supply it by 4 O'Clock.

Mr. Speaker: These copies may be
placed in the Notice Office so that
the Members can have them. I will
take it up at 3-45 p.m.

=t wy foea: et A, ATAEE
|t T FE A F ag 7 @HE FT
9g T, A% g0 I8 9T qET OB T |

Teae agEm - garen & fag &
d1 59 T F Friugt e wifee
T AT Y E ) Ay A A as
foar ST | Tw T 9% WA
oY IF FT G A |
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12.062 hrs.

CALLING ATTENTION NOTICE

(QUERY)

Shrimati Yashoda Reddy (Kurnool):
I have given one Calling Attention
Notice regarding the damage of
Rameshwaram Island. Will the Minis-
ter make a statement by this evening?

Shri D. C. Sharma (Gurdaspur): I
have also submitted a notice on the
same subject.

Mr. Speaker: Papers to be laid on

the Table. I will request the hon.
lady Member to excuse me at
this moment. I will not answer it at
this moment. Papers to be laid .n
the Table.
12.02} hrs.

4

PAPERS LAID ON THE TABLE

EIGHTH ANNUAL REPORT ON WORKING
AND ADMINISTRATION OF COMPA-
NIES AcT, 1956 FOR THE YEAR END-
ING 31sT MARCH, 1964

The Minister of Finance (Shri T. T.
Krishnamachari): I beg to lay on the
Table a copy of the Eighth Annual
Report on the working and admini-
stration of the Companies Act, 1956,
for the year ended the 31st March,
1964. under section 638 of the said
Act. [Placed in Library. See No. LT-
3728/64].

STATEMENT IN REPLY TO HALF-AN-HOUR
DISCUSSION RAISED BY SHRI HEm
RAJ REGARDING DEVELOPMENT OF
HILL AREAS,

The Minister of Food ang Agricul-
ture (Shri C. Subramaniam): 1 beg
to lay on the Table under direction 19
issued by the Speaker, a statement in
reply to the half-an-hour discussion
raised by Shri Hem Raj on the 17th
December, 1964, regarding develop-
ment of hill areas. [Placed in Lib-
rary. See No. LT-3729/64].
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STATEMENT SHOWING ACTION TAKEN BY
GOVERNMENT ON VARIOUS ASSURAN-
CEs, PROMISES AND UNDERTAKINGS
GIVEN BY MINISTERS DURING VARI-
0Us SESSIONS OF THIRD Lok SABHA.

The Minister of Communications and

Parliamentary Affairs (Shri Satya

Narayan Sinha): I beg to lay on the

Table the following statements show-

ing the action taken by the Govern-

ment on various assurances, promises
and undertakings given by Ministers

during the various sessions of Third
Lok Sabha:—

(i) Supplementary
Statement No. I.
(#1) Supplementary
Statement No. IIT.
(#11) Supplementary Seventh Session, 1964.
Statement No. VIIT
(iv) Supplamentary
Statement No. XI.
(v) Supplementary
Statement No. XV
(vi) Supplementary
Statement No. XVI

Tenth Session, 1964.

Ninth Session,1964.

Sixth Session, 1963 -

[Placed in Library. See
3730/64 to LT-3735|64].

STATEMENT REGARDING BREAK-UP OF
COST STRUCTURE OF ESSENTIAL
COMMODITIES

The Minister of Planning (Shri B. R.
Bhagat): I beg to lay on the Table a
statement regarding break-up of cost
structure of essential commodities.

[Placed in Library. See No. LT-
3736/64].

MapHYA PrRADESH COARSE GRAINS

(ExporT CoONTROL) ORDER, 1964
The Deputy Minister in the Ministry
of Food and Agriculture (Shri D. R.
Chavan): I beg to lay on the Table
a copy of the Madhya Pradesh Coarse
Grains (Export Control) Order, 1964,
published in Notification No. G. S. R.
1811, dated the 18th December, 1964,
under sub-section (6) of section 3 of
the Essential Commodities Act, 1955

No. LT-

[Ploced in Library. See No. LT-
3737/64].

MEDICINAL AND TOILET PREPARATIONS

(Excise  DuTIES) AMENDMENT

Rures, 1964 Erc.
Shri B. R. Bhagat: Sir, on behalf

DECEMBER 24, 1964

Fourth Session, 1963-

Third Session, 1962-63.
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of Shri Rameshwar Sahu, I beg to lay
on the Table—

(1) a copy of the Medicinal
Toilet Preparations (Excise
Duties). Amendment Rules,
1964, publisheq in Notification
No. G.S.R. 1702 dated the 5th
December, 1964, under sub-
section (4) of section 19 of
the Medicinal and Toilet Pre-
parations (Excise Duties) Act,
1955. [Placed in Library. See
No. LT-3738/64].

and

(2) a copy each of the following
Notifications under gection
159 of the Customs Act, 1962:

(i), G. S. R. 1743 dated the T7th
December, 1964.

(ii) G.S.R. 1751 dated the
December, 1964.

12th
(iii) G.S.R. 1752 dateq the 12th
December, 1964.

(iv) G.S.R. 1753 dated the 12th
December, 1964.

(v) G.S.R. 1754 dated the 12th
December, 1964.
(vi) G.S.R. 1755 dated the 12th
December, 1964.
[Placed in Library. See No. LT-
3739/641.
(3) = copy each of the following

Notifications under section 159 of the
Customs Act, 1962 and section 38 of
the Central Excises and Salt Act, 1944,
‘making certain further amendments
to the Customs and Excise Duties Ex-
port Drawback (General) Rules, 1960:

(i) G.S.R. 1756 dated the 12th
December, 1964.

(ii) G.S.R. 1757 dated the 12th
December, 1964.

(iii) G.S.R. 1758 dated the 12th
December, 1964.

(iv), G.S.R. 1759 dated the 12th
December, 1964.

(v) G.SR. 1760 dated the 12th

December, 1964.
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Assent to Bills

(vi) G.S.R. 1761 dated the 12th
December, 1964.
[Placed in Library. See No. LT-
3740/64].
12.05 hrs.
STATEMENTS FOR INCLUSION 1IN THE

SIXTEENTH REPORT OF THE ESTI-
MATES COMMITTEE.

Shri A. C. Guha (Barasat): I beg to
lay on the Table the following state-
ments showing replies to the recom-
mendations of the Estimates Commit-
tee which were not furnished by Gov-
ernment in time for inclusion in the
relevant report:

(i), Statement showing the replies
to the recommendation No. 7
of the Hundred and Tenth
Report of the Estirmates Com-
mittee (Second Lok Sabha)
which was included in Chap-
ter IV of the Sixteenth Re-
port of the Estimates Com-
mittee (Third Lok Sabha).

Statement showing the re-
plies to the recommendation
No. 78 of the Hundred and
Twelfth Report of the Esti-
mates Committee (Second
Lok Sabha) which was includ-
ed in Chapter IV of the
Sixteenth Report of the Esti-
mates Committee (Third Lok
Sabha).

(ii)

12.053 hrs.

COMMITTEE ON ABSENCE OF
MEMBERS FROM SITTINGS OF
THE HOUSE
MINUTES OF ELEVENTH SITTING
Shri Khadilkar (Khed): I beg to lay
on the Table the Minutes of the
Eleventh Sitting of the Committee on
Absence of Members from the Sittings
of the House held during the current

Session.

12.06 hrs.

PRESIDENT’S ASSENT TO BILLS
Secretary: Sir, I lay on the Table

the following four Bills passed by the

Houses of Parliament during the cur-

rent Session and assented to by the
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of Members from
Sittings of House
President since a report was last made
to the House on the 21st December,
1964:—

(1) The Appropriation
Bill, 1964;

(2) The Mineral Oils (Additional
Duties of Excise and Customs)

(No. 6)

Amendment Bill, 1964;
(3), The Kerala Appropriation
Bill, 1964;
(4) The Wealth-tax (Amendment),
Bill, 1964.
12.063 hrs.

LEAVE OF ABSENCE OF MEMBERS
FROM SITTINGS OF HOUSE

Mr. Speaker: The Committee on Ab-
sence of Members from the Sittings of
the House in their Eleventh Report
have reconrmended that leave of ab-
sence be granted to the following
Members for the periods indicated in
the Report:—

(1) Shri A. Javaraman 7th  Septemter to
3rd October 1964
(Ninth Session).

16th Novemter to

4th December, 1964
(Tenth Session).

(3) Dr. Panjabrao S. 16th  November to
Deshmukh. 8th December, 1964

(Tenth Session).

4) Shn Ravi Narayan 16th November to
Reddi 24th December,1964
(Tenth Sessicn).

16th Ncvember to
24th December,1964
(Tenth Session).

(6) Dr. L.M. Singhvi 16th November to

24th December,
1964 (Tenth Session)

27th November to

(2) ShriR.S. Pandey

(5) Shri Maheswar
Naik.

(7) Shri Bakar Ali

Mirza. 18th  December,
1964 (Tenth Ses-
sion).

(8) Shri Ghyasuddin 16th  November to

Ahmed. 24th December,
1964 (Tenth Ses-
sion).

(9) Shri Vijavasinhrao gth December to

Ramrao Dafle. 24th  Decemter.
1964 (Tenth Ses-
sion).

(10) ShriPriva Gupta 16th Ncvember to
22nd December,
1964 (Tenth Ses-
sion).
16th  November to

(r1) ShriDasaratha
Deb. 7th December. 1964
(Tenth Session).
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Shri Hari Vishnu Kamath (Hoshan-
gabad): On a point of information. I
support the recommendation of the
committee that these Members should
be granted leave. But I want some in-
formation about hon. Members who
have fallen ill. Of course, the House is
naturally concerned about the four
Members who have fallen ill and who
have asked for leave up to the end of
this session. I hope their illness is
nothing to be worried about........

Shri Nambiar (Tiruchirapalli):
Nothing to be worried about.

Shri Hari Vishnu Kamath: ......
because they have asked for leave up
to the end of the session.

Shri Nambiar: There is nothing to
worry about. (Laughter).

Shri Hari Vishnu Kamath: It is not
a matter for laughter. We do not
know the position, because it is a long
period of leave which has been asked
for and recommended, and they have
asked for leave in advance up to the
end of the current session. That
means that they have asked for leave
for more than a month. I hope that
they are well looked after and well
treated, and they will come here for
the next session.

Mr. Speaker: We hope that the ill-
ness would end during the recess.

Is it the pleasure of the House that
the recommendations of the Committee
be accepted?

Several Hon. Members: Yes.

Mr. Speaker: The Members would
be informed accordingly.

12.08 hrs. .
RE: STATEMENT BY PRIME
MINISTER

wewer wErew ¢ 7 amEw fafzy

st YT gEE (FTIEET)
T HEIEA, § OF TR ATEATE |
§ qugar ar 5 ud =7 9% ggm q=
¥ gar 71 fF gom 1 afew am A
fram & v gu fx w17 =10 e &
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e g, At ag a1 w= oA %
S HAT §29 F qF qqry 27, ¥ 17
ST STgaT g fF s ag I A
9T T JA |

WEq HEITY © T7 qUTH 34 AT 2 1

o TEA A 9g T e
faeg o< §, g SETQ A # Fw Ay
CE

s AENET © TG AT AT R
Fmiframaama a

o THETE TR © A7 39 F Feaey
# WO OF sgaear w1 9w & 1w g2
F F T TH A A WG HAL-HH
|, = weg arow fag, 7 asw fon
T I7 AT F TN g aF WHAT AT
wan fF AT @EE, =o TR RART
aifear, #1 frewraa g, wa SET A
o3, IFI AT I, T AFT FT J077 57
ford swasa 2 st fF faer wra
a3 A I qZ HI IS ARG AL, IAT
TH e § A vgY ¥ I 97 989 4 Y
A T T2 57 9 87 | 99 qa79
FT A FI TF ATAAT TG 5 JaA ¥
fremfaa fra w1, 37 &1 gafeafs &
=g AT FT A AT FACHA ZRIT

# o9 & ag T faeT F7A0 ArgAr
g Azgam A gF v ag F g
®T ISTET AT, 9] IF FI AGI I5A
fear o w7 w1 o & e
F7d gC qA F% 7 o faaw
I9 F A7 IAT A1g AT AREAT 97 T
wET § qgH gL | AT TA qIA H IAY
feafr a1 gromafa 21 =7 & 5 fag
faoa 1 5 T TF FEAATT G257 FY
qew & fadren v 21, 34T fawm v
IF wEAE 'R 3 9 F s
I HAT FT FGH G0
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AT ST FT A A § R oAm A
grafraq AR qTE #1 gH 8T H
19 R S A S G AT AT 7q
F AW T ], A AAAE 437 qgi
AT FT I g A I I8 TH | T
T A H 7L B 5W § #7E i
g, @ & faaer faqzw s&m 5 w=0
Zq4 fa a% a8 AT TA—g= WAl
%1 wrfgn o1 fF a2 g 3ufeaa &9,
wifs wow x5 i foly 59 ¥ =
e § Jufeqs gAr sgrar 9w ]
TR WX 3 837 § Fafeqa @A, at
T IEHT FT IAT W AR T AFIL
91 faaTe 7 IzaT—<1 9 AT JAOA
qE T, IA TAT T§ AT AR |

gy WEIRY . AAA G HH A QY
TATBEE | A T g FaAar A
o Afgar ¥ awjsm, Aufay, F
TET F Ao F e I AR 718
A WS AL A I, qfE a8 T A
S & 95 /I A qE g3 QAT F3A
FfAg AarT a8, . ..

=) TEdEE qEE - AREIE |

e RN | FIFT FT AT qOUA
HECEEEIR R cckaR |

=t 7y fond (%) - ag aF 7
97 §, W= ag) @ fF grem ¥ aymy
o1 S g A AR ¥ ' H

T AT © FA EI9H F BAAT
T faar &

ot AY fomd A% AT hEgAT S F
g Tifed a1 & 1 g% w1 s
|7 2 i

=t UwEEE @i - F wgw e
AT AT AT FFG-FT HAT 37 FZAT
STEd # 99 F TR T A9 Iy Ay
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ot fpmm weAaE  (Fa9g7) ¢
STT WAT FT T FAT § | W7 AT
et sy s g 3 F grarT H I AT
F}AT FAT B

qeaw WEREY © W AT AAAT
I TF T4 qT AT A1 F FE FOT
ﬁif T qHAT | (Interruptions) Cif
T A qFedr w7 F9A ISAT AfHT
A A I|MEN I A GGG F
faa st dam A & | swEEar #1 TW
ag JoraT T § fF 3w avaed ® faw
Fra 7 Tifew fear av ag wr Az
agf § FfF 27 937 F $AS F ATA
I Y wafaw # faar q@r § | wmdm
qgey 7 Fg1 & ar a1 o guw g9
AT FATE T I GAF I qIH B AAT
fear T A @ag qEiENE ©

‘¥ qifE ag o I8 & WnT 7 %,

a1 wrEA fafarex gy ¥ Sl gaeT 37X
Y § q7 wIor ol 74T 4 % AT 3H 7
T 5F AW 9 @ o F fF
FE AT T A fgemr d A% 1 AT
T wE TS E A

TgAt I av ¥ ag FgT fF g9 AT
T 39 fa g IF AR F 7 g
faame sfex #3 fear o v ag mAe
FT FZAT G & | AT AL ™A IAF
TGAT § AT TS99 & 9474, BT 39 1 447
og qafeT a8 § | @0 A A1 A
9y & ag gaT W1, WA "
I HAT FT IqE & AT I F AT
grasar g fw smar gg @ s=i &1 v
T | TAAHE F TET FT 94T FAT O
AT &g F91 F7A &T AL 2 47 430 |
TR ag WA gt % ag ==t ¥ fay
A @ @) 7@ FA AT AT FOA
STANT S€ § WY 3T gHAT & | 99 997
2o Afgar o7 78T g AT a2 SH |
AT F G & | WX 4g a1 g% o 741
gt A B AT fF & 99 | wor A9 FT
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[emer wg=7]
AW G318 A g zafay ggw
B 9g 9 g9 N7 § S9 F 1% qar
s s ==t el ar @

= THRAE e TF FAA A
qIFTE |

ez AEIET ¢ AT AT ARA
AmEAdc g fFaeaamag,
A9 I T-A

ot THEEE a1eE ¢ S g, faeg
F a1 5 av &Y qge qr & a1 g
i@ g

N o Ao faart (ImT)
HemT WEA, ..

mmwgwm
A9 A F A A

st w fomd - & FgT AEar § R
T A A F a9 R fER FA F
B & F A A gE B I F A
# 79 A T QTR WAEGAT§ | TG AT
fasetfasre w1 qww a1 L L

Wegel WINQW  TATA 1 AT
oTET TG |

st 79 fovd 99 Tg J0 A
A Afd, 39 71 gara F dfd,
ez & %5 a1 g | OF At faqafasr
g5 # 7 dug-wE A ¥ faemw
o a1 FifE 320 aTRT HOHT AT
g § 7 faaw 222 % et fagr a1
oz semer & fagor gt 115 % s
# 7 q7El g w1 A ¥ Ao
FATAT FT &1 IT T AR ATIHT 417 ST
a1 39 I A F Ao § cqE
ATEAT g | g A ag fF oowEi aw
FTLATE g2 a1 AT 7 g4 F A fF2q
T =T faar ar @R gy 9v fF o
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faeay 7T weqTg QAT @ oW F A A
TG 37 T T AT FIFHT F WA
WHFIR A g gFar g fF o sy
faga &1 SITew fear 97 39 § AR
WHFH FH ¢ | 73w F ogwd A=<
FT @ § wfFT 39 dg9g § 9@ w@er
J woez mvvarad foar av fe g 7@
ST & Hleq 9T I F qUwy F F #;R]
I FY agfvaa F war i fafma
Y SR 1 FEfad w9 F g faEa
FT T IS § G Wl g7 T4 |
Iq AR # A & A9 F1 gAEr ATgqr
g | 5@ fadq %1 39 wewr § A% agr
sz g9 fear o &, svarew faan
T g, a3 A F fgarr o7 g
9 gWTE STEAT FO FAfAd ATAR
ggar g 1 § 9ar g B oW §
a7 F oar 44 GE, R o § =
R ¥ gerar 9w g |

Seqe AENE : 9 Ji9 ar ag f
g TF FEE 19 FAT v fF OF
fe g uF waen & e gae fav 99
I 29 FT Y A I9 F foAy F7 A0y
i ag wafaa a1 7% 3z 3= 7
qT | € F I GAET AT A |
ag ar F9 & AE awar | 39 FF
I AE gFaT | gExr warw g fafase
A&7 FIIV G ARITY T
&< fear 1 39 # #1E fafass Ao a=ar
T dEl ad g ®F 115 F )
# 3@ FT COEFIT FAT ATEAT §
fragaa g fa T3 wg
SEE wi g 1 M A o g |

T IR T G 15 AT G497
qEd §ar g0

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): If you permit me, I shall
make a brief statement.
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s} TR qI% orea : MeAe WERA,
A & F F 5o qo7 o7 H7 AT Y FA
g | 39 &7 faoig & SrAeT ArEar §
WO Hel 99 F Gy ° o4y 2 @ #
T JUAT qAH F W@ E
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qeq WEizT ¢ I FT AGG T @A
afay, 5w & a9t §§ W9 F]FA
T, & g

1 7 fond : geaw AgET,

TeIq WEEW  OF WG a7 T@T
Z gaer ot 3 & wd Sear §

i W qF% awRy ;AW GAUS
& 991 AN F qq 97 FALC ST
q a7 99 % WIF I ¥ &, Afew W
g3 &4 St &1 I @ § TAFT T}
gaE 3w g @E

s Ay fawd sTo Hifgar &t
ATAT AT | IEF IS § qAW A
F faa darc g

o HER ¢ WIEY, HET |
Fg qF 3o Afgal & AW FT aqredA®
g, o1 Jartg ) & 39 o 2 9w §
AR g AW @ A i d ) s
Tt W FS Agi | 9A fafaeex
1 ¥ g avg & TFq ¥ ol T A
g f& ag &1 qgm 7€ g9 | Mg
fafreet e o% fo g=w & 1 &
fom a3q aq= J[1 9@ ¥ AR §
ITHT TFAT B A=A A T4 & |

= Aq fowmd : To W AR
Aifear & qMEx @A §C & 7 wAT §
f AT AFHTCHT My Are-faEe ¥
AT § W 9 a0 &Y AT § 0

TN WEIRW ¢ I AT A9 GEAT |
1992 (Ai) LSD—14

PAUSA 3, 1886 (SAKA)

by Prime Minister 6698

o TRESw qted - § qEAT
aTeaT g fF ag 3 9 &1 99} @
g ar ooeT FI 7 ovE £

woq WERT ¢ 59 aard g
qg a1 9a7 HATT |(Inte1'ruptions.)
JFE7 AR THET A T |

w{Y TMISE grEw ;. TGF FA F
Fqe frr agae grwr &)

seow wEiEm A T e dwaR
T TFEET 7 I |

®, A% FlE . F wwEe
gt 39 T g ) & agi ek werey
ST ATgAT g WX =rear g & faaa-
917 F19 =7 | 5 7 51 @O AR agw
F ANTFFTH 7 T | 02 R TGT 7
3T faa o 5 gam g6 #1 T@m
T oAy § O

wE REIEW . FA gAN F 918
§ IEH! QAT | A CF AT A A
(Interruptions.)

Ht IWEEE qEE AW A9
frdeT & fF o2 97T sETe faem
=ifgd fee s #™ =3

oft v fomd & qam %7 fawa
AT ARAT O

weqer Wgiew ¢ xfEd, IR anes,
# 7% 7% ¥7 A7 § f5 39 A
e §F 31 AW g AR I WA
qE TF 79 TF 990 AT 99 913
g, o o o 3 T T g AR
FIETE FT AT 99 AG1 2q | AT
oE T grew 1 T FF fiEw g
IawT fafes &, ff woag w1
TJgH I AR § a1 ag e aw@
awa ¥ & I UF AL qHAT 4

ot aq foed : fawg ®T &
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| U W I F A% I
fawg g TF 1 9@ T F1AIT

‘oft TwaEE qed A SwEwE &
faems 7 smar, § ag wW A€ Faar
s wam wet 1 wfaF AG ¢ =
T F71 afsa YD 7T I3 AR
I AR H o W ger 1 F age SAET
IR FEM F Fr waT w4 39 AW
Ffardoe EfFsagoer s &
FT I qZ FT IR AR & | o
TR H I¥ T3 & FEATAS qEEF Ay
frwmifag fer mar 1 wR @7 a@
SAFT WX T @ Fgwm 2 fF
ST qqE fFg a7 2

W WEWRY 9@ ag aq &N
T A R

Y THEAE  qRT - AT g
e §, WX IAFT W ITA AGT faar
AT T IF AR T FY g FIRATS
THAT |

TR WEEA T ;T A FH
gy w9 T

ol THATE qTIA . HAT ARIIT,
FALT FEA HIM AT g & A
Y FTH I THAT § | TAHT GAT G
s ifraam fom am@ & I
AR

st %o Fro faandt : wemw Wiy,
ATT [T FT AT & | 9T AV WTH
fz gTow @i a1 fdt w17g w1 Qe
R IT AT TN FH qEF TR AT
AT ST FC IGH! T @ 3 6 WY
g A garsfag ?

=t femm qemms ¢ A fqar &
S| ¥ IUX H qF ug frasw wwer
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Shri Raghunath Singh (Varanasi):
This is too much. There should be a
limit. He should be named.

Shri Kapur Singh (Ludhiana): Be-
cause some of us are not in the habit
of raising points of order, we hardly
can get a word edgewise, in between.
I wanted to make a submission on
what is going on here, but was not
enabled to.

o qWdaE uTET . WY W W
ITT T4 faar

U WEEF ¢ a1 W9 FH A
T[T I AT |

= TwdaE g Fgmaw
feeger =m0 g0 == w1 § s

T9 F1 IO ATEATE |
T WEITw WIER, WIET |

ST THASE 4139 39 TIA R FEAC
Hamr e g E
Shri Raghunath Singh: Yes.
geae WERE ¢ WIS, "HIET |

ot Ay fomd WA FT waEw
F41 geat a9 & foar Sae av g &Y
@ WY gn |

s THASE 19 | TTH WIS,
AL qW FT IT7 W qF TGy fan

TR WEEY : G § AT qEE
& N fF 19 q87 & TF WANG 939
g T wwx agwm  fF ot TwmEs
aled I qX F9, THEETAT AW
ST gI39 #1 SIS § a14r e
7R & 38 ara § sAs ag v § am
¥ FTgT w9 9 |
Shri Ram Sewak Yadav**

(Shri Ram Sewak Yadav then left the
House).

**Not recorded.
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Shrimati Savitri Nigam (Banda):
His remarks should be expunged.
(Interruptions.)

Shri J. P. Jyotishi (Sagar): What-
ever he has said should be expunged.

Mr, Speaker:.These words need not
be put in the proceedings

12.22 hrs.

STATEMENT RE: GOVERNMENT'S
POSITION ON CHINESE AGGRES-
SION

Mr. Speaker: The Prime Minister.

The Prime Minister and Minister
ef Atomic Energy (Shri Lal Bahadur
Shastri): Dr. Ram Manohar Lohia
and Sarvshri Prakash Vir Shastri and
S. M. Banerjee have expressed the
view in their Motion that there have
been some contradictory statements
regarding China’s aggression and
claims on our territory. I cannot
help feeling that this is based on
some misunderstanding and ], there-
fore, take this opportunity of re-
stating our position on this question
in order to remove any such mis-
understanding.

Some time after the Chinese had
committed aggression on our borders,

the Colombo Proposals were formu-
lated by certain friendly countries.
The Government of India accepted

these proposals, but the Chinese Gov-
ernment did not do so. Later, the
Ceylonese Prime Minister consulted
us on the question of Civilian Check-
Posts in the demilitarised zone of
Ladakh.
India indicated their willingness to
agree to there being no posts of
either side in the said demilitarised
zone. Since then there have been no
further developments. In this con-
text, the question of any negotiations
does not arise at present.

The Government of India believe
in the pursuit of peace and in settle-
ment by mutual discussions, provided
always that such discussions can be
held consistently with the honour
and dignity of the country.
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Shri Hari Vishnu Kamath (Hosh-
angabad): Sir, on a point of clarifi-
cation. Does the Government, adhere
firmly to the policy laid down earlier
in the time of the late Prime Minis-
ter—many of us on this side differ
from that policy also, but at least
that minimum which they proclaimed
then—that they will not depart a jot
or a tittle from the Colombo pro-
posals and, if it is not so, to what
extent is the Government proposing
to climb down?
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Shri Lal Bahadur Shastri: Our
position in regard to the Colombo
proposals is quite clear. We stick to
what the late Prime Minister had
said, that we cannot go beyond what
the Colombo proposals contain.

sy w9 foma (7)) @ @I TF
oF ¥ A T AFT FEIG AT
% fpoeT ¥ TR ¢ 99 TGN |
TOE Wl A 7% QL w1 91 5 o=
aF T gAR WM ¥ §T G AT §
N aF IIF A9 A FOEE g
Wi | AfEw gm T fF AT s
faara< #1 8T AT ATG Tl | IAF
% a7 FE geqT gy w5 I
arg 7g a1 q@E s fE e
fargeam ST ARt IFYEE T I
A A Y AT T TRIE qg)
#R T9 g% arad g awdr |
9 G UF (6o F T T ET
wEiag @ wgoamm oAU
faepre #5F AT 4

weqm WERW WA WS
AT FT A 3G aXE A AEAT A &
Eelicl|

s wq fewd : @g w1 o fE
1 ¥ 7oy faewie w3 qrAq Sl I
AqaTe fFr § @) & AT ST g
fa Far ST AT q{fF S A wwEa
T wrfg & fawel A @ W ag
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faewls #<F s fear 2, #7€ ox
&7z i e i Far grem g
7 F g oy FweAfaE avaw
fas3z w7 & fay Fe517 dmw 87

FE arT Y A g AW A T
qrIey @At @

weaw wEEy o famy anew, &
T2 AT AT HFFT F9 TF AT
F 7

=t 7y foma ;- AeATAgES gw Y
T FT A qT F7 A0AT 2 fF oew A
F Mg FEATAY AAHTT K AT 9
AT AT H qf 1 gww fe oOF
feer 1 v A1 AgY Frm, sEEr &
T AA ST F oFOSE @ ATgar
g’

ol SIS IFIGT AEA - I TG
FAAT J9 qF @ F9w f5 oF@@v
Foq AATZAT T & A § g9 A A
#Y 5, TFATE 7

ot 7y fama ;o yqfw & akr
FX & foq o AT § 7

ofi dvw agige e A 3|
FT AT FE AW ISAT AL § ATRT 4T
fe &% Fg1 0 FoT W qg F AT
wfsq & f a1 4.9 qatgar gom

Shri Swell (Assam—Autonomous
Districts): The late Prime Minister
had offered to take this question of the
dispute with China to the Internation-
al Court at the Hague and this House
has approved of that. There was a
report that a similar proposal that an
impartial, third party under the aus-
pices of the United Nations must go
into this question and demarcate the
area. Has the Govermrment refused
that . . .
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Mr. Speaker: He is having such a
long introduction. I am requesting
the Members to be brief.

Shri Swell: May I know the reasons
which persuaded the Government to
accept the first proposal and to refuse
the second proposal?

N wa fed o oAy wEeEw,
T AT FT vy A foem 1 gt
a1 B qvar ap o faseer @ e
9 ¥ A9 qu fEAIAT arEe A
fr=ez F77 % fag da7 § °

woae AgR ¢ #9 WA awer
F TATA FI &1 IATHT &7 | TR
gard FT foar o7 J@ra W1 6y v

Y AY fewd : FfeT 33 guw w
AT g faan

Teqw AR - AIST, WIET

oft 7y fod @ AT g9A FTowAT
agt faar | 37 a0% & FEad &%
o wHdr & ?

sEge WEYT W agd Al 4
wATE A WY T | gAY 2T 4%
Sic il

oY w5y fewd  wg YT gAY ¥
%2 fF 7 7% 499 FT AMEF AT T
ST F | 3 ACE T FEATAT ¥ AT
9=%( T4 £ | IW § AT FT ATAIT

g &

wogw wEEw © U 39 % ¥
AN §EEg 9Fd T Al w19 &Y
FEATET AZT T9 /AT |

oft Ay fowd ¢ TET A FEaTEy
FAT ¥ & AT AT TLIAT FAT qATEAT
FAfFT &F S amA T AT T A
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Gt 9§ ®1 WAt AZT X YR E | 9
3 w53 & fx 7q faeee T & 919
¥ wma wifa &1 g fww g
# St et § A ag A ¥ AT
sedifar vy fase 9 & faw
FaT § .

weas WERd qIET, ATET |

= wy fadd - weAE WEWRd WY
7R &7 S WA g ST

sreqer wEYew ¢ A W fAT 3
w1 wradr # amr e 77 E

sy ay fedd o & WO AT AR
FTAT AAT § | AT TG /AT AT A
3 fF § Sam= T

sroe WENRW © MG g FT ATH
wT

sy wy fedd AT AW A
AT £ 1 IA@ AT ECE IAT AN
F1fed |

wew WM 0 A4 A
AT FT ATH FET qZ FHAT § 5 AT
wy fedd wEw FF I AT AT
FUATET F1 g7 794 T W@ & W7 I
1 AF ¢ § gafag & 37 T FLO
g f5 ag w2 ¥ a7 T 9

(Shri Madhu Limaye then left the
House).

= gEw 9 wgA (Zarw)

# 7z wow e g 5 g frew &9,
T O ¥ 7y fe ag A TS WA
el & 2T & ATt A T HETATY
21 X & s dan g & fe § gafag
fawa ey & ArfE s § A9
g7 ¥ ary § ==t aer © gafag gq
QAT FT GO AGATA A T @O
E
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st Wo o A (JWFT) : H AT
T8 1 quaq #3971 g % 7% 797 74
at ¥ agt fawedr =tfey

Shri U. M. Trivedi (Mandsuaur):
When the motive is bona fide, it is
all right. But when the motive is
mala fide, this House has got and you
have also got the power that this
matter may not be reported in the
press. The mala fide purpose is also
served if it is published.

Shri Kapur Singh (Ludhiana): Re-
garding the suggestion made by my
hon. friend., Shri Kachhavaiya that
news of this kind should not be given
prominence in the Press, I submit
that this House has no power, and if
this House has any power, this power
should not be used to restrict the
freedom of the Press. The Press has
its own conscience, has its own rules
and has its own ways of selecting
what should be played up in the Press
and what should not be played up in
the Press. We may appeal to them,
but beyond that we may not go.

st o Yo WA : IH KTIA F1 gHAT
3q ara &1 weem? g fv qg gw oaw
1 OF % |

Teqe WEEY ¢ # WA /e
g gfaw® *war g, e aad @

& & Qa7 7 arfgn a1 @

oY "o So WA : I F gHWT
TF a ¥ gsw g fE gw feer a
feamaa 58 #1 % 7% | T a1 A 37
arq &1 agar FX faar  f § wmi
zg feen & Fgafeat &%, fag &
qeA T FWATE T 97 % W 3T
1 afewfadt oy

ot femm e

(¥wge)
aE a9 T Y |
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Y Ho Yo ¥ : A WIXT IA
qT¢ FY FEAE! F F HEIT IS
TrzX ¥ ¥¥ IT W I A WA
I57% & QFAT AT 1 7 T30 qATRS
grar f5 &3 &1 32 fozraa v 3 f
agt 9T 7w ofeafad ¥ fag it g7
faen 7 ALY A1 G R, SR A
19T AT |

qeqm W@ X IF AT A
aga e & FF aut 3 qeara g 5
77 a7 aFT 19 39 AW F FY Jr;
& fr 3 AAal § BT qF | AT AT
yraaR A GFE AN A1 ITH
qg areg aga aeet gi @ 77 AW
g § fr a1a AT a9 39 ¥
Ffawrs w31, afFT AT gATH TY
3 i ored) & 23 gt et gl Ay
afey | W= g A faegew sarr Q@
FT7 F WA, a1 afsas WA
HTT I T FFITAT AT JISAT | F6-
farg & wrgem % gq 997 3@ 9T AT
< A fear sy AT 7§39 9T AW
feeraa far ST

Dr. Swell: The Prime Minister was
going to reply to my question, Sir.

Mr. Speaker: That has been lost
NOW.

Shri Hari Vishnu Kamath: He may
repeat it.

Shri Nath Pai (Rajapur): The
Prime Minister has made an import-
ant statement and today is the last

day of this session. Will you plegse
permit us to put a few questions, Sir?

Mr. Speaker: Yes, Dr. Swell may

repeat his question.

pr. Swell: May 1 know what are
the reasons which persuaded the Gov-
ernment to accept the late Prime
Minister’s proposal to take this ques-
tion of our dispute with China to the
International Court at the Hague and
dissuaded the Government from accep-
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ting a similar proposal that an im-
partial third party under the auspices
of the UN wnay be requested to go
into the question of our border dis-
pute with China and to demarcate it
on scientific lines?
Shri Lal Bahadur Shastri: Firstly, I
do not know who makes that propo-
sal and who has mrade that proposal.
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- If there is no such specific proposal

from any quarter, why should we
raise it and discuss it?

Dr. Swell: Yesterday the Foreign
Minister in the other House had refer-
red to it.

Mr. Speaker: No
ments. Mr. Nath Pai.

further argu-

Shri Nath Pai: Every time a refer-
ence is made about Government's
intention with regard to negotiations
with China, the Prime Minister and
other spokesmen of the Govern'ment
say this simple thing that we are pled-
ged to peaceful negotiations and we
shall not do anything which may in-
fringe the honour and dignity of the
country. We are sure that he would
be bearing in mind the honour of the
country. But what we are worried
about is the territorial integrity of
the country. Will the Prime Minister
make a categorical assurance to this
House that no agreement will be
reached with China which may involve
in any way giving even an inch of the
territory of the country? (Interrup-
tions).

Shri Lal Bahadur Shastri: There is
no aquestion of any negotiation just at
present. All these things could arise
when a discussion takes place or it is
fixed (Interruptions).

Shri Nath Pai: Sir, I admire the par-
liamentary skill which Shri Shastri
and his colleagues are evolving in
avoiding replies to our questions
(Interruption). Sir, T want vou to
help us. What hindrance is there,
what comes in the way of giving this
solemn assurance to Parliament that
no negotiations will be entered into,
no agreement will be reached which
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may involve our territory? My em-
phasis is only on peace, dignity and

honour (Interruptions).
Shri Hari Vishnu Kamath: Sir, I
rise to a point of order. You have

ruled times without number that the
minister’s answers should be precise,
concise and very clear., Now my hon.
colleague, Shri Nath Pai's question,
was whether the Government will give
an assurance that not an inch of terri-
tory will be bargained or negotiated
away. The Prime Minister said that
we are not to negotiate at present and
all these questions will arise, if I heard
him right, when we go to the table,
when we go to negotiate. That means
he has got at the back of his mind
the possibility of this question arising.
Therefore, we want to know the Gov-
ernment’s attitude at this stage.

Mr. Speaker: Inferences and inter-
pretationg are for hon. Members to
draw.

Shri Hari Vishnu Kamath: That
shows the unclarity of the answer.
It is the most vital issue for the coun-
try, for India, for our motherland.
(Interruptions). There is profound
silence on the Treasury Benches.
Parliament had pledged itself, had
passed a resolution on 14th November,
1962.

Shri Nath Pai: Sir, you are so in-
dulgent that you are persisting in look-
ing this side that the Prime Minister
is failing to catch your eye. He has
been looking towards you for allow-
ing him to give a reply to my ques-
tion. (Interruptions).

Shri Hari Vishnu Kamath: May your
glance fall on him also.

Mr. Speaker: Shri Prakash Vir

‘Shastri.

=t wTrEe men (feA)
g Y AT, 5t SEreeTT A,
I 79 929 N oz Awar # A fF oo
aF N Ty g =@ ¥ T8 ge Jmar
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g, 9 aF 39 ¥ @7 FraT w7 wrd
TH I @ AT 1 IF F A JN
feafagt gt § ST & @ A TF
¥ TFR ¥ WIg &, 94y arfseT &
atg Y & gE@ar g, feg ¥
T F gRT 99 AT gAY 9= FIAT
afysR FW # ara w37 of g, fow
9 IfFEITA AT-FAAY ge fRT gu
g, AW AR T & & Ag TN
fge® ax =1 T Tray 71K qeey W
F gy | FArEI-eara-2wi F7 A
5% T217 74 qaTAT ARy ¥, AW
T 39 A TN A, .
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TR WA . TP AAAT A&
N ag freme F1aw w1 5 waTe T
g | ST 9T LT F F I QIAT
&% @i 2

= ETET W I afde-
faat & & yam @&l ST ¥ ag AT
argar g {5 safs 9 &1 T@ OR-
#R A fares &1 ik g, 7R F=
TqT AT g KT M , a9 A
FER A9 W aARERT 7R
qUEEET ¥ ®1 F4 aF HEAT
& ?

st o GG WA ¢ AT G
famm &, 3a far=ag 1 9 Few
Noed &1 aifaardT 7 OWT o w@rAr
21 g7 99 gE@El 9T F199 € AR
TR FIE FEAR W ATAL g, dv
ag I9 gEaEl & gAATL &Y R |

Shri Kapur Singh: Sir, 1 appreciate
your indulgence in permitting me to
have it on record that, so far as this
part of the House is concerned—I may
not speak for the entire House—the
reply which the hon. Prime Minister
has given to the question put by Shri
Nath Pai has left us not only unsatis-
fied but uneasy too.
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Shri U. M. Trivedi: The question
which has been put is a very pertinent
question but the reply that has been
given . . .

Mr. Speaker: What is the question?
Let him ask it.

Shri U. M. Trivedi: I am not putting
any embellishment to it. I want to
know definitely and categorically from
the Prime Minister what prevents him
from giving a categorical answer to a
categorical question that not an inch
of land will be surrendered to China
while negotiating. This is a very
pertinent question and a categorical
answer is called for, particularly in
view of the diabolical reply that he
has given today which will cause un-
rest in the minds of the public at
large.

Shri Lal Bahadur Shastri: We are
not going to give up our Indian terri-
tory. But it is true that the Colombo
Propsals are there and we have to
keep them in mind.

At femm qeamw a3 @Y U
f5 @ wdT "EET AW AT oWy
qgi 3 § o1 HATw F@ ¥ F wEar
% I BFTAT A5 e ¥, F ag IvEAv
g 5 yam 757 51w S T
faar g zro Afgan, 1w A
oY Faft F fom weqm@ #1 w9 T
gzfae fFan 21 39 o faw oF fagrd
&1 37 famr, & fagrg o g9 A
w2 K T o F o gd A et
g7 AT WS AT F AEE F
IR IF A FET Y

oW WEEW 3§ FT @ Al
xR  mam g F g A
TE W aFAr |

o YRR (FAF)  TH
AW R A ge  difaw

WEOH WEER | 59T a9 a9 |
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AR WENTT | G EATHT AT, W
F AW A1 AF AFA L I%aT §
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N TRTATR AW WERA,
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& 7

TE REIEY | FAATRY SUE A
a1EE |

oY o mgrgT W g i
aumar g fF 3@ & ¥ wwewma o
AT H [ TG g | g OF Afa
3 5 g A% F1a gAE § 99 P FEAT
2 A g9 I T AU HEAT ATEA & ¢
T 3@ § FATH W IS I,
G ¥ e Ad ) afer swoE
FaTY goora i # &gt Y @

it TATAARATT © UL "GRG, . .

weq WEYe, 99 Taver oft, ¥ ¥
o9 ¥ ZH7 A fAan 91 ) Ha wa Y

& qe wTfed |
st TRTEaER - 3HT A 9T

seqw wgEw 39 T AT Ad ¢
o WY 3 IR |
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Now the Finance Minister.

The Minister of Finance (Shri T. T.
Krishnamachari): Mr. Speaker, Sir..

Shri J, B. Kripalani (Amroha): Sir,
1 have been standing for some time.

Mr. Speaker: I am sorry. I have
already passed on to the next subject.
It will create great difficulties for me.
So, I would request the hon. Member
to resume hig seat.

Shri J. B. Kripalani: Sir, 1 rarely
get up, and whenever I try to catch
your eye, I miss it. It is my misfor-
tune.

1250 hrs.

STATEMENT RE: ECONOMIC
SITUATION IN THE COUNTRY

The Minister of Finance (Shri T. T.
Krishnamachari) : Hon. Members
would recall that in the last session
of the Parliament I had occasion to
review economic conditions in the
country. During the current session
the House has had several opportu-

nities for discussing the emergent
economic  situation, particularly in
regard to agricultural prices. The

steps we have taken, and propose to
take, to increase agricultural produc-
tion and to regulate the distribution
of agricultural commodities have
also been the subject of discussion
both in this House and outside. My
intention in making a statement in
the House today, however, is to deal
with some other areas which have an
equal bearing on the health of the
economy.

2. The steps we took during the
first two years of the current plan
period to overcome the shortage of
transport, power and coal have had
a salutary effect on industrial pro-
duction, Despite the difficulties
created by the Chinese attack on our
borders, industrial production in
1963-64 increased by 9.2 per cent as
against an increase of 8 per cent in
1962-83 and 6.4 per cent in 1961-62.
‘H is too early yet to forecast the
outlook on industrial production for
she current year as a whole. It is,

PAUSA 3, 1886 (SAKA)

Economic Situaiion
in the Coun .y

6714

however, clear that in many of our
important industries we have now
reached a situation where further
increases in production will depend
materially on our ability to bring new
capacitv into operation as soon as
possible. In the public sector, pro-
grammes for expansion in a number
of basic industries, such as steel and
machine building, are well under
way. In the private sector also
arrangements for licensing establish-
ment of new capacity as well as for
providing foreign exchange for the
import of equipment have been com-
pieted. Simultaneously, we have
taken many steps, such as the estab-
lishment of the Development Bank
and the Uait Trust, to provide ade-
¢-.ate resources for the promotion
of industrial activity.

3. Nevertheless, it is generally
felt—and this feeling is to a large
extent true—that the investment
climate is not there, that is, there is
something lacking in our present
arrangements for stimulating a
greater flow of savings into industrial
investment. While these arrange-
ments are fairly adequate in regard
to loan finance which along with
internal resources of industry
constitute a very important ele-
ment in industrial investment, the
lacuna in respect of individual
investment in equities is there. But
in a community in which we seek to
extend the area of participation by
the people in industrial expansion,
there is need for greater stimulation
of investment in equities. I feel that
our present arrangements in this
regard are not adequate. As the
House is aware the state of the capital
market for equity issues, particularly
those of new issues, is far from
encouraging. A large proportion of
equity issues has had to be taken up
by under-writers in the recent past.
The main reason for this is that the
investing classes, particularly those
with modest means, find it difficult
to wait for several years without any
return on their investment in the
shape of dividends. Those who can-
not afford to wait at all, prefer
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debentures and other forms of invest-
ment which give some immediate
return. Others who look for a higher
return and for that purpose are pre-
pared to wait for some time, still
prefer to stake a claim on the first

profits of new companies by
subscribing for preference shares.
Most, therefore, are inhibited from

subscribing to the ordinary equity
shares of new companies. At the same
time, it is precisely in important
industries where the gestation period
is somewhat long that creation of
capacity by building up new units is
particularly desirable. In order to
deal with this situation and to en-
courage private investment in equi-
‘ties from now onwards Government
desire to announce some measures
which I propose to include in the next
Finance Bill.

4. The intention is to provide that
“investment by individuals in ordinary
equity shares floated for the first
time by new companies embarking
on industrial ventures will be entitled
an an assistance from Government
which will go to reduce the amount
of the ultimate outgo from the indi-
vidual in respect of investments dur-
ing that vear. This assistance will
take the form of tax credit certifi-
cates valid for a limited number of
years. This assistance that Govern-
ment intends to give in regard to any
particular investment in  industrial
companies will be spread over four
years. To ensure that the investment
is made by a genuine investor and
not made for speculative purposes,
the scheme has been devised as fol-
lows: For investments upto Rs. 15,000,
tax credit certificates will be issued
for an amount equal to 5 per cent
of the value of the investment each
year for four vears so long as the
shares are held by the original
investor and are not transferred. For
the next Rs. 10,000 of investment,
the assistance will be of the order of
3 per cent per year for the same
period, and for the next slab of
Rs. 10,000, it wil be 2 per cent per
vear for the same period. In all,

DECEMBER 24, 1964 Economic Situation 6716

in the Country

therefore, there will be a ceiling of
Rs. 35,000 in terms of investment by
an individual during a given year
which would qualify for this assis-
tance. Assuming that the full amount
is invested in a year, the total value
of the tax credit certificates earned
on investments in any given year
will be limited to Rs. 1,250 per year
for a period of four years. The
investment need not be in any one
particular company alone. It will be
the aggregate that counts for the
assistance. These ¢tax certificates
can be used to discharge all income-
tax liabilities. In cases where the
total liability in respect of these
taxes, I would like to say all direct
taxes, is less than the amount of
the tax credit certificate, or where
there is no tax liability at all, the
amounts refunded after twelve
months from the date of issue of the
certificate. The amounts covered by
the tax certificates will be treated as
capital receipt and not taxed as
income as it is intended to reduce
the amount of the ultimate outgo from
an individual in respect of invest-
ments which qualify for this assis-
tance. While any such invest-
ment will, if transferred or sold dur-
ing the period of four years, cease
thereafter to quality for this assis-
tance, cases of devolution by inheri-
tance will not be regarded as
transfers.

5. As T have said at the outset, it
is Government’s intention to provide
that subscriptions to all new issues
by industrial concerns made from
now onwards will qualify for tax
credit certificates. Further details,
such as the Industries to be covered
and the procedure for obtaining tax
credit certificates are being explained
shortly in a Press Note. Hon. Mem-
bers will note that in devising this
assistance Government have taken
particular care to encourage the
growing class of people who have
only modest surpluses to invest even

though they may not have any
significant tax liability, It is my
hope that this measure, together
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with all the other measures that we
have already taken, will encourage
equity investment by individuals and
would further facilitate the establish-
ment of new industrial units in the
country.
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6. The Government Securities mar-
ket has for sometime now depended
mainly for subscription from institu-
'tions, some of them Government
agencies. Private subscription to
Government securities has been very
small. Possibly, private investment
goes into other forms of investment

opportunitiecs provided by Govern-
ment. Even so, it seems necessary
for Government to cultivate this

market. Income earned on Govern-
ment securities is at present subject
to the unearned income surcharge. It
.1s proposed to provide that in the case
of individuals, the surcharge levi-
able on unearned income will not be
levied on income arising from inter-
est on Government securities.

7. 1 would also refer to another
-change which it is proposed to be
-introduced. We have been receiving
.a significant amount of remittances
from our nationals and others who
are not normally residents of this
.country. Of late, there has been
:a decline in the total amounts receiv-
ed by way of such remittances and
‘the Government has received a num-
‘ber of representations in regard to
the facilities which we provide to
non-residents who wish to remit
money to India. I would like to
reiterate that the money repatriated
by non-residents is not subject to
taxation even as at present. What is
more non-residents who bring money
into India for temporary periods are
allowed to repatriate freely these
funds provided they are kept in a
non-resident account and income-tax
is paid on any interest earned.
‘Because of this provision regarding
the payment of income-tax on inter-
est earned, many non-residents
particularly those of Indian origin,
who might have otherwise liked to
Xeep their funds in India for varying
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Bill

periods are discouraged from doing
so as many other countries offer more
attractive facilities. It is, therefore,
proposed to provide that interest
accruing in a non-resident account
on moneys transferred by a non-resi-
dent to India from abroad through
recognised banking channels and
maintained in any bank in India will
be exempt from Indian taxation. Such
interest will not be included in the
taxable income if any, of the non-
resident for the assessment year
1965-66 and subsequent years. Re-
patriation of these funds together
with interest earned will of course
continue to be allowed freely as at
present.

8. The measures I have just
announced all relate to taxation
matters and will therefore have
naturally to form a part of the next
Finance Bill. I have, however, decid-
ed to announce them at this stage
and make them applicable from now
onwards as I feel that, even during
the next two months, these measures
would have a beneficial effect on
the economy.

Shri P. K. Deo (Kalahandi): Sir,
this statement may be circulated.

Shri Hari Vishnu Kamath: (Hosh-
angabad): This statement should be
circulated,

Mr. Speaker: All right.

12.55 hrs.
GOLD (CONTROL) BILL—contd.

Mr. Speaker: The House will now
take up legislative business. Sub-
mission to the vote of the House of
the following motion moved by Shri
T. T. Krishnamachari on the 23rd
December, 1964, namely:—

“That the Bill to provide, in the
economic and financial interests
of the community, for the control
of the production, supply, dis-
tribution, use and possession of,
and business in, gold and orna-
ments and other articles of gold
and for matters connected there-
with, as amended, be passed.”
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[Mr. Speaker]
The question is:

Shri Hari Vishnu Kamath: On a
point of order, Sir. I wish to invite
your attention to rule 367 of the
Rules of Procedure and make a few
submissions in connection with that.
Yesterday afternoon when you were
not in the Chair....

Mr. Speaker: First of all, 1 have to
apologise to the House. Ordinarily, I
remain present in the Chamber. ...

Shri Hari Vishnu Kamath: No; that
is all right.

Shri Nath Pai (Rajapur): No asper-
sions on you.

Mr. Speaker: But I am sorry that I
was not here. Yesterday I had
trouble in my eye; therefore, I left at
half past three o’clock. I wanted to
apologise to the House; otherwise,

normally I do remain here till the
House rises,

Shri Hari Vishnu Kamath: Far be it
from my mind to find fault with you.

Mr. Speaker: I do not say that the
House finds fault with me. But Shri
Ranga has written to me.

Shri Hari Yishnu Kamath: Your
spirit of dedication to the House, to
Parliament is worthy of emulation
by the Treasury Benches also.

Shri Nath Pai; Now that you your-
self have apologised for your very

temporary absence from the House,
may we....

Mr. Speaker: That question cannot
be taken up now,

Shri Hari Vishnu Kamath: Yester-
day, in the afternoon, as the glitter-
ing debate on the Gold (Control) Bill
limped to its foregone conclusion, the
close of the debate was marked, un-
fortunately, by a few sizzling mom-
ents. I am reading from the trans-
cript, because there was infringe-
ment, maybe technical, of rule 367.
If .there had not been that infringe-
ment, all this trouble or whatever
you may call it would not have .arisen

in the House. May I read out rule
307?
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Dr. M. S. Aney (Nagpur): It was
agreed that nothing of the talk that
took place between Shri Ranga and
Mr. Chairman would be on record.

Shri Hari Vishnu Kamath: ! do
agree that that was agreed betwcen
the Chairman and Shri Ranga. But.
my point is different. Sub-rule (1)
of rule 367 says:

“On the conclusion of a debate,
the Speaker shall put the ques-
tion and invite those who are in
favour of the motion to say
“Aye” and those against the
motion to say “No”.”.

Then, the second one says:

“The Speaker shall then say: "I
think the Ayes (or the Noes, as
the case may be) have it".”.

Then follows:

“If the opinion of the Speaker
as to the decision of a question is:
not challenged, he shall say
twice:”"—

it says, ‘“‘he shall say twice”—

““The Ayes (or the Noes, as the
case may be) have it””’—

that is, the Ayes have it; or, the Noes
have it, the Noes have it.

Now_ if you look to the transcript
of the debates—I have got a copy, the
reporters’ copy, here from the Lib-
rary—what happened was that my
hon. friend, Shri Sonavane who was
in the Chair.... (Interruption).

An hon. Member; Sonavane, and
not Sonavane,
Shri Hari Vishnu Kamath: I said,

“Sonavane”. I have known him for
more than ten years.

Mr. Speaker: Why spend time on
whether it is “Sonavane” or
“Sonavane”?

Shri Hari Vishnu Kamath: I did not
do it; other Members said that.
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Mr. Speaker: He might briefly state
his point of order. Why take time?

Shri Hari Vishnu Kamath; 1 have
quoted the rule. You wanted wus to
quote the rule in advance; that is
‘why I quoted rule 367 first.

Now, will you kindly take the re-
‘porters’ copy of the transcript with
you? My hon. friend, Shri Masani, at
the close of the debate, as the Chair-
man was about to put the question to
vote. said:

“Sir, on a point of order. There
is another business before the
House”.

If you look to the previous page, the
time given there is 16.30. It was al-
ready past 4.30 and at this page it
would be 4.32 or 4.33; it shal] be 16.33,
perhaps. According to the agenda,
the list of business, yesterday there
was another item to be taken up at
4.30. that is, the Minister’'s reply to
the debate regarding the price of cars.
My hon. friend, Shri Masani, rightly
raised that point. He was quite right
in raising that point that there was
other business before the House at
430 pm. and he said:

“further consideration of this
motion will have to be postponed
til] tomorrow.”

He was absolutely right, perfectly
right, in saying that. What does the
‘Chairman say? It is:

“Mr. Chairman: There is
point of order.

Shri M. R. Masani: It is a point
of order.”—

—he rightly repeated it again. Then,
further the Chairman says:

no

“Mr. Chairman: It is a matler
of convenience to take up that
item....”.

‘Sir, in Parliament, 1 think, vou have
hardly—if my memory does not be-
tray me—ruled that convenience
should take precedence.... (Interrup-
Hom).
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13 hrs,
Shri Harish Chandra  Mathur
(Jalore): Convenience of the House.

Shri Hari Vishnu Kamath: He did
not make it clear. He says:

“It is a matter of conveni-
ence..”

Then, Mr. Masani said:

“We cannot allow any devia-
tion from the procedure....”

—rightly again—and the
again repeats:

Chairman

“It is a question of convenience.”

Whose or for whom, he did not say.
And then Mr. Ranga rightly inter-
rupted him saying:

“It is not a question of con-
venience.”

(Interruption) Why all this interrup-
tion? Now, the crucial part is....

Mr. Speaker: He should draw it to
my attention briefly....

Shri Hari Vishnn Kamath: Unless
you have the background, it is rather
difficult to understand. The crucial
part @s:

“Mr. Chairman: The question is:

‘That the Rill, as amended, be
passed.’

Those in favour of the Bill may
say ‘Aye’.

Several hon. Members: ‘Aye.’

Mr. Chairman: Those against it
may say ‘No’.
Some hon. Members: No'.”

He should have then said, according
to sub-rule 2:

“I think the ‘Ayes’ have it”.

The record does not show that. He

did not s8y:

“I think the ‘Ayes’ have it".
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[Shri Hari Vishnu Kamath]
He straighway goes on to say:

“The Ayes have it; the Ayes
have it”.

I think that is a violation of the rules.
There should be a proper procedure
followed. There are the Rules of
Prccedure. (Interruptions).
not proper that the Rules of Proce-
dure should be laughed at,

Mr, Speaker: I am not laughing.

Shri Hari Vishnu Kamath: Not you,
Sir. Some Members do unfortunate-
ly

Therefore, 1 feel that the storm,
the heat, yesterday would have been
prevented and the time of the House
would have been saved yesterday, if
the rules had been properly observ-
ed. Ultimately, what did he dccide?
Mr. Hathi also interjected and help-
ed....

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): Mot
to waste time now. I helped you. I
‘thought it would be taken up imme-
diately,

Shri Hari Vishnu Kamath:e Mr.
Hathi said:

“....I think the best thing
would be to keep it pending. We
will inform the Speaker what has
transpired and then whatever
decision he takes will be follow-
ed by us”

Now, Sir, I make an appeal to you
today to ensure that such things, such
incidents, do not take place and the
rules are observed properly. That is
what I wanted to stress and empha-
size.

Mr. Speaker: I will take greater
eare. ...

Shri Hari Vishnu Kamath: Not you
8ir. You always bave been taking
care.
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Mr. Speaker: I am responsible for
everything that happens, whoever
might be in the Chair. I am res-
ponsible for everything that happens.
(Interruption). I may assure him....

Shri Hari Vishnu Kamath: You
have yourself rightly ruled in the
past that the decision, the ruling of
the Chair, whoever is in the Chair,
whether it is the Chairman or the
Deputy-Speaker, cannot be overruled
by you. They are responsible....

Mr. Speaker: Therefore, according
to Mr. Kamath’s own statement I can-
not overrule it. So, what has hap-
pened is final.

Shri Hari Vishnu Kamath: But you
must advise them....

Mr. Speaker: Just now he said it...

Shri Hari Vishnu Kamath: You are
not responsible.

Mr, Speaker: I was wrong and he
corrected me that whoever is in the
Chair has complete authority at that
moment. (Interruption),  Order,
order. So far as this is concerned, 1
may assure the House that certainly
we will sit together and just see that
no complaint arises of this sort. I
am really amazed just to listen that
because the Chairman did not say, “I
think the Ayes have it”, the whole
thing is upset. I do not agree that
if he had said, “I think....”, then
that would have made a difference a$
that moment.

Shri Hari Vishnu Kamath: It is
three times in all. It is in the rule.

Mr. Speaker: I have read it. Some-
times we mean what is written in the
rules though we may not have con-
veyed that much in the very words.
Therefore, if sometimes we say, “The
Ayes have it, the Ayes have it” that
conveys “I think, the Ayes have it”...

Shri Kapur Singh (Ludhiana):
There is a material difference bet-
ween the two.
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8hri Hari Vishnu Kamath: Amend
the rule in that case.

Mr. Speaker: Then, again I must
say that when the Chairman said that
there was no point of order, what he
meant was that even if there is an-
other business put down at 4.30 p.m,,
then it is also for the House to see
that the business that we have in
bhand is finished and the other busi-
ness might be pushed back a little.
There is no harm in that. That is
done every day. That is what he
meant by convenience of the House.

Shri Hari Vishnu Kamath: He did
not mean that. He did not gay that.

Mr. Speaker; Now, I am going to
put it before the House. The ques-
#on is.

Shri Sinhasan Singh (Gorakhpur):
On a point of order, Sir. My point
of order is different, whether you
can put it again to the vote of the
House after the House had voted for
it yesterday when the Chairman who
was in the Chair had declared it as

Mr. Speaker: I have followed him.

Bhri Sinhasan Singh: It was the
Home Minister who said that it should
be taken up again today. I do not
know whether such a precedent can
be created. My submission is, after
the House has once passed, can there
be again re-voting on it?

Mr Speaker: I have followed him.
That also is a question....

8hri Sham Lal Saraf (Jammu &nd
Kashmir): There is something more

MIr. Speaker: Order; order. First
I ghould be heard when I am on my
degs. (Interruption) Order, order, It
Is not only the Home Minister who
#ald it that we will place it again on
the agenda today. The Chairman
almo said it. Therefore, that question
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does not arise. Now, even if a vote:
had been taken and the Chairman had

declared it, subsequently he said it

that it would be put for submission to

the House and, therefore, becaise if

is also the decision of the Chairman,

I am to abide by it.

Shri Kapur Singh: My poin: of
order is this. You have just now
been pleased to give an indication
that so far as the rule which my hon.
friend has quoted is concerned, it
would not materially affect ihe pro-
cedure of the House whether the ex-
pression “I think the Ayes have it” is
omitted or not. I wish to submit
that there is a material difference bet-
ween these two expressions. The
expression “I think the Ayes have it”
is a question of opinion whereas the
expression “The Ayes have if. the
Ayes have it” is a statemen: of fact.
There is a material difference bet-
ween the two and if the proper word-
ing of the rule is not observed, it
makes a material difference to the
proceedings of the House.

Mr. Speaker: I agree there is a diff-
erence between the two. As I said
before, when we say in a summary
nmranner, “The Ayes have it, the Ayes
have it”, we mean, “I think the Ayes
have it"” because every time it is chal-
lenged, we allow that. If that is not
allowed, then the Members can have-
a grievance.

Shri Hari Vishnu Kamath: Amend
the rules.

Mr. Speaker: The question is:

“That the Bill, as amended. be
passed”.

Let the Lobbies be cleared.
The Lok Sabha divided:

Shri Nambiar (Tiruchirapalli) -
There is real gold on our side.

Shri Kapur Singh: I have made a
genuine mistake while voting. I
wanted to vote for ‘Noes’ but I have
wrongly pressed the button for ‘Ayes’.
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Division No. 14]

Achal Singh, Shri
Achuthan, Shri

Alagesan, Shri

Alva, Shri A. S.

Aney, Dr. M. S.

Anjanappa, Shri

Ankineedu, Shri

Azad, Shri Bhagwat Jha

Bakliwal, Shri

Bal Krishna Singh, Shri

Barkataki, Shrimati Renuka

Barupal, Shri P. L.

‘Basumatari, Shri

Baswant, Shri

Besra, Shri

Bhagat, ShriB. R.?

Bhagavati, Shri

Bhakt Darshan, Shri

Bhanu Prakash Singh, Shri

Bhattacharyya, Shri C. K.
Borooah, Shri P. C.

Brajeshwar Prasad, Shri

Brij Raj Singh, Shri

Brij Raj Singh-Kotah, Shri
Chandrasekhar, Shrimati
Chandriki, Shri

Chaudhry, Shri Chandramani Lal
Chaudhuri, Shri D. S.
Chavan, Shri D. R.

Chavan, Shri Y. B.
Chavda, Shrimiti Joraben
Chuni Lal, Shri

Das, Dr. M. M.

Das, Shri Suchansu

Dass, Shri C.

Deshmukh, Shri B. D.
Deshmukh, Shri Shivaji Rao §.
Dey, Shri S, K.

Dighe, Shri

Dinesh Singh, Shri

Ering, Shri D.

Gackwad, Shri Fatesinhrao
Geanapati Ram, Shri
Gandhi, Shri V. B.

Ganga Devi, Shrimati
Hansda, Shri Subodh
Hazarika, ShriJ. N.
Heda, Shri

Himatsingka. Shrj
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Shri Ram Harkh Yadav (Azam-
garh): I want to vote for ‘Ayes’.

Shri A. S. Saigal (Janjgir): The
machine on my table has not worked.
I think that there is some defect with
the machine. I want to vote for ‘Ayes’.

AYES

Jadhav, Shri M. L.
Jadhav, Shri Tulshidas
Jain, Shri A. P.

Jamunadevi, Shrimati
edhe, Shri

Joshi, Shri A. C.

Joshi, Shrimati Subhadra
Jyotishi, Shri J. P.

Kabir, Shri Humayun
Kajrolkar, Shri

Kamble, Shri

Koppen Shti

Keisking, Shri Rishn
Khadilkar, Shri

Kha 'na Shri Mehr Chand
Kisan Veer, Shri

Koujalgi, Shri H. V.

Kripa Shankar, Shri
Krishnamachari, Shri T. T.
Kureel, Shri B. N.
Lakhan Das, Shri

Lakshmik Chei

[13.13 hrs.

Moratka, Shri

More, Shri K. L.
More, Shri S. S.
Mukerjee, Shrimati Sharda
Munzni, Shri David
Murli Manohar, Shri
Murthy. ShriB. S.
Muthiah, Shri

Naidu, Shri V. G.
Nallakoya, Shri

Nanda, Shri

Nayar, Dr. Sushila
Nigam, Shrimati Savitri
Niranjan Lal, Shri

Oza, Shri

Paliwal, Shri

Pande, Shri K. N.
Pandey, ShriR. S,
Pandey, Shri Vishwa Nath
Panna Lal, Shri

Pant, Shri K. C.

Lalit Sen, Shri

Laskar, Shri N, R.
Mahadeo Prasad, Shri
Mahadeva Prasad, Dr.
Mahtab, Shri

Mahishi, Shrimati Sarojini
Maimoons Sultan, Shrimati
Majithia, Shri

Malaichemi, Shri

Mandal, Dr. P.

Manaal, ShriJ.

Mandsl, Shri Yamuna Prasad
Muniyangadan, Shri
Mantri, Shri

Marandi, Shri

Maruthiah, Shri

Masuriya Din, Shri
Mathur, Shri Harish Chandra
Mathur, Shri Shiv Charan
Mehdi, Shri S. A.

Mehta, Shri Jashvant
Melkote, Dr.

Mengi, Shri Gopal Dutt
Minimata, Shrimati
Mishra, Shri Bibhuti
Mishra, Shri M. P.
Mohsin, Shri

F ivan, Shri
Parashar, Shri

Patel, Shri Man Sinh P.
Patel, Shri P. R.

Patel, Shri Rajeshwar
Patil, Shri D. §.

Patil, Shri S. B.

Patil, Shri S. K.

Patil, Shri T. A.

Patil, Shri V. T.

Pattabhi Raman, Shri C. R.
Pillai, Shri Nataraja
Pratap Singh, Shri
Raghuramaiah, Shri

Rai, Shrimati Sehodrabsai
Rajdeo Singh, Shri

Reju, Dr. D. S.

Réju, Shri D. B.

Ram Sewak, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramakrishnan, Shri P. R.
Rampure, Shri M.

Rane, Shri

Rao, Shri Jaganatha

Rao, Shri Krishnamoorthy
Rao, Shri Muthyal
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Reo, Shri Ramapathi
Rao, Shri Rameshwar
Rao, Shri Thirumala
Raut, Shri Bhola

Reddy, Shri K. C.
Reddy, Shrimati Yashods
Roy, Shri Bishwanath
Sahu, Shri Rameshwsr
Saigal, Shri A. S.

Sanji Rupji, Shri

Saraf, Shri Sham Lat

- Satyabhama Devi, Shrimati
Shah, Shri Manabendrs
Shah, Shrimati Jayaben
. Shankarsiya, Shri

"Sharma, Shri A. P.
Sharma, Shri K. C.
Shashi Ranfan, Shri
Shastri, Shri Lal Bahadur
Shastri, Shri Ramanand
Sheo Narain, Shri

Alvares, Shri

Bade, Shri

Badrudduijs, Shri

Basant Kunwari, Shrimati
Bhattacharys, Shri Dinen
Bhawani, Shri Lakhmu
Bheel, Shri P. H.

Biren Dutta, Shr

Buta Singh, Shri
Chatterjee, Shri H. P.
Dandeker, Shri N.
Dasaratha Deb, Shri

Deo, Shri P. K.
Dharmelingam, Shri
Dwivedy, Shri Surendranath
‘Gokaran Prasad, Shri
Gulsban, Shri

‘Gupts, Shri Kanshi Ram
Gupta, Shri Priya
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Shinde, Shri
Shyamkumari Devi, Shrimati
Siddananjappa, Shri
Sidheshwar Prasad, Shri
Singh, Shri K. K.

Singh, ShriR. P.

Singha, Shri G. K.

Sinha, Shri Satys Narayao
Sinha, Shrimati Tarkeshwari
Sinhasan Singh, Shri
Sivappraghassan, Shri
Soravane, Shri

Soy, Shri H. C,
Subbaraman, Shri
Subramaniam, Shri C.
Sumat Parsad, Shri
Surendra Pal Singh, Shri
Surya Prasad, Shr i

Swarn Singh, Shri

Tahlr, Sri Mohammed
Thimmaiah, Shr

NOES

Kamath, Shri Hari Vishou
Kandappan, Shri S.
Kapur Singh, Shri

Kar, Shri Prabhat

Kobhor, Shri

Koya, Shri

Krishnapal Singh, Shri
Kumaran, Shri M. K.
Laxmi Dass, Shri
Mahananda, Shri

Mahato, Shri Bhajahari
Mahida, Shri Narendr Singh
Manoharan, Shri

Mamni, Shri M. R.

Mate, Shri

Mehta, Shri Jashvant
Mukherjee, Shri H, N.
Mourmu, Shri Sackar
Nambiar, Shri

Kachhavaiya, Shri Hukam Chand Patnayak, Shrl Kishen

Kakkar, Shri Gaurj Shankar

Mr, Speaker: The result of the divi-

sion is as follows:

Ayes: 209; Noes: 62°.

The motion was adopted.

Motion re:
Thirteenth ard
Fourteenth Reports
of UPS.C.

Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, Shri R. S.
Tuls Ram, Shri

Tysgi, Shri
Upadhyaya, Shri Shiva Dutt
Vaishys, Shri M. B.
Valvi, Shri

Varma, Shri M. L.
Varma, Shri Ravindms
Veerabassppa, Shri
Venkatasubbaiah, Shri P.
Vijaya Rsje, Shrimsati
Virbhadra Singh, Shri
Vyas, Shri Radhelal
Wadiwa, Shri

Wasnik, Shri Balkrishna
Yeadab, Shri N. P.
Yadav, Shri Rem Harkh
Yadava, Shri B. P.
Yusuf, Shri Mohammad

Ramabadran, Shri
Rameshwaranand, Shri
Rangs, Shri
Reddy, Shri Narasimha
Roy, Dr. Saradish

« Seghiyan, Shri
Shastri, Shri Prakash Vir
Shinkre, Shri M. P.
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Siddhanti, Shri Jagdev Singh *

Singh, Shri Y. D.
Singha, Shri Y. N,
Sivasankaran, Shri
Solanki, Shri

Swamy, Shri M, V.
Swamy, Shri Sivamurthi
Trivedi, Shei U. M.
Utiya, Shri
Venkaish, Shri Kolia
Vishram Presad, Shri
Yashpal Singh, Shri

13.11 hrs.
MOTION RE. THIRTEENTH AND
FOURTEENTH REPORTS OF

beg to move:
“That this House takes note of
the Thirteenth Report of the

‘Noes-{&-'he name of one Member

1992 (Ai) LSD—S5.

could not be recorded.

The Minister of State in the Minks-
try of Home Affairs (Shri Hathi): I
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[Shri Hathi}

Union Public Service Commission
for the period 1st April, 1962 to
31st March, 1963, together with
the Government’s Memorandum
thereon, and the Fourteenth Re-
port of the Union Public Service
Commission for the periog Ist
April, 1963 to 31st March, 1864,
laid on the Table of the House on
the 18th December, 19063 and 18th
November, 1864, respectively.”.

1312 hrs.
[MR, DEPUTY-SPEAKER in the Chair]

The report along with the memo-
randum was laid on the Table of the
House, ag I have just mentioned, and
it is now for this House to consider
both the reports, that is, the report
for the period 1962-63 and the report
for the period 1963-64.

The UP.S.C., as the House knows,
ig a body appointed under article 315
of the Constitution and is entrusted
with certain powers and functions
under article 320 of the Constitution,
and Government are enjoined that be-
fore they take any action in respect
of certain matters enumerated there-
in, they should consult .he U.P S.C.
We invariably do so.

As regards the functions, they have
been mentioned in article 320, and
for each of the two years, the reports
mention the various functions per-
formed and the progress made by the
U.PSC.

The House will find from the re-
port for the year 1962-63 that during
that year there were 12,600 cases ref-
erred to them, or on which the
U.P.S.C. was consulted in regard to
varioug matters. Out of this total
number 12,600, there has been only
one case where the Commission’s ad-
vice was not accepted. The reasons
for the non-acceptance of the Com-
mission’s advice in respect of that
only one case has been explained in
the Government’s Memorandum, and
1 would not like to take the time of
the House by mentioning those rea-
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sons. They are in the memorandum
which we have laid on the Table of
the House,

In the report for the year 1963-64,
hon. Members will find that the total
number of cases referred to the Com-
mission was 14,425. Out of these,
there has not been even a single case
where the Commission’s advice has
not been accepted. Thig will show
that Government take into considera-
tion the advice offered by the U.P.S.C.
and follow it. It is only in one case
out of a total of 27,000 in two years
thal the advice of the Commission
has not been accepted, but there also
it is not that the advice has not been
accepted in principie; in principle it
has been accepted, but the only ques-
tion was whether the punishment
should be heavier or lighter. But that
has all been explained in the memo-
randum submitted by Government.
So there also it was not that the ad-
vice of the Commission was not ac-
cepted. On the ‘:ontrary, Govern-
ment wanted to give a rather stricter
punishment than was recommended
by the Commission, The guilt of the
officer concerned was established; the
only question of difference was on the
quantum of the penalty. There the
Government imposed a slightly stric-
ter penalty than recommended by the
U.P.S.C. So even if we say that the
advice was not accepted, that was the
one single case, single exception. In
all the others, 27,000 cases in two
years, the advice of the Commission
has invariably been accepted.

I would not like to deal with the
various points in the Reports just
now. I shall await the suggestions of
hon, Members; I think they will
have some suggestions to offer....

Shri Hari Vishnu Kamath (Hosh-
angabad): Useful suggestions.

Shri Hathi: ....which 1 hope will
be useful and also constructive. A%
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this stage, I would not like t> go into
details. But I would only rnention
one or two salient points.

The workload on the Union Public
Service Commission has increased
from year to year. In spite of that,
the disposals and recommendations
have been quicker. In spite of the
heavy load which the Commission
has had to bear, there hag not been
any delay in the references or the ap-
pointments, and on the whole, we
have been able to recruit sufficient
numbers every year of candidates we
‘wanted.

Sir, T move.

Mr, Deputy-Speaker: Motion
moved;

“That this House takes note of
the Thirteenth Report of the
Union Public Service Commission
for the period lst April 1962 to
31st March 1963, together with
the Government’s Memorandum
thereon, and the Fourteenth Re-
port of the Union Public Service
Commission for the period Ist
April 1963 to 31st March 1964.
laid on the Table of the House on
the 19th December 1963 and 18th
November 1964, respectively”.

Shri Hari Vishnu Kamath: On a
point of order. I am sure you will
agree that though there was no
quorum when the Minister spoke, at
Jeast when the debate goes on....

Mr. Deputy-Speaker: Let him say
there is no quorum.

Shri Hari Vishnu Xamath: I have
said that there was no yucrum when
the Minister spoke. At least during
the debate, there should be quorum.

Mr. Deputy-Speaker: 1 did not hear
him. Otherwise, I would have had
he bell rung then.

Shri Hari Vishnu Kamath: I did not
raise it then. I am raising it now:
though there was no ouorum during
the Minister's short and sweet speech,
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at least for the debate there must.be
quorum,

|t g¥R w7 wgETm  (TATH)
FH F I GAY 1 A7 R ¥ _veor
FQM@T Sq |

Mr. Deputy-Speaker: The bell is

being rung—Now there is quorum.

€t gTW FT TTT . T
TRIRY, AT UF ATIZ HTE ;I T
Iq S gET FT OFEATE AT &
fam gg fraw & f& F/m & T A1-
91 FY FHATET F6 71 faawE @t
T AT A W AN & T @
g FTATET 3TF AT AT § A faan
Frw F afe #1E Frdar gy & ar
I Y IHTE H AT AT 77 § FAfAC
o gg fadew & B dfs ot ot &
Iq Y WO & YIEC T7 FRA TG4
97 58f9T qg F@amET {67 gMY =Infau,
FATIT IF F AT FIATHT IG |

IMeqW WFIT . IF qAWT KA
F1ARA FIAT AART T

Shri Sezhiyan (Perambaiur): I beg

to move:

That for the original motion, the

following be substituted, namely:

“This House, having considered
the Thirteenth Report of the
Union Public Service Commis-
sion for the period 1st April,
1962 to 31st March, 1963, together
with the Government’s Memo-
randum thereon, and the Four-
teenth Report of the Union
Public Service Commission for the
period 1st April, 1963 to 3lst
March, 1964, laid on the Table of
the House on the 19th Decem-
ber, 1963 and 18th November,
1964, respectively, 1s of opinion
that —

(a) whereas it is highly desirable

and equitable to provide
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opportunity to every one to
write the All India Civil and
other Service Examinations
in his own mother tongue,
the proposal to introduce
Hindi to the exclusion of
other languages like Tamil,
Telugu, Kannada, Malayalam,

Bengali, Marathi, Gujarati
and other well developed
national languages in India,

will be a great injustice to
the non-Hindi people.

(b) if Hindi becomes the medium
of examination of public ser-
vices, it will have a tactical
advantage over the other
language medium instruction
and instituticns; and

(c) the introduction of Hindi as
the medium of All-India
examinations will create a
permanent and ever-increas-

ing handicap to non-Hindi
people.”

Mr. Deputy-Speaker: Both the

original motion and the substitute

motion are now before the House.

As there is, as usual, a large num-
ber of speakers, I would like hcn.
Members to take at the most about
15 minutes each.

Shri N, Dandeker (Gonda): Mr.
Deputy-Speaker, Sir, I would like to
begin my observations by saying that
if I make any criticism or suggestions
it is not because I think that the
Union Public Service Commission nas
not performed its functions well; on
the contrary, I would like to state it
explicitly that the Union Public Ser-
vice Commission in particular is
among the few statutory constitu-
tional bodies that function with ad-
mirable efficiency and despatch and
doing exceedingly well.

On going through the reports, some
of the matters that occurred to me as
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of importance are: firstly, the grow-
ing tendency on the part of Govern-
ment to keep out from the purview
of the Union Public Service Commis-
sion the increasing number of autono-
mous Central Government bodies and
public sector corporations and com-
panies. I wonder whether there is
any particular reason of policy why
autonomous bodies are excluded;~—I
am not here referring 1o autonomous
bodies that have separate Service
Commissions of their own like the
Railways which have their own sepa-
rate service commission, but to
autonomous bodies which do not have
their separate public service commis-
sions and also public sector corpora-
tions and companies that have no
separate recruitment commissions. ¥
wonder why the recruitment to these
bodies and organisations is not being
handled by the Union Public Service
Commission. I am told, for example,
that there is now a possibility that
the Indian Council of Agricultural
Research,—which has a very large
staff —is intended to be taken out of
the competence of the Union Public
Service Commission by making it an
autonomous body to look after its
own recruitment. I suggest Govern-
ment might consider—to repeat a
little bit—whether for these organi-
sations which have no properly cons-
tituted service commissions of their
own already, recruitment should not
be handled by the UP.SC. or by
some other commission especially con-
stituted,

The second point, to which I would
like to invite the Minister’s atten-
tion,—because I think it is a rather
serious matter,—is the number of
cases in which—I am referring to ap-
pendix IX—the very large number of
cases in which the Commission was
unable to recruit suitable candidates
for the posts which were advertised
and for which interviews have taken
place. I am really surprised that the
list should be so large and so varied,
covering, for instance, architecture,
art, aviation, economics ang statistics,
technical services, educational, etc.—
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this seems to be quite a large number.
There are other departmen's also like
engineering which account for quite a
large number, with the result that
against a large number of vacancies
for which advertisements were issued
and candidates were interviewed, ac-
tua]l recruitment did not take place
because candidates of the requisite
standard were, the Commission says,
not available.

Now, 1 take it that the finding »f
the Commission is right, that it could
not get candidates of the standard
required. But what worries me is
this; are the qualifications that are
being laid down, and specifications in
terms of experience being laid down,
such asg fit only particular persons
and not the generality of those for
whom the posts are advertised?
Secondly, and this is perhaps more
important, I wonder whether, parti-
cularly for technical, scientific and
in educational recruitment cases, the
emoluments offered are adequate. It
seems somewhat puzzling tha  this
situation should prevail even -while
we have a very large, extraordinari-
ly large number of unemployed
people, many of them exceedingly
well educated; and there is also a list
issued by the Council of Scientific
and Industrial Research of technicai-
ly qualified people who are on their
rolls and who have not got jobs. It
seems to me that there is something
wrong somewhere that the Union
Public Service Commission is unable
to get men of the quality or qualifi-
cations required after having adver-
tised and interviewed them for rec-
ruitment to particular services. I
think there is something serious here
that needs looking into, it is not en-
ough that it is consigned merely to a
statistical statement that occurs yecar
after year.

The third point to which I would
like to invite the attention of Govern-
ment s the material that is contained
in Appendices XIII and XIV, namely,
lists of posts for which requests were
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cancelled after advertisements but
before interview, and lists of posts for
which requests were cancelled after
advertisement and interview. I do
no know what the cost is per candi-
date advertised for, what cost each
candidate himself incurs for having
to apply for various posts and appear
for interviews, and what it costs the
Commission actually to select candi-
dates for interviews and then inter-
viewing them. But it seems to me a
tremendous waste of public time and
money that there should bhe sucn
large numbers of cases wheis re-
quests were cancelled after adver-
tisement but before interview, and
particularly those which were cancel-
led after advertisement and after in-
terview. I think this is another
area which does require careful exa-
mination.

Finally, and perhaps, even more
serious, especially from the point of
view of the candidates who apply,
who have been interviewed and been
selected, is the list contained in Ap-
pendix XV, namely list of cases
where the offer of appointment was
delayed by Government. It really
is the most astonishing list cf cases.
The total number is very large and
the Commission’s statement is ex-
tremely lucid, giving as it does the
date of recommendation and the date
of offer of appointment. There is a
case where the recommendation was
made in August, 1961 and the offer of
appointment was made in October,
1963. There was another case where
the recommendation was made in
January, 1963, but no offer of appoint-
ment has been made yet. And so, it
goes on and on. Various Ministries
are concerned—the Ministry cf De-
fence, the Ministry of Education, the
Ministry of External Affairs, the
Ministry of Finance, the Ministry of
Food and Agriculture, the Ministry
of Home Affairs, and whole lot of
others. There is a ‘remendous
amount of public expenditure involv-
ed on advertising and interviewing
the selected candidates, but wmuch
more serious than that is the trouble
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which the candidates have to under-
go. I know of several cases wherc
the candidates have been interview-
ed and selected months ago, years
ago, and they are still waiting. They
do not know what to do, whether to
accept alternative employment or
not, whether to “approach” somebody
for the job for which they were
selected, or to find out what was
holding up the traffic.

Finally, Sir, just one more point,
and I shall have done. I am giad
that the references to the Public Ser-
vice Commission of disciplinary cases
are being dealt with on the lines re-
commended by the Commission. In-
deed, it was very satisfying to hear
that there was only one case in 1962-
63 where the recommendation wasz
not acceptable, and none in 1963-64.
That is a matter on which 1 think
Government deserve to be congratu-
lated.

There is nothing more that 1 would
like to add. In summing up I would
like to recapitulate and emphasise
three points—Afirstly, exclusion from
the Commission’s jurisdiction of vari-
ous autonomous bodies, public sector
corporations and public sector com-
panies that have no recruitment com-
mission of their own: secondly, this
business of advertising posts and then
cancelling them either before or
after interview; and thirdly, the
large number of cases in which ap-
pointments have been delayed by
Government, sometimes ranging over
a period of 1-1|2 or two years.

Shri Harish Chandra Mathur
(Jalore): These two reports which we
have before us are of an extremely
routine nature, which show hardly
any awareness of the grave problems
with  which the administration is
faced today,

I will first deal with the reports as
such, and then go into more basic,
more important matters, to indicate
what is lacking both at the Govern-
ment as well as the Public Service
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Commission level, certain deeper
issues which should have much earlier
received the attention both of the
Government and the Commission.

The Fourteenth Report says that
the Commission is grateful to the
Ministers and the departments of the
Government of India for the cordial
co-operation that they have given, So,
we should be able to say three cheers
for both the Government of India and
the Commission, but, unfortunately, it
is not so. Both the Government and
the Commission, I am quite clear in
my mind, have completely failed to
take note of and show any awareness
of the maladies from which the ad-
ministration is suffering.

Our Constitution provides for cer-
tain functions and responsibilities
which the Union Public Service Com-
mission has to discharge to be able to
maintain the tone and temper ¢f the
services, to be able to command con-
fidence in the Public Service Com-
mission right from recruitment to
training, promotion and discipline,
which is lacking today very much.
It can be said without any fear of
contradiction that the moral tone and
the efficiency of the administration
today is lower than it ought to be.
Who is responsible? Either the Home
Ministry or the Union Public Service
Commission, which is supposed to
play an important role in this matter.

As I told you, I wil] first deal with
certain minor points. This Commis-
sion has mentioned from year to year
about certain irregularities which are
being perpetuated—delayed  refer-
ences and unauthorised appointments
which confinue for a long time. What
I am concerned with is only one
thing. I can understand that in such
a large Government, in such a wide-
spread organisation, such cases are
bound to occur, but whether the Gov-
ernment takes any note of it is the
important question. Are those offi-
cers, are those Ministers fully aware
that they are responsible for it? Has
any action been taken on these facts
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brought out by the Commission in
thelr reports from year to year? 1
asked the hon. Home Minister earlier
about this. On the ghowing of the
Public Service Commission, there
have been unconscionable delays.
there have been unauthorised ap-
pointments which could not be justi-
fied, ‘and yet, I am afraid, that not in
one single case has action been taken
against the person who was responsi-
ble for such dereliction of duty.

My hon. friend who initiated the
discussion, spoke about the public gec-
tor enterprises, and the great point
which he wanted to make was that
the jurisdiction of the Public Service
Commission has been ousted. Gov-
ernment have never shown any in-
terest to take out of jurisdiction of
the U.P.S.C. anything which belongs
to it by statutory provision. They
have got to place before the House
any limitations which they have to
put on the U.P.S.C.

Shri Hari Vishnu Kamath: Sir, on a
point of order, Sir. I am always
anxious and so are you and the
House too, that when my hon. friend
Mr. Mathur makes a useful and sub-
stantial contribution to the debate
there should be quorum in the House.

Mr. Deputy-Speaker: The Bell is
rung....Now, there is quorum.

Shri Harish Chandra Mathur: 1 was
referring to the objection raised by
my hon. friend Mr, Dandeker about
the exclusion of recruitment by public
undertakings from the UP.S.C. It
would be a very sad day if it is hand-
ed over to the UP.S.C. in the present
set up; their difficulties of the public
undertakings will be doubled and
there would be such a stagnation and
such difficulties that we will never be
able to get over them. It is not as if
in this country alone the public sec-
tor enterprises are not within the
purview of the UP.S.C. It is not so
anywhere in the face of the earth. In
United Kingdom, they have the public
service commission with ancient tra-
ditions and with very high principles;
there too recruitment to the public
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undertakings is not done by this Com-
mission. Let us not commit the rais-
take of further restricting the free
functioning of the public undertak-
ings. Then what should be done
about it? It is also my grievance
that we have not thought of some
institution which would satisfy the
demands of the public undertakings.
The ball lies in the court of the Gov-
ernment. Government have not been
able to build up any such institution;
there again the public undertakings
are suffering from this handicap.

6742

Another point is about the medium
of examination. The hon. Alember
submitted that this will put the non-
Hindi speaking States in a difficult
position. That apprehension is not
well-founded. There is not much
force in that. Rather my apprehen-
sion is that those of the candidates
who participate in these competitive
examinations and write their answers
in Hindi will be at a particular dis-
advantage. I do not know whether
those people who speak in this
House in Hindi get a better hearing
in the House, in the Press or in the
country. The examiners who exa-
mine the copies of these people who
write in Hindi or in English will
hardly be mindful of giving the pro-
per place to Hindi and therefore I
think that there is the danger that
those people who answer their books
in Hindi will be at a disadvantage.
The hon. Minister should tell us how
he proposes to deal with that matter
and what arrangements have been
made to see that there are proper
standards and equality and equity is
maintained,

1 am speaking on certain important
matters. I object to the very com-
position of the Commission as it is
today. I do not know that this should
be presided over by only a particular
class of officer. I have nothing
against the All India services IAS or
ICS officers. They have a distinct
role to play; they have their place.
But it is not proper to put in it peo-
ple of a particular service as the
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chairman of the commission because
he has a particular life-long back-
ground and influence where there
must be free and imaginative hink-
ing.

I find that Mr. Zaheer retired on
May 31, 1963. I do not mind if there
are 1, 2, 3 or 4 Muslims on the
UPS.C. ButI simply hate the idea
of a Muslim being replaced always by
a Muslim. I raised this point earlier.
Mr. Zaheer retires on 31st May and
another Muslim takes over from 1st
June. Howsoever impartial the
members of the public service com-
mission are, without casting any as-
persion directly or indirectly, the very
method of appointment gives suspi-
cion to these people who appear be-
fore him and also his background and
influence on the person concerned. I
do not see the reason why in an ear-
lier vacancy another Muslim could
not be appointed. Let there be two
or three Muslims. But, no. It is a
regular practice that when a Muslim
retires another Muslim takes the
place. You are bringing in this caste
even in the U.P.S.C. and this is some-
thing very much to be deprecated.
—

The hon. Minister should throw some
light on the personality test and say
what marks should be reserved for
the personality test; that question has
agitated the mind of the House. They
have come down possibly from 400 to
300 for IAS. We want to know what
the result of the study that they had
done is. That is not before us. We do
not know what their conclusions are
or whether they are correct or not
or why they have come down from 400
to 300. Did they find any case which
warranted such a conclusion?

I am hastily passing from one point
to another. I find the present position
regarding disciplinary action is
thoroughly unsatisfactory. Two cases,
almost classic cases, are before us—
the case of Mr. Kapur of Punjab who
was under suspension and who is
under suspension all the time and that
of Mr. Grewal. For how many years
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did Mr. Grewal remain under suspen-
sion? The ordinary practice should
be that they should be able to decide
within six months. Even after the
particular officer was cleared by the
court, something else kept on hanging
and I find that both the Union Public
Service Commission and the Héme
Ministry almost helpless. This is not .
a state of affairs which will inspire
any confidence in the services. Here
is the case of Mr. Kapur. I was really
amazed to find the Home Minister
saying that they have no objection to
his being reinstated. Why are they
running away from the responsibility?
If they feel that he should be rein-
stated, why do they not reinstate him?
1 understand he has been cleared by
the court in almost all the cases. If it
is not so, then let the administration
say so. Now, to refer the case to the

- Vigilance Commissioner surprises me

still further. Here, you are bringing
in a fifth wheel in the coach. What is
the position of the Vigilance Commis-
sion? After all, if the Vigilance Com-
mission, such a high-powered body,
gives an advice that he has to be
punished or something else has to be
done, it would be referred to the
Union Public Service Commission and
then there would be a clash of autho-
rity between two such institutions.
This is most surprising, and it only
indicates a lack of responsibility at the
highest level and it also indicates a
greater confusion. I think we should
have some better understanding of the
situation.

I submit that the purpose and objec-
tive which were before us have not
been fulfilled by the Union Public
Service Commission. In their routine
manner, they have tried to do their
very best. I was reading only the
other day a very lucid account of how
deterioration has come in the services
of the United Kingdom also, a coun-
try which is almost a sort of model
before us. I have a book entitled Bri-
tish Government Observed by Brian
Chapman. The author has given a
very revealing account of why British
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Government has suffered vis a vis the
European countries, particularly,
France, and one of the main reasons
which he hag praised is the adminis-
trative efficiency. The British system,
the British services, their institutions,
which are responsible for keeping the
good health of the services have com-
pletely been out-dated and outmoded.
He hag been talking of the Victorian
Age and has said that what their
grandfathers and great grandfathers
were doing cannot serve the purpose
today. But we are talking of great,
great grandfathers. Those types of
services were necessary in the colonial
period and were necessary for serving
certain imperial purposes. But today,
there are two things which have com-
pletely changed the complexion of the
relationship of the services and their

duties and responsibilities. First, the.

services and the citizen. The relation
between the services and the citizen is,
unfortunately, most irritating. Today,
the people are dissatisfied with the
Government; the people are dissatis-
fied with the administration because
we have not been able to bring about
a proper recruitment; we have not
been able to bring about a proper
training and we have not been able to
bring about any change which will
completely change the atmosphere and
completely change the needs of the
society: that is the relationship bet-
ween the citizen and the services. To-
day, the citizen is not what he used
to be. This is one very important point
which has been made out in the book
to which I now referred. The admin-
istration was supposed to be an instru-
ment of some sovereign body; that is
not so today. But that is the menta-
tality which you have in the Govern-
ment as well as the services. That has

to be completely changed and trans-
formed.

The second thing is, administra ion
and development. Here again, the ad-
ministration sits almost as a dead
weight and the procedures and
methods, the training and background
and their psychology are very criti-

cally analysed in this book. It clearly.
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indicates why all other European coun-
tries, where things were abolished:
after the war and where there were so
many difficulties, have gone far ahead
on these two fronts.

Mr. Deputy-Speaker: The hon. Mem-
ber’s time is up.

Shri Harish Chandra Mathur: I will’
finish in two minutes, Sir. The book
has described why they have com-
pletely outstripped Britain and why
proper decisions are not being taken
in Britain; why delayed decisions are
taken and why, if they are taken, they
are not being fulfilled. It would be
mnteresting to read a few sentences out
of it. It says:

“First, the traditional view of
the State as the admindistrative
machine through which sovereign
powers were exercised (a view al-
ready challenged at the beginning
of the century by Duguit) had be-
come entirely unacceptable to
wide sections of public opinion
as well as the jurists.”

Then he says that the United Kingdom
is not prepared for any radical chang-
es and that is the cause of this dec-
line. The same unfortunately is the
case with our Government. They are
not prepared for any radical changes
in the services, their structure, their
mode of behaviour and their proce-
dures, and that is why our plans are
failing and that is why our citizens
are irritated.

The second point which the book
mentions is this:

“Since 1946(47 every west Euro-
pean country has been engaged in
various ways with improving the
selection, training, and supervision
of public servants, and with pro-
found reforms of different branch-
es of public administration.”

He goes into other minor details which
are interesting. They have realised
that the Central Government reform,
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iocal reform, judicial reform and edu-
cational reform are all too closely re-
lated to be dealt with in isolation. The
unfortunate position here is that we
are dealing with a department here
and a department there in isolation. I
am also supposed to give a report to
the Home Minister about one or two
departments. In this delaying and in
this patch-up manner, how can we
bring about any revolutionary reform
or radical reform which will satisfy
the citizen?

My hon. friend all the time talked
about the ruling classes. Who is the
ruling class now? The ruling class is
not my hon. friend Shri Hathi. The
ruling class is the bureaucracy. The
ruling class is the bureaucracy which
is completely disgruntled. The ruling
class is the bureaucracy which is dis-
satisfied. The ruling class is the
bureaucracy which has no respect for
the Ministers, which has no respect for
democracy; they have no respect for
public life. It is here that the Union
Public Service Commission and my
hon. friend the Home Minister should
sit together and apply their mind as
to what radical change they have to
bring about and consider whether these
antediluvian institutions will serve
the present needs of the country or
not. - I think it is high time that, if
they want a bigger plan like the fourth
Five Year Plan to be a success and if
we want to give satisfaction to the
citizens of this country, we were pre-
pared for radical reforms. It is high
time they sat together and gave satis-
faction to the country at large.

Shri Man Sinh P. Patel (Mehsana):
At the very outset, I would like to
congratulate the hon. Minister on
giving an opportunity for the discus-
sion of these two reports together. I
would have definitely appreciated if
the Ministry could have selected the
necessary time or opportunity for the
discussion of these two reports sepa-
rately, to discuss each .year’s report
separately, but still, I am glad to have
an opportunity to ventilate our own
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views regarding the selection of the
bureaucrats of the country who are
indirectly, as suggested by my hon.
friend, ruling the nation today.

First of all, a fear was expressed by
my hon. friend Shri Dandeker regard-
ing the medium of instruction. Be-
cause, in future, either at the instance
of the Ministries or because of a policy
decision of the Government, the Union
Public Service Commission is likely
to test the examinees in Hindi langu-
age. No doubt a small beginning might
have been made, but ags has been
pointed out by my hon. friend Shri
Harish Chandra Mathur, the imagina-
tive thinking of the examiners will
necessarily prevail. What we are con-
cerned with at the moment is that we
are trying to replace the medium of
instruction up to the university level
by the regional language, No doubt a
warning is given by the Education
Minister that this policy may be slow
in its implementation, but there are
certain universities in the country a
the moment which have adopted the
regional language as the medium of
instruction up to the university level.
There may be a position that fluency
of the language, especially of the En-
glish language to which we are all
accustomed, may become a fundamen$-
al ingredient in the selection of peo-
ple, as has been repeatedly said by
many people. Then there will be a
disadvantage to these students of re-
gional language Universities.

Regarding the personality test, I
want to have a categorical statement
from the hon. Minister. By what
standard is this personality test con-
ducted? Probably fluency of langu-
age makes an impression on the exa-
miners. But many times we have
had occasion to see fresh IAS officers.
1 have seen an IAS officer only 4’-10"
in height and another IAS officer
whose weight was only 85 1bs. I can
give the names. I want to understand
what is this personality test. Is it
something other than the worth or the
talent of the subject? Is it fluency of
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language, height, weight or wearing
spectacles, or what is it? In any case,
fluency of language should not be the
sole criterion and only knowledge of
the subject should be considered. My
own fear is that some other considera-
tions like expertness in language will
prevail as major ingredients of selec-
tion.

14 hrs.

I am glad a good beginning has been
made with the UPSC examinations
through the Hindi medium. I would
urge on the Minister that wherever it
is possible, UPSC examinations may
be held in the regionalrlanguages also.

I now come to the administration.
We are not concerned simply with
administration of the country. We have
to show to the people that here is a
serving government to the people. We
have to see that the relationship of the
bureaucrat—the new IAS officers who
have to do more with the development
schemes—and the people should change
and the people should feel that change.

I am prepared to quote what is hap-
pening in Gujarat. A senior officer of
the IAS who was previously a Collec-
tor is put in charge of the district
panchayats. Senior officers of the
Government were transferred to the
panchayati raj institutions and junior
officers were in the collectorate. For
the flag hoisting ceremony on 15th
August, which was to be performed by
these junior officers, the senior officers
were absent. This is the approach of
the IAS officers. The feeling of senio-
rity and juniority is there even in
non-official institutions like the pan-
chayati raj. I would ask the hon. Min-
ister whether there is any training now
being given to these officers so that
when they are transferred to the non-
official panchayati raj institutions at
the district or taluk level, the feeling
of ruling is changed into one of serv-
ing the citizens? I have been seeing
the working of these institutions since
my youth and I have also had so
many years of experience in parlia-
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As the hon. Member who preceded
me pointed out, some people still feel
that it is the IAS officers who are rul-
ing the country and not the Ministers.
After seventeen years of democratic
institutions functioning in this country,
in this Sovereign Republic of ours, is
it not possible to show to the people
that it is the policies of the Ministers
in the Cabinet as a whole either at the
Centre or in the States or in the pan-
chayati raj institutions that are going
to be accepted and not the policies of
bureaucracy? It has been said
that it is not enough that a man should
be honest, but others must say that he
is honest. Similarly, it is not we alone,
the Members of Parliament, who
should say that the country is being
governed by the Cabinet, but the peo-
ple at large, the common man in the
street, the businessman or licence-
holder, must feel that the policy that
is being carried out is that of the
Cabinet and not that of my friends
selected by the UPSC.

We are suffering from administrative
inefficiency. About the food question,
the Ministers are saying that there is
no administrative efficiency to deal
with the situation. It is most unfor-
tunate. Before independence, controls
were there from 1843 up to 1952. The
machinery was wide enough and even
we, the people in the small States,
could feel that the controls were being
executed through an.efficient machi-
nery. But today, after 17 years of
independence, with all the legislation
and restrictions we have, we are not
in a position to arrange things in such
a way that the administration can be
carried on with efficiency. Where does
the fault lie? That is the question. Is
it in the Government or is it in the
selection method of the UPSC?

I will now come to the particular
aspects of the Report. From Appendix
II, we find that the number of appli-
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cations is ten to twelve times the num-
ber of candidates required. It is a
good fortune that interviews are also
being called to the tune of 90 per cent
of the original number of applications.
But at the same time, according to
Appendix IX, we find that enough
number of qualified persons are not
available for certain technical jobs.
‘That is the sorry state of affairs at
the moment. There may be some
faults regarding the advertising pro-
cedure, which may be such that for
certain complex type of jobs, right
persons may not be called upon or
selected. Sometimes appointments are
being made by the Ministry in anti-
cipation of the sanction and their re-
tention is always being accepted by
the UPSC. In the case of such ad hoc
appointments made by the different
Ministries, is it not an indirect way of
compelling the UPSC to see that aver-
age men are to be retained and con-
firmed, because the right type of per-
song are not available? No doubt it is
a healthy feature that the Union Gov-
ernment has not tried to differ from
the cases referred to in the last year's
report especially.

Now, Sir, there is one question re-
garding which one good suggestion has
been made by Shri Dandeker. Recent-
ly I came in contact with a candidate
who went for an interview at Dehra
Dun for being absorbed in the Oil and
Natural Gas Commission which is a
public undertaking. The post was in
the grade of Rs. 250-400. Now, such
public undertakings have their head-
quarters at the far northern end ot
the country. For such small posts—
because Rs. 250 to Rs. 400 is Grade 11—
candidates have to come to this north-
ern end. There are about four divi-
sions going en in Gujarat, XKalol
Anand, Ankleshwar etc. Candidates
are being called for interview by this
public undertaking and they have to
come to the headquarters at Dehra
Dun because there is no system tc
interview the candidates in the res-
pective regions. I would earnestly sug-
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gest to the Ministry concerned that for
the public undertakings the purview
of selection of candidates should not
necessarily rest with the Union Public
Service Commission. There should be
a separate system of a Service Com=
mission of a permanent nature where-
by regional selections also can be
made.

In the first paragraph the number of
examination centres is shown. It is
reported that there are about 270 cen-
tres in about 330 districts for the coun-
try as a whole. There are about 19
districts in Gujarat. There are many
districts where there are no examina-
tion centres at all. To make the Union
Public Service Commission have a
common feeling for the nation as a
whole, -there should not be any divi-
sion like north, south, east or west and
a common standard should be evolved.

Mr. Deputy-Speaker: Shri Sezhiyan.

Shri Sezhiyan: Mr. Deputy-Speaker,
Sir,

Shri Narendra Singh Mahida
(Anand): Sir, may I draw your at-
tention to the fact that there is no
quorum in the House to hear the hon.
Member?

Mr. Deputy-Speaker: The hon.
Member may resume his seat. The
Bell is being rung.

- Yes, now there is - quorum. Shri
Sezhiyan may continue his speech.

Shri Sezhiyan: Sir, the Union Public
Service Commission is entrusted with
the important duty of selecting per-
sonnel for the All-India Civil and
Other Services. It is said that in
Great Britain the Government is car-
ried on not by the Cabinet, not even
by the individual ministers, but by the
civil services. In India also, I think
the game role is obtainable for the
Indian Administrative Service. As Mr.
Mathur put it earlier, it is the Admin-
istrative Service which is the ruling
class here. Therefore, greater atten-
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tion should be paid to the selection of
these personnel who indeed rule this
country.

With rapid expansion of govern-
mental activities in various spheres,
with more powers being assumed and
centralised, with big public under-
takings coming into operation, the
administrators should have—they are
also having—an important role in
shaping the destiny of this country.
Therefore, the conditions and method
that relate to the selection of these
personnel should be scrutinised well
before we proceed further.

Sir, here I want to say something
about the composition of the previous
Civil Service obtainable in this coun-
try under the British regime. In those
days the composition of the Indian
‘Civil Service was mainly composed of
Britishers. Englishmen predominated
up to the turn of this century. Almost
the entire civil service was composed
of only Englishmen. Then certain
thoughts were given for recruitment of
Indians also. Slowly Indians were also
taken to the cadre of Civil Service. Till
1935 only about one-third of the com-
position of the Civil Service was con-
verted into Indian and just before In-
dependence it was about half.

Why 1 am pointing out this is this.
These examinations were conducted for
a long time in London and afterwards
in India also. But the medium of
these examinations being English
and English-oriented, the Englishmen
whose mother-tongue is English pre-
-ponderated easilv. over the Indians
who were at a disadvantage as far as
this was concerned. The previous
speakers also referred to it and I also
refer with concern to the introduction
of Hindi as a medium of the UPSC
‘examinations. These fears and appre-
hensions are not new. These have been
as old as. the Constitution itself. In
the Constituent Assembly there have
‘been very many persons who expres-
sed these fears. as Mr. B. Das who
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came from Orissa put it very clearly.
He said:

“The fears and suspicions that
we harbour today were harboured
by us till a couple of years ago,
when the officialdom was manned
by the Britishers and the civil ser-.
vice examinations were canducted
in London. Naturally the English-
men preponderatedq in gervice.
Now that the civil services and
other examinations are being held
in Delhi. naturally hereafter the
Hindi-speaking provinces (I am
not talking of the immediate
future but of fifteen years hence)
the people of the Hindi-speaking
provinces such as U.P. and C.P.
will preponderate in the civil and
other services of our country.”

Then he went on to say:

“But 1 am not willing to recon-
cile myself to the position tr
for the next fifteen twenty or
thirty years the sons of the Hindi-
speaking people, whether they be-
long to UP. or to the C.P. will
preponderate in the all-India ser-
vices.”

Even while the consideration of the
question of official language was before
the Constituent Assembly, these fears
of non-Hindi speaking people were
expressed. Nothing has been done to
assuage those fears or to expel those
apprehensions.

Here 1 want to point out one thing.
Very many persons come to us and
say that we Southerners are very in-
telligent and we can easily master the
language, “after all Hindi is a very
easy language to learn.” All that I can
say is, it is a cruel joke. It is a fallacy
to say that Hindi is easy to learn.
Everybody thinks his mother tongue 1s
easy to learn. I come from Tamilnad
and I may think that Tamil is very
easy to learn because it is my mother
tongue. But in practice it is very hard
to learn Hindi for the non-Hindi speak-
ing people. Even in the Constituent
Assembly one hon. Member coming
from Mysore, though he hadg achieved
proficiency in Hindi, had to say:
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“Sir, I have to learn Hindi. 1
have translated some books from
Hindi into my own language Kan-
nada also. But it is a difficult lan-
guage for me to make up my mind
to speak before this House. We can-
cannot learn the technicalities of
the language, the idiomatic langu-
age of the Hindi-speaking people.
It takes time. I would give a chai-
lenge. Let either Shri Govind Das
or Tandonji or Guptaji live among
the Tamil people and learn to
speak the Tamil language; the,
time taken will be not 15 years but
20 or 25 years. It is really a diffi-
cult problem.”

The person who said this is the pre-
sent occupant of the Chair, Shri S. V.
Krishnamoorthy Rao. It is a very diffi-
cult problem, for a non-Hindi man to
master Hindi. Persons who have come
from non-Hindi-speaking areas and
who have been very much proficient
in Hindi have often expressed this
view. If you like I will give you an-
other opinion of a very eminent per-
son, Dr. Suniti Kumar Chatterjee. He
is a non-politician. He has written a
number of books in Hindi. He has
been an author and a noted linguist,
and his books in Hindi have been
acclaimed as good ones by Hindi Pan-
dits and have won prizes. For his
services in Hindi the Sahitya Samme-
lJan conferred on him the title of
Sahitya Vachaspati. Regarding Hindi
ap the official language and the langu-
age of the UPSC examinations. This
noted doctor, Dr. Suniti Kumar
Chatterjee has this much to say. I am
quoting this because it has some par-
ticular significance to the subject
under discussion.

| TER T FFAR 0 ITEAN
qERT ZIH W FIH A E

Mr. Deputy-Speaker: The hon.
Member might resume his seat. The
bell is being run...... Now there is
quorum. The bell has been rung for
80 many times during the last one
hour, which is a bad reflection. I hope
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hon. Members will stick to their seats.
Now, he might continue his speech.

Shri Sezhiyan: Dr. Suniti
Chatterjee had this to say:

Kumar

“With English as a neutral lan-
guage affecting all equally, and as
the liaison language not only bet-
ween India and the world but also
among the various linguistic areas
and States within India, it was a
question of no special favour for
any language at the expense of the
rest. Now the Indian public as a
whole (from the South, North.
West and East) must pay for the
development of Hindi which as yet
has no intellectual significance or
value for the rest of India. It must
pay not only in money but also,
as people in the non-Hindi areas
feel, in a huge waste of time and
energy and temper in trying to
acquire and master a language not
yet distinguished in any way above
their own, and a language which
is still in the making. Whatever
concern or gsolicitude or goodwill
might be out wardly shown for
them, the languages of India other
than Hindi will ultimately come
as a result of these far-reaching re-
commendations to have but a se-
condary position even in their own
areas. That is an eventuality
which cannot be gladly accepted
by their speakers. They will feel
that most of the recommendations,
particularly under Education and
Public Service Examinations and
the Administration, consciously or
unconsciously, will bring about a
fastening of the tentacles of Hindi
on the public life and culture of
the non-Hindi peoples in a man-
ner which will make them help-
less for ever.”

This is the opinion of Dr. S. K.
Chatterjee who has been honoured
with the title of Hindi Vachaspati by
the Hindi Sahitya Sammelan..

Shri D. C. Sharma (Gursdaspur): He
has been ungrateful.
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Shri Hezhiyan: He has been truth-
ul.

Then, leaving aside the opinion of
mdividuals, what is the view of the
non-Hindi-speaking States? For ex-
ample, take Jammu and Kashmir.
What is their view on the question-
naire issued by the Official Language
Commission in 19567 I presume the
hon. Member to my left was a mem-
ber of that Government then.

Shri Sham Lal Saraf (Jammu and
Kashmir): [ appeared before that
body myself.

Shri Sezhiyan: In reply to that
questionnaire, the Government of
Jammu and Kashmir stated:

‘“The residents of non-Hindi-
speaking areas will be at a con-
siderable, even more or less a
permanent disadvantage compared
to persons from Hindi areas if Eng-
lish is replaced by Hindi as the
medium of the Union Public Ser-
ivce Commission Examinations.”

Therefore, this is not after all a new
development. Whenever the question
of the official language came up, or the
question of the medium for the UPSC
examination came up, all the non--
Hindi-speaking States, whether it is
Tamilnad, Andhra, Kerala, Mysore,
Bengal or Jammu and Kashmir, they
have all been apprehensive about it.
If you are replacing English, well and
good, if you could do that, replace it
by another language; we have no ob-
jection, because we are not enamoured
of English or allergic to Hindi. If
Bnglish is to be replaced and if any
other language comes up to that level,
let us accept it. But let us not accept
Hindi alone to the exclusion of other
languages like Tamil languages which
are much more developed than Hindi.

It, for the UPSC and other exami-
nations, you give a place of honour to
Hindi, what will happen is that per-
sons coming from the Hindi-speaking
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area will have an advantageous posi-
tion and they will have preponderance
among the successful candidates. If it
is your contention, for the introduction
of Hindi by replacing English that one
cannot speak or express himself clear-
ly in an alien language, extending the
same logic, a person from Tamilnad
cannot express himself clearly in Hindi.
which is alien to him. Therefore, the
logical conclusion would be to allow
a person coming from Tamilnad or
Andhra to express himself in the UPSC
and other examinations in his own
mother-tongue. That would be the
best solution. Here I have to say that
this position has been unequivocally
accepted by the Government of India
much earlier, as early as 1955. On
the 2nd May 1955, the then Home
Minister, Shri G. B. Pant, categorical-
ly stated in this House:

“The Government have decided
to be guided on the subject by
the principles contained in the
resolution entitled ‘Examination
for All-India Services’ which was
passed by the Congress Working
Committee on April 5, 1954.”

What is that resolution of the Cong-
ress Working Committee?  That

resolution says:

“The Working Committee re-
commend that progressively exa-
minations for the All-India ser-
vices should be held in Hindi,
English and the principal regional
languages, and candidates may be
given the option to use any of
those languages for the purpose
of examinations.”

I would like to know from the Minis-
ter of Home Affairs whether this
categorical statement, whether this
assurance given to the non-Hindi-
speaking people, is ever going to be
implemented. I am asking this ques-
tion because assurances are quite
often given just to assuage the feel-
ings for the moment. As Mr. Nath
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Pai was saying the other day about
our defence forces, as “invincible in
times of peace and invisible in times
of war” similarly, the assurances
given during times of trouble are in-
vincible but when the question of
implementation comes, they become
invisible. They are forgotten easily.

One hon. Member was saying
“even if Hindi is coming in, what is
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like pure mathematics or applies
mathematics, English history or in-
ternational law. Hindi is given a
place of honour there. Any candi-
date appearing for the U.P.S.C. exa-
mination can take either any technical
subject or Hindi as an optional sub-
ject. For purposes of illustration, I
have taken the average of more than
200 for the years 1961, 1962 and 1963.
The following is the statement show-

there? Will there not be a dual ing the average percentage of marks
manner of examinations?” Here 1  for the optional subjects in the writ-
will give an example. Even now ten tests for IAS|IFSICS and IPS
Hindi is one of the optional subjects  examinations:
along with other technical subjects

Subject 1961 1962 1963
Pure Mathematics . 23 34 29 ‘
An>lied Mathematics 2§ 28 25
Eng'ish Literature 37 36 33
Indian History 36 38 35
British History 43 33 29
World History 40 43 43
International Law 45 35 41
General Economics 43 39 33
Political Science - 4“ 35 37
Law 35 40 41
Statistics 23 31 29
Advanced Accountancy and Auditing 36 38 33
Hindi 43 46 44

This statement clearly shows that
the average marks scored in Hindi is
uniformly very high. Whether it is
because the papers and the valuations
have been easy or the persons who
took those examinations were extra-
ordinarily brilliant in Hindi, it is
more than what one can say. in
the case of pure rnathematics, the
average is only 23 whereas in the case
-of Hindi it is 43. Therefore, it |is
very apparent that this will give
marked or undue advantage to those
people whose mother tongue is Hindi,

if Hindi is given a distinct and ex-
clusive place in the UPSC examina-
tions.

And it is not only Tamilnad. In
Andhra Pradesh recently a conference
was convened by the Chief Minister on
23rd and 24th October at Hyderabad
in which a resolution has been passed
on this point about UPSC examina-
tions. The Conference has expressed
concern over the introduction of Hindi
as the medium of All-India Service
examinations. The Chief Minister, who
is also the Minister of Education, had
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come there, as also the Vice-Chancel-
Jors in Andhra Pradesh and other
educationists concerned with collegiate
and secondary education. And they
have demanded by their resolution
passed in that Conference that “in
order to ensure adequate representa-
tion to candidates from the States
which switch over to the adoption of
regional languages as medium of ins-
truction for collegiate education, use
of regional languages for answering
papers in the all-India competitive
examinations should be permitted.”
That is the resolution which has been
passed at that Conference convened by
the Chief Minister, who also happens
to be the Education Minister, of An-
dhra Pradesh. That demand cannot be
brushed aside. Everywhere, from
Kashmir to Cape Comorin, as they say,
wherever there are non-Hindi people,
they have been very much agitated
over this.

One thing more I will mention, be-
cause some persons are speaking about
quota system. If you introduce the
quota system it will take away the
eompetitive nature of the examinations.
If you allot, say, ten seats for Tamil-
nad, ten seats for Andhra, twenty seats
for U.P. and so on, the competitive
nature of the examination goes away.
If you accept that system, what is
the harm in introducing regional lan-
guages? If you are allotting ten seats
to Tamilnad, why not introduce Tamil
there for the selection of ten seats al-
lotted to them? Therefore, the agita-
tion is there.

In the end I have to say that the
introduction of Hindi cuts at the very
root of this matter. Introduction of
Hindi, to the exclusion of other lan-
guages, will not be a fair one and it
takes away the competitive nature of
the examination. It is not equitable,
it is unfair and it will give an ever-
increasing and permanent disadvant-
age to those persons whose mother-
tongue is not Hindi and who will be
relegated to the position of second-
grade citizens in their own country. I
therefore request that the Home

1992 (Ai) LSD—6.
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Minister should at least implement
the assurance that has been given
on the floor of this House and
implement the Congress Work-
ing Committee’s resolution that
has been accepted by the Government.
We do not want any quota or other
things. We do not want pity or cha-
rity. We want our language right, the
right to use our language, the right to
honour our language. The same
honour given to other languages, we
plead for that right. I want the fun-
damental right of using my own lan-
guage in the UPSC examination, in
the Parliament, at all levels possible. I
do not want charity or quota or any
such thing, but 1 want justice to be
done to the people of the non-Hindi
areas.

If you go on at this rate of impos-
ing Hindi, what Shri T. T. Krishna-
machari had said at one time, namely,
“India, that is Bharat, that is U.P.",
tha.t will be proved in practice: India,
that is Bharat, will become U.P., to
that will be proved in pracice: India,
imperialism goes on unabated.

Shri D. C. Sharma: Mr. Deputy-
Speaker, Sir, I congratulate the Home
Ministry and the Union Public Service *
Commission for being in perfect har-
mony with each other. I am glad that
this harmony has occurred after some
wrangles, and I hope that this har-
mony will continue. But I ask myself
one question: is this harmony good for
the country, will it promote the causes
for which we constituteq the TUnion
Public Service Commission? My feel-
ing is that in this world where cata-
clysmic changes are taking place, in
this world which has passed from the
age of. electricity to the space age, this
Union Public Service Commission per-
serves in itg old attitudes. sticks to
its old yardsticks for measuring peo-
ple and tries to bite much more than
it can chew.

Now, I first of all want to ask the
hon. Minister, what is the average age
of the Members of this Commission;
how have they arived at that; what
is the appointing authority; what is
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[Shri D. C. Sharma]

the recommending authority; what
are their qualifications. ] think a
statement should have been laid on
the Table of the House to let us see
how far these persons are suitable for
this job. Of course, I have nothing to
say against them. They are all very
good persons. But we should know
how they are appointed, how they are
recommended by the States, by this
authority or that, and why it is that
the Union Public Service Commission
has become a paradise for retired per-
sons. When I was in Lahore there was
an ashram there, an ashram for old
and superannuated persons.

An Hon. Member: You
there?

were not
Shri D. C. Sharma: 1 was not there,
but I am not here either.

Shri Bade (Khargone):
there for admission!

He went

Shri D. C. Sharma: Sir, I was sub-
mitting very respectfully that this
Union Public Service Commission has
become a heaven for those persons
who retire from this service or that
service and find their ultimate home
in the Union Public Service Commis-
sion.

Shri Bade: Who are suffering from
rheumatism and diabates.

Shri D. C. Sharma: I ask you, is it
not necessary that there should be
infusion of fresh blood into the Union
Public Service Commission? Why are
young men ruled out from the Union
Public Service Commission? Why are
only, mostly, retired persons kept
there? Why is it that they are thought
to be the monopolists of wisdom and
monopolists of every good thing in
this world. I want to know.

Shri Bade:
diseases?

And monopolists of

Shri D. C. Sharma: I say that the
first reform that is necessary in this
Union Public Service Commission is
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this that it should cease to be a port
of rest, a harbour of rest for persons
who have retired as Judges or as Vice-
chancellors or as Members of the
Railway Board or as Chief Engineers
or as other officials. I think that if
there is one thing which makes this
Union Public Service Commission un-
acceptable to the people at large it i8
this that it always goes to help those
persons who are the favourites of for-
tune. There are some persons who
want to draw their salary up to the
last second of their lives. There are
some good persons like that. I wish
them well. But I would say that this
is a sorry state of affairs and this
should be put an end to as early as
possible.

The seocnd point 1 want to make is
this. My State of Punjab may have
done many wrong things; I do not say
it has not, but Punjab has done some
good things also. But when I look at
this report I find that this Commission
is saddled with all kinds of duties, all
kinds of recruitment. I would not put
it like that, but I do not know how else
to put it; it goes from the sublime to
the ludicrous, it goes from the highest
to the lowest. It appoints all the offi-
cers of the Indian Foreign Service and
the Indian Educational Service, and it
appoints also Grade IIT officers; it ap-
points clerks grade officers. It does all
that kind of thing. I have nothing to
say against Grade IIT officers or clerks.
I have respect for them.

Somebody was asked: Who runs our
Government? My friends, ICS peo-
do not run the Government.

An Hon. Member: Now, IAS,

Shri D. C. Sharma: The IAS people
do not run the Government; neither
does the hon. friend, who is interrupt-
ing me all thig time, run the Govern-
ment.

Shri P. R. Patel (Patan): I only cor-
rected Shri Sharma.
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Shri D. C. Sharma: Do not correct
me. Please keep quiet.

I do not want to quote the story
from the Puranas, but I tell you that
it is the assistant who runs the Gov-
ernment of India and who belongs to
the ruling party, because most of these
officers only agree with him. I am not
referring only to my own experience;
it is also based upon the experience
of others. It is not the Congress Party
which is the ruling party, or the Min-
isters who constitute the ruling party,
or the Members of Parliament. Who
bothers about the Members of Parlia-
ment, the Members of the Lok Sabha
or the Assembly? 1t is the assistant
who puts up the note and it goes to the
highest pitch as water goes up to the
highest limit by means of some kind
of a siphon.

Therefore, I would say that the Gov-
ernment should have another service
commission. This Commission should
be reserved for the recruitment of only
Class 1 officers and so far as Class II
and Class III officers are concerned,
it should have a kind of a subordinate
Union Public Service Commission
which has to do with clerks and other
things.

One of the most wonderful things
that have read in this Report is “bulk
recruitment” at page 11 of the Report
for 1964. I have heard about bulk
purchase of wheat when we guffer
from shortage of wheat. T have heard
about bulk purchase of cloth. I have
heard about bulk purchase of other
commodities; but the Union Public Ser-
vice Commission, in its great wisdom,
is now indulging in, what they call,
bulk recruitment. You can understand
what kind of recruitment it can be,
what kind of procedure, they must
have followed, what kind of tests they
would have applied, what kind of atti-
tudes they must have adopted. So, I
think, this Report, apart from other
things, is vitiated by that paragraph in
which a reference is made to bulk re-
cruitment. I wish, that paragraph had
not been there and it should not have
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marred the otherwise somoothly—
flowing report of the Union Publie
Service Commission,

Of course, I know, my hon. friend,
the Minister, will come forward and
give some justification for it; but, I
tell you, the very word “bulk recruit-
ment” is obnoxious to any person who
has any democratic sympathies and
who stands for any kind of excellence
or merit in recruitment.

Now, I want to ask another question.
This Government has followed the old
Brahmanas. Of course, I am asked by
Mahatma Gandhi to follow a classless
and casteless approach to life; there-
fore, for me these things do not mat-
ter. But, look at the categories of jobs
that we have in this country— perma-
nent, provisional temporary, tempor-
ary and quasi-permanent. 1 tell you,
you do not know the reaction of the
people to these things—temporary, pro-
visional temporary, quasi-permanent,
permanent! You do not know.(Laugh-
ter) You laugh here because you have
been favouced by gods to sit on the
Treasury Benches, but I tell you there
should be no quasi-permanent category
here. There should be only one cate-
gory. You join a post; you serve your
period of probation and then you be-
come permanent. Why is it that you
have introduced in the Central Secre-
tariat and at other places this quasi-
permanent status? I think, this is a
negation of democracy and I feel, the
sooner you do away with it, the better

it is.

Another point and 1 will finish. I am
glad that the marks for the personality
test have been reduced. I am very
happy that the personality test is car-
ried on from one centre to another
centre so that the personality can be
judged in terms of the locale from
which the examinee comes. I am
happy about all this; but I want to
put only one question. My hon. friend,
Shri Man Sinh Patel was giving his
own reaction to this personality test
and others have done the same. I
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want to ask: What test do they apply?
There are psychiatrists employed by
the Defence Ministry and there has
been a lot of criticism of those psy-
chiatrists. What test do you apply to
judge the attitude of a man towards
the people, to assess the outlook of a
person to the people whom he is going
to serve, to estimate the worth of a
man in termg of his capability for
being the servant of the people? An
IAS, IFS or IPS man is not the ser-
vant of the Government in any sense
of the word; he is not to serve the
Ministry, he has to serve the people.

What criteria have you selected to see -

that this gentleman will be a home
among the people, will be able to serve
the people, will have a democratic
sympathies—he may not have any
sympathy with the Congress Party; I
do not care for that—will be a person
who will be in harmony with the aspi-
rations of the people, who will be able
to listen to the grievances of the peo-
ple, whose whole attitude will be peo-
ple-oriented and not Ministry-oriented
or Director-oriented?

Mr. Deputy-Speaker: The hon Mem-
ber should conclude now.

Shri D. C. Sharma: That is what I
mean to say.

One sentence more and I finish. It
is very strange that you—not you, Sir;
1 mean, they—shoulq yourself be the
judge and should also be the High
Court, the Supreme Court and every-
thing. I am told at page 30, I think,
of this Report about the follow-up of
candidates. Everything is rosy in this
garden of the Union Public Service
Commission. Only 1:49 per cent were
found to be not up to the mark, it says.
How do you find that out? What are
the criteria you employ? What was
your questionnaire? First of all, you
sit in judgement upon the worth of
these candidates and then you yourself
try to assess what their worth is. T will
ask the Home Ministry to appoint
some other commission or committee
%0 find out the worth of those persons
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who have been selected by the Union
Public Service Commission. It is not
the Union Public Service Commission
that is competent to judge the worth
of a candidate after he has been
appointed.

Shri M. Malaichami (Periyakulam):
Mr. Deputy-Speaker, Sir, the Union
Public Service Commission is an ins-
titution holding the pivotal position in
the administration of the country. It
provides the fibre to the steel-frame of
the administration. The work it has
nudertaken is judicious, enterprising
and one of foundation. In spite of the
fact that we are able to understand
from the report that the volume of
work has tremendously increased, it
was able to cope with the work only
on account of its energy and resource-
fulness. The work and responsibility
discharged by the Commission are
commendable. At the same time, as
we understand from the report, there
are certain drawbacks in the matter of
recruitment of candidates for technical
and administrative posts.

We find that out of 254 vacancies in
the Engineering Class II Service posts.
only 84 candidates were available for
appointment. In the case of adminis-
trative and foreign service posts, out
of 4282 candidates who gsat for the exa-
mination only 417 were recommended
by the U.P.S.C. for appointmenf. Even
this could have been made possible
only on account of the marks awarded
for personality test particularly for
Class 1 Service posts.

In the case of clerical service, it is
still worse. The total number of posts
advertised by the Commission were
6465. For these posts, the applications
received by the Commission were
54,000 and odd. Out of these 54,000
and odd applicants, only 3906 appli-
cants were recommended for appoint-
ment by the Commission. From this
we can very easily understand the
present sad plight of our University
education that the youth of the coun-
try receives in the present day. There
is the clossal wastage in the field of
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-education and the country is devoid of
the requisite technical education. On
the one hand, for technical jobs, the
vacancies are being left unfilled for
want of suitable candidates and on
the other hand there are too many
applicants for administrative and cleri-
cal services and also the rejections are
too many. While the applications are
ten-fold, the appointments are very
‘meagre. It only reveals that the sys-
tem of education is defective and the
system adopted by the U.P.S.C. does
not fit in with the necessary purpose
for which these examinations are being
‘held. As my hon. friend Mr. Mathur
said just now, the administration is
‘being run by the personnel working in
the services and they are yet to assist
the Ministry in the proper discharge of
the administrative functions, this
«colossal waste cannot escape the notice
of anyone interested in the future of
the country. So, our University edu-
«cation has failed to impart the requi-
site standard to the youth of the coun-
try and there is also lack of technical
training.

Adding to the defective system of
education, the method of selection by
the U.P.S.C. also causes great frustra-
tion amongst the youth of the country.
‘The present system of awarding the
marks under personality tests does
great harm to the candidates especially
‘from the backward classes in the rural
areas. What are the criteria compris-
ing these personality tests? As to how
the marks are awarded under these
tests remaing a secret. Sometime we
find people with less resourcefulness
tut with some pull are able to get the
posts while people who lack pull are
not able to get responsible posts. We
have enshrined in our Constitution the
equality aof status and opportunity and
promoting them among all and ensur-
‘ing social, economic and political jus-
tice. Ours is a socialistic country with
the objectives of reducing disparity in
income and avoiding concentration of
power. This personality test is abhor-
able and not in consonance with the
sacred principles of our Constitution
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because it helps only concentration of
power and increasing the disparity in
income as the pegple who are already
in the services are only in a position
to get responsible posts and the
U.P.S.C. has not so far gained the con-
fidence of the country that it is im-
partial in view of the fact that back-
ward classes candidates from the rural
areas are able to get their due share
has not been proved by the Public Ser-
vice Commission. There is a growing
feeling in the country that only the
descendants of a hierarchy of officials
and the privileged few can enter into
service on account of the personality
test.

Further, there are one or two defects
in the conduct of the examinations by
the Commission. Advertisements are
made by the U.P.S.C. calling for appli-
cations from qualified candidates with-
out spcifying the number of posts
vacant. When the vacancies are a few
which could even be filled up by con-
firmation or promotion within the de-
partment itself, many applicants rush
in resulting in voluminous work and
disappointment. This leads to un-
necessary expenditure and inconveni-
ence to the applicants who are already
unemployed.

Sometimes the TU.P.S.C. conducts
examinations for certain cadre posts
and completely scrap away the whole
thing leaving the examinees in the
lurch. The reasons why the examina-
tions were scrapped away and what
further steps the Commission had
under consideration for providing em-
ployment to the examinees were not
made known to them. This causes
frustration. Government should see
that such anomalies do not happen in
the activities of the Commission.

The U.P.S.C. has also noticed that
in the list furnished by a certain Min-
istry with proposals for promotion, the
names of two senior-most eligible offi-
cers were left out in the list. This is
rather a serious matter. This could not
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be merely dismissed as a case of over-
gight. It might have been even deli-
berate. There had been cases where
offers of appointments recommended
by the Commission had been delayed.
This shows that the candidates who
appeared for the examinations not
only suffered on account of this
personality test but they also suffered
on account of repotism and out of
turn promotions and the Government
should see that such anomalies do not
happen through the U.P.S.C.

Now, from January, 1965, Hindi is
to become the national language of
the country and for purposes of
U.P.S.C. examination Hindi will be
the language by which the candidates
will be examined. Even during the
course of the debate on the Univer-
sity Grants Commission’s Report, I
have said that the three-language
formula should be implemented in
all the States and that no State should
be made to feel that it is at a disad-
vantage on account of the language
difficulty.  Similarly, when conduct-
ing examinations, the U.P.S.C. also
should be made to give due consider-
ation to the examinees from non-
Hindi-speaking States who write
their examinations in English along
with candidates from Hindi-speaking
States who write their examinations
in Hindi by giving adequate modera-
tion without any handicap to any of
the examinees in the competitive exa-
minations. The admission should be
streamlined to ensure that nepotism
and out-of-turn promotions on -that
account dp not take place. The
Director of Grievances, if that post
comes into existence, should also be
empowered to look into the genuine
grievances of the employees in the
administration.

15 hrs.

Y M Hiwe wAwT  (HAIT)
IuTETE wetEd, & ¥ Fo o qHo o
Fr foqe &1 sweaga fwar § 1 @qaar-
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e qd engz g wTFA A
gaIT wTET AFTWE FowrEw § W
T =Efoew a1 AF<md § R )
AT § |17 I@ THTT &7 99 A G
frars@ ¥ 130 Maea Afe s
@aT g, a9 &9 ag W W OF
wTET F1 WA AG w41, AT fE
AFCAE WA g1 9T AT &
qT ¥ T AT q2AT @ {5 T@aqar-
wife & 17 a¥ & geu o I AHARE
aree fafew 36 & 91, 99 ¥ FEL a0
SUTRT AHIWET WaT I§ AT § W
fer-rfg-faq agar s wr & 1 5@ a%®
TA7 F1% FeH FZT S3@T |

TF T 7 571 ¥ ¢ 5 wwer wraw
& wwg forede a1 70 FTo THo Hio FT
FT ST AT ggfa 1, T T
¥ 3w ¥ 9ga saraT of@dq 1T 9% WY
I FT TR T FTAH 1S €417 7
faar 1 forg SHT1T ¢71U 3 98 %7 2,
Iq F qIEI § 9 AR W FI7 ISMAT
%ﬂfgq 1

¥ fadeq FT A § 5 g
a8 3w A §, W R 15 s,
1947 ¥ qF 4T | AT JT AR AN
aga & 4% 9 w7 s & fawio w7 S0
w1 Tt §, afeqw 92 FT 4 77 MW@
2 1w ww At 71 gfeewior agw
g E AR AT T3 WA & O o W
g7 § gwTeETEy WiigE saaeqn wnfed
w4 | qeg faT T F @ Wl
a,; difq wraffag 1 s Er e, faa &
ZIRT ATHAFT HUT FqT8 o @ g, SH
F1 Wl FI@ AT I §F F7F G«
# oy g s Ay ggfa F1oww W
FIqY TG T GT & | 9 997 § qg €1
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FLAYTETA QY T i pwT @I
¥ ot 3@ aTa #Y a7 & foar § 5 A
fafew it § ag Fer arar 91 fF wrdo
o Tgo mrfpaz fafaar §, aw A<l
NI, IR AT FT ALY, 37 &
AT I A AT ag gfeedor woamar
gu1 & f5 mrfo wo uHo mifRax I
F{¥ wx 47T fasmar s, a@ Tl T
JEFAT ¥ FTH F 1

AT g ofsaw gaeT Fr a9 §
T IAN & AR T8l R OF T FAI9T
3 98 & gro WaIw ¥ it /7
TfT gt § 1 Uy 99 ewW 3V T
qfser® §92X & IaNT I { &, ST HY
3T % & AT 4 a9 A9 99 SANT @
®RE T 37 % fau uF genr gfsaw
gfgg FHWA g gAT AhU |
qfesdt® §92T F FE FT AT T &
feg faww gfg A= fawra smaer &t
WAl § AT 3w Ifg, avEar o
FAEY Iq AR F a@ g &, o
& @g wTEo To THo F frwe gaT ] 1
£8 TG Tg § [ o7 &7 91 qfeorw
{FT F TUI IIET AT 9T 0 T
o} 3G § % FT I AW @Y,
FIE A ATEo To THo WIFHAT afect
T § 7 FA9T & 97 X frgaa
foar srar &, 9@ ¥ wwad A |
@A § 2R gy, fafaqe ok s@
¥ 79l ¥ 39 7T FIE awd &Y v
g AT TG I A AL R
& wr g

TE AFTT HA HY AT AFEY
Y AT T & AYTHTS W1 AR AHALN
¥ ag qa1a & % g0 o § wow |
AR FF-q9F g @ | qF A gF AT
F I 1T § FF gy g A= fagw
IR 9T g waTEg A F 39 WK AT
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ﬂ@'f{q’[ﬁigﬂﬁﬂfa qo(ﬂ'oﬁt
=g fawrt & wfeeT fome 743 §
FAFTTYE AT XTI GT AT T
IFTAFCE, FA fr gt w1@a ¥ A,
AN foF ST § G § HAET TIRS
TR g9 T OF AALT F9 § THAT
&1 oo 39 o fad & wrgr Ao o
faareitw argEo FYo WYo I § for o
TEIY TATTT AT HIX &ro To wam®
Ay grEAwfTE FE q9F  §, I w7
AT A FE WY FrE G AT § | e
F1 3T AR 64 A7 AT, 9T q@gA
@ FY q17 & {F 39 a9 F1 13 iaw
T FT g g o Fw FFH R go o
Tdo Hio F §IHA TAT ARW g, A€
foreliz o1 gar d93 zwg, faw &
I fore Y o oafees w@ar &
TF sqrfag FX AR 99 W gfeew
R Afeqes g@ a & @1% & 5 &w
MW Far & 75 3w d s
oS WY eAT miwad § qw deefaer
I« EY & 5 T ga oo MW E wrEw
IR E | ST & A9 S fae ¥ fag «Y
ag faure 7@ oAt fF § S7ar & J9%
& a1 99 #§ Far-wra T 96T o

T AT 39 a9 71 & fF e
HAT OF 5 daw wHTwA faem,
S % Fo Yo THo &Yo F Y AT IT
T ®y-@r ¥ ofwda 73 & fawg a7
fasrz R, FIfF go o THo Hlo
& maw & Pogede FTafan g1

Ufoiﬁoll_'ﬂ'o o T FIYrITA
AT 98 & w@iAw & Ay § R I
o, ot 7w, § Y fa=rx 9w folr §,
# 7 ¥ faoge sfaw® st g1 o
faet ot fowr & fremed safem & Sw
#7 g saTeTa} §@ FHe § oo faar
alﬁftwqﬁwa‘swaﬁzmﬁi
afsq g3 o fewe @,
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Shri Kashi Ram Gupta (Alwar):
On a point of order. There is no
quorum in the House.

Mr. Deputy-Speaker: An hon.
Member belonging to his own party
is speaking and yet he is raising this
point,

Shri Shinkre (Marmagoa): It is a
very important debate, and there
should be quorum for it.

Mr. Deputy-Speaker: All right, the
bell is being rung—

Now, there is quorum. Shri Gauri
Shankar Kakkar may continue his
speech now.

ot M WE T 0 a1 F a9
Fg @1 47 f& a1 ¥ gy« e forg 0%
ad smafa lag afmw ofes afam
Ffaem & odfae o agar @ I §
I W & 1 ag fear o fawmr & o
feamd afm @ § 3 @@ s &
gg 9@ A & 5 K felt W g @
IAFT WEL TG F@T, g 9 A
X ArawFar § 5 o7 9 o q6tae
& T T A T T A TE g@d
T@ 1 Ifa [ F vgar @ g
.y

o0 T qF 7g A § o
ot gAR OF foa 7 7w fawg o e
3T AT wfawa< qww A ¥ fawg
W wmAr | S 7K faaml ok
AT ARl &1 S fear oy f
wifegre A= ¥ g ¥ Wk
for iy =gt o z@ fawa ¥ v ey
W ¥ qf daw aw wew g
5 97 oF T gfaam F @ D w0
wF w3 faar & i ool -
weT g @ IR A AR g A
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JEE § 1 T9Y G Fror A feeforar
gEfram Far fra & ww Ay
@O A g A gum F A W fE
T 3 THTC 1 ArHAW frar smat
qw ag #i wg7 I § fr gay Gy
ATyl # OF qgA a9 WA
faar w1 gfae afsas afaw shm
F gl & fg=r & fomm s w6 )
AR ¥ TWF CF & A" AR
v fg=ly 1 ey S fear S
T A T G AW F A &
¥ e e fet % €1 5 30
¥ IAF] AT TR | W @ AT
ar el o we afawax afaws &
wfg wifedT &1 Fvax sAET 9T o
ag TI9 § qEAT FF AFGE F A
AT GHAT § | WA qF q AR
A€o To THo HIT FEA FAT FET FY
gfgds § & 99 A I AW &T Wnr
sarer & A1 f fgwr e W wR_wt
#1 famrir 7Y F@ & | F ag 7 Fgar
fF 3@ 9 # T2 JT AT IR
warar waw fae, g qE oAy e
#7018 5 ag 3@ #1 7w @ 5 fgrd
WIST FY 36 Fifaw @ @1 5@ 5
ferr #1 TTET EE fRar
oy fet #1 oF gwa IR AT R |
Ay FF AR TG Wl ST A gE@HT
g3q feur fawawdt & sadew &
W Y T | SR 39 F FT ATH
forar f5 X #7929 39 T@ F1 AW
afeass ¥ faeger fasrer 3T @, %
WM w e aR
T 9T = # AT A
T AT |

F TR AW g FEN ot
% gfraw ofsas afaw sfaemr &t
TR AR REF @I 15w
forar mar § f& g darem @ for
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FHAIA TG & qI A AT § AR A
giwe  gfaaw ofeas afaw sfaw
FqE TR A A fag g e a
HiTs A 1 TE AT A AT AT E |
moEr wrr ¥ K 4R § SEd wse
AT ATEAT F
“They had come across cases in

which the requisite data furnish-

ed by the Ministries were sub-

sequently not found to be correct.”
faq v #1 FERE AT qEfEer
? @ & wiwer § o At § 39 HE
¥ et wiwe fay oy &

o # A 98 Fg0 & fF owa 17
Y AT G I F I A W TG
AAET I AR FIH IS AV A=\T
2 @ ugfy ot gfaew ofses afaw
wfawa & fogede F § IaH agemr
Irfgd o) 3w &7 wafq o) fawi
FT W @ F gH fonzde arfeet
fratfa e afgd o

TF AW dF agF quET A« o
W g AR A WY ag faaww @ 3w
F ar ¥ & oo g WA vy g
areat § 5 & Wfoow a9 o
ﬁmglﬂ}W%WoQo@o
AFER Y & ag w@g w8 favig ady
FA & | B W qrfet FeoaY, 7
WFEE, A F gwa &7 e’
M R swas q@
ey @Y agoar ¢ a7 aF FW
g a9 Far ¢ | HEAwE  qfEda
F AW 9 w1 T s ar S
A AFy awt ¥ 97 0 § AR
aEdT 9T WY & IEwr QA A gEAr
FEAAT fo aFt @ 1 9w gw Iak
oA qRadw aET i wg @
f amea ¥ wfy ak ¥ s Aw W
A GIE
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TH 2§ TATAATHS T FATAT FT
sarer farRrd g & ) a8 w5 &
fF wgi a% faare &7 s Afg w1
TN AT T 2, EER el
gag A gdmET a3 @ 8, wfee
3 Afedl F wEe 9w W At
frorar e & 1 & 9 faoia & TR
FW AAW KT FT4 FHACAT FT gAT
FTT & | R afadst 3w & O ™
s I | G A A< ¥ wesEr
fifg fraat & oo & oft @ FwdT
g1 9 A A TR TE AT AT,
i y fee g g dar aw @@
g & a8 1 ¥ 5 afustea: 5=
¥ o5 foiat ¥ saew fom Ay
¥ #w g7 =1fEd S e ¥ T
&1 oy @ | gfadw ¥ faome o @
FATE ¥ AW F a9 | E AR |
s § i afads § aogAY A meerd
oy o fom Afaw #1 gv Genfea
FEAT AR § ITF ATRAFTH &
s for N ofsors afaw sfmw @
T AT F | T AT ¥ FHEA
T F 2, 7@ AW H R o) f s AfaR
1 3% ag g siNfe agi &
gfaurfea gk § o fog #1 I9%-
arfaeq wfawssr oT gar @ )
gAY SW ¥ 7g Afa s mw
@ & 5 & T qTE T A ATHT
&t 7 T foram omar &, s v wrgaw
I F H=WT AT, AT EHT, T WA
wwot g€ ar 3§ #t 7 foar Smav &
& Fgar § 5 e w8 gt & A
«AST &, MEA R B 3T e T
ford ¥ adf ==ar : wraw ¥ fay
o safeml FEAT AEwEs & faa &
gaAwmIm RNy g 1 §
g Frara N oy
g aF WO AfT awet ! gw A wgr
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[=r O wwz w93)
AT 999 FT TN Y g5 ? qg Aq_
Y S A SATRT AN A AT Iy
f o9 & fod oY et 73 oA
g imgaagifs s
fegiiwF R iakag g o
T F o w0 T o g A
# ¥ a f faT ot %1 g9 F s
F o a1 a1 39 AW ¥ g <
&1 75 9t a3t & 5 afaay § fomat
qeeaTg 99 A1 faar arfed sadr T
e WY &, afew ag 3o 0 @, ffema
&9 & 709 § | 39 2w | Al AfwAy
1 Ay A/ AT AT 9T JT grar gy
fasar @ | S F7 g § 37 afadr HY
T ST AgAX g1 & 39 A A
AT F1 F&TET FQ §C WY T FEW
far =g el oft femé itz & F=T0r &,
T AW F FRL @A T Al 6T
FUST Aafwal w1 e I 1 e
T=8T ¢ |

Q% ATAAY Q26T 74T A9 ST
® W FRT

Y Fqto Fo UMfmeY : AL &Y
fegfa «T g% gare § a8 a9 A I
1 ¥feT S= g Ay SAEfaeAgw
wree § A g9 F1 5T adS § 9 A/
Fq FAT Tfgd 1 99 W faER s
AT F 1% F1 3@ gY afad=
FI F1 Fifew A @ SR 30 wfew
W ) g0 afadw wggy @ <
qrY § | ag i g 87 g gafay
it & 5 gw w7 @, T F
AT, 39 Tq T A A A | gW
1 30§ B FTy 9T | § gwmar
g fr azet gt Foafeal & sqaw @®
g I g 5w w A g@ aw w0
gara fer o f fom wesl &1 g9
TET-IEX 359 § 39 Jqi § fgaa
T Q@ § ag a9 gdl v gfw @,
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a1 wrT ¥ gfee ¥ Fg7 a% @ @A
T AR F AE § | F ag ST
g 5 gw 71 vwA § fag ok e
¥ fag 1% % wEE I 4%
N 7€ gar & 1 Afww g sfeg
Y g F F T G A1 JqT AEH
e sreare Fraw # ¢ g Frafe
# famfar +@ ¥ ga 70 IQ@
B AE Fe § | wHarfa s
frafa 3wy $5 dwamEl § weaaa
FLATENT & | § Fgar g fr 57 weqml
# g1 W @y oy fFoag ad an
27 av agi frg s yaaf@ s &1
foo a0 &Y 37 &7 fyeit & 7 W
ag UF TW T wiwd &7 faen faaw
F o) &, TR Ag AR F AT
A fanmmgfragaaama
TEE F I F, TOG GG F 3 @
F1 g97 FT 39 | fafeaa &7 3§19
g FC aRT | gh 2| g e St
I gfaQy ¥ s qrw mrewr fae
qTq F & A& FT JIJMET §H 9
A ) afdfeafaat & sae a g )
# 2gar g fF 3@ T F7 I ATWD
s4T 78 fear o wrd | 7 9gq &
2 A & wegw T § fF 3w a3
T &1 wfas ¥ Afys e 913 1

¥ ag g A0 g F swwar
w=o1 g 5 gu Fiae Ifem o wfas
3I= afadd 1 TM A7 | gar Ig §
f5 gw Wil #1 g a¥, 4 av F
srawe 93 e w3 & foast afons
ag 3G & w7 & o ag 99 T F1
# 3, 1 9 ¥ 1 3% I4F T 79 79
# Wk SgRTER 99 F@ § T AW
I THEAAF F1 W WA F AR
FQ & A ¥ o & 9 I gH T
< &, A igy 7g av & 3w v
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TETA FTH qAIT GAT A I8 FABH
gu & fve g afes & omay & S dar
qFY & § £ ww @ 8 afaw v
qaqE o T & | 39 SO0 &Y A8
w ¢ fr @ oad Sr ag ¥ FW A
#1 fawfaar ot o% o@ar § 59 a%
f ag %4 72 & 9 § | el T
FAHA FT for 0 g fog 9§ wE
forar 48 A &1 ¥, & a¥ s
I59 TEET FHAT FT GU FT F AR
far #< & g FT faar ok fax
SV 3 TG g1 T qg AT AT 437
EfF g AT R 30 @ aF T@ AW A
IJIFF I FT 375 Areqe faw mw@r
9 W &1 BT 9T AR F T T {1
FCY FT JARL G 9 & |

gfaas &1 gw F wfgs ¥ ufaw
gfamd 2 @l § 7R 0F adar #1
S 93 917 {63 frell #w, F1E aF 1
Y FET ¥ g7 7Y G2TAT AT qFAT & |
& wwwar g % 5@ sqaeqt w1 gH agaar
9 | SuIET wwel g1 fF 5, 5 AR
7, 799 & faU gw wwafaa w1 fage
FL| HF AU 48 5, 7 W qF 316
FH W@ &, a9 a1 S9 #' giaaw &
e awr «&f | gara vafas gfaw
FHIYA A% 9, giq arv w1 e
G & HT HA ag $F 7 31 AV ST FY
BT FT X W AR ALAGT FT, T
safag w1 37 F war 9 fagsa w1

afqdg 9 § ag fe=dl M = qgw
V& 7 At wend F faw g §
TEETAHE FT a1q FE1 07 § 5 eI
FFRRAMAIE | WIF T EF
& F Uremmdz ¥ § 1 AfeA g
TiadE Jgadt w7 SarARiT wrefaat
F1 AW 1wz, W A ey
|rE &1, 9 fF ey ¥ oweEr
FHEY T qrEw FIAT T AT W@
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yaiedry safed afe gaT, 9a¢ &M
a7 9 & 91 99 F fAT g et e
g | gw T 2WF 1 T adF § T9v-
AR & | TW AX FT IaT I aT7 T
o #AT § 7 a8 ofeamiz o
W ¥ I fagar qea.q ®m gy, 7
39 gfeewor & w97 F3 1 g AT vafas
afaq W ¢ 39 F IR 0F g
I IAEMTA Y | 9 AW § W onga
1% g 79 @T , FAA W S
w731 FT Q@ § 1 90T ®7 F 39 7
IqEiaed 37 AR 9T & A1 fF 3T
FaaTfal F Iy & |

ug faanife 1 afaqs a1 § 39
farmifEr ®1 ¥ 9 FT 3w
AT A F faq a1 gw faanfay
39, afew faeed wR geq st ¥
fau fewfey 7 @@ |

#ga g fF afs gy A &
Tt gemaifa® qgfa @« W & zafag
ag gATT giaes 91 39 a1 399 9t &
ufrfaee & w@r § ifs ua qora 9
grafds mamag Al & fF ag
%9 a1 99 9t ¥ grafead 3T a0
&7 39 1 76T FL | FAACAT AT
gAML FT qg FWA g fF ST
feet it gt & wwfag g, famr so
Fafeas faare oid, T H94Y Figamt
T guEw 6y gewI &1 Aifqat &1
e ¥ 9 AR 2§ § #1% F av
ACEET T ad | A FIaT ;Y f 7
g garg fFafada # s &
ager fafws deast ¥ fasax awr
qEH F ST nfafeaqw § 9H@ @A
&, BT ) @ AR ag 39 a1 39 ey
TF gedr g ot ¥ geafad @y g
39 ) fqurarT #1 § qF7 wq §
3Iq fasrra &1 9o ¥4 & §9 &
TR BIT FT A AT A 21 TE Y
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[ w30 o saAIfEET]
FF afew ¥ g 7 9w § 1 F =g
f& gafas gfgq s9w @ T@ W
eq 2 {5 99 & agi afada Fqama &
o S st 37 @ & ST 59 a0
1 $1§ TfRfTam a1 7Y & 7 SO
ag Sa&T UfRfauee 3@ 3w § o
Fr o Aifq Py § 9% WA F 74
F Art ¥ I Trear g0

IR & fag ar Nfsd fF ga
¥ w9 2w F fau agwrfar 1 Aifg
fraife 71 & Afew oY FAFRT FEmg-
Wea & fqumr & grar IaF1 FEmafes
Fr AifF § fawmg af & 1 SawT
afpfagam aee st ARE § S ¥
R G g ¥ § fom #1 5 Fm-
feq ® famarg 71 a1 g aform
oz 2T ¢ 5 g 1 Fmmaifes
1 Aifa F warfas @t F9 T
-qraT & | WY AR agt st §
d31 & 9@ &9 39 F O LT F
fag o= & & ag @ 9% wgfeaa
AT F, WG J| F AR 3T gA0g
W F IO IR J9AT A E 1 T
gawar g § | W g wEEs
2 & uw safs =1 faww w19 & A
afefaqas @ ¢ 39 A1 T wfas
wr fear 9

# ¥ zo aftaa vafas afaw
T #7 O #} T @ qF @
g ¥ 3@ g fr 3o fawmi &
FHEw & fqofa A gEY, SET #
famr AR s fawifdi =Y v
T fear | STEewr ¥ fag fesy
FRORTA ¥ e F1 fawifn #1,
A AT AR AT { A F
v o wefwl # frgfe w3
Toq a0F A F L W] I W
Y v 2 fa¥ AR ANEE [@OF ¥
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2 fay  favem & 3y afrew safas
gfaw FHTM ©F Tgq & g«
FHEA § W I WM F TT FT AR F
fou sd=fal #r fmafse ¥ fag
qaTg ¥ Ay warfEr § ) wfag
JgET T wr & W afge o
faq feuddza ¥ gra wHwH
ardom frgm o mar @ ar IEEr
T FT AGE ATAT TAT § W e
adt 7 g ag fedr o fawie ¥
faar TaT & TB AW AT KA FA
F fau fear mr @ AR T9a wwE
fer @ ) Ao wgaT & mmmA w
zg faor § amEarr godr =Sifge o

g am g fr deges W
AR Weges 1359 FI TA AW A
Fo wius Tamew fasit § afew i
AT I9F IR F faw AR ITHT '\
a1 95 & faq aga @t #few
Jo FETE L AW FTET HEET
qIT T FT gAX fAq =T War g
T ATy & % oy 99%F 99 F T
¥ gy # wfgwfas @ AR
AW H A WET 9 @I ] IqF
g § AT 39 FY Aifqdi & w9 §
AN F I A IAET Afaw  Afasw
qedWr gW W g &% 1 gn fosdr
aifadl # a@® F dM H FKR
FBATE L | AF N T @
o qOFT ag o g {5 99 %) afqwe
¥ gy wW fadq )

Shri U. M. Trivedi (Mandsaur):
This is a very important report, on
which a good deal of attention ought
to have been betowed by this House
and by the Government also, but,
unfortunately for us, the Govern-
ment treats this report as a closed
chapter, and we also treat it as if

it is so sacrosanct that no criticism
can be offered.
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The attention of the whole House
must be drawn to Appendix XX of
this report. It points out to us that
notwithstanding the provisions of the
Constitution laying down the func-
tions of the Union Public Service
Commission, appointments are made,
and even continue to be made, and
defaults have been continued, persis-
tently continued, in making reference
to the Union Public Service Com-
mission after the appointments have
been made, whether the choice is a
wise one, a proper one, without par-
tiality, devoid of nepotism; devoid of
graft, or not. we are left in the
lurch. Appointments are made as
long ago as 1957 but reference is not
made till 1964. Why has this hap-
pened? I can understand reference
by 1962 at the latest, of appointments
made in 1961. The UPSC has no
vigilance branch to find out whether
any particular appointment had been
made, they come to know of it only
when a delayed reference is made and
then it is too late in the day, as it is
a fait accompli, to remedy the affairs.
We find the policy of pushing through
certain favourites through the back-
door and thus the object of having
a body like the UPSC is set at naught.

Sometime 1 get qases where the
grievances of senior officers who are
governed by the UPSC did not re-
ceive the attention they ought to.
Under the provision of section 115 of
the States Reorganisation Act not
many cases have been remedied.
Statistics are given here but that is
not an indication of the grievances
that have been put forward by the
various persons who have been af-
fected by this. Section 115 was an
omnibus provision which has been set
at naught by the various States in
integrating the various officers con-
cerned in the newly formed States.
It is a matter of deep regret that the
representations received as long ago
as 1956 have not yet been disposed
of and things have been carried for-
ward from 1957 to 1958, 1959, 1960,
1961, 1962 and right upto 1963 and
there was a carry over of 326 cases.
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Why these representations were not
dealt with immediately is a matter
which requires a proper probe.

This report comes before this House
after a long time. It is published in
March 1964, it is now the end of
1964; the position as on date is not
clear and the criticism become stalle.
Such reports which are necessary
under the Constitution and under
the statute must be placed before the
House and must come up for discus-
sion immediately, not only at the fag
end of the year, but at the fag end
of the session when everybody is in
a hurry to go out.

6786

In regard to disciplinary cases there
must be a uniform and standard set
of rules which must apply to one and
sundry. A clear example of inter-
ference with the recommendations of
thc UPSC came to my notice as a
member of the Public Account Com-
mittee. Some officers of the foreign
service cheated the government, for-
ged bills and drew allowances on false
certificates; after a lapse of 11 months
they were caught. The matter was
referred to the UPSC and the recom-
mendation was that the seniormost
officer concerned should be dismis-
sed. But the Government of India
again approached the Commission:
“please reconsider your recommen-
dation and suggest some other via
media and do not recommend  dis-
missal.” Is it a right and proper in-
terference in the jurisdiction grant-
ed to the UPSC in the discharge of its
result?

functions? What was the
This dishonest man and the other
conspirators along with him they

were a big lot—were retained in ser-
vice because the first and topmost
had to be retained in service and was
merely degraded. Why was it done?
To preserve the hypocrisy before the
world that we are sending out honest
officers in the foreign service! This
hypocrisy was not necessary in deal-
ing with the domestic affairs; we
have nothing to show to anybody as
to what action we took against this
dishonest man who forged . receipts
and made false vouchers. Instead of’
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‘putting him before a criminal court,
even the recommendation of the
UPSC to dismiss him from service
was not accepted. It is time the
Government made up its mind not to
encroach upon the rights of the
UPSC.

The Commission gives a certificate
to itself and pats itself on the back
that it has got a good follow-up of
the candidates that it recruits. I do
not know what type of follow-up it
is. It is my misfortune that I have
met some of these officers of the
foreign service whom 1 have found
ignorant of Indian culture and In-
dian history. As I had narrated be-
fere, one of them holding a good posi-
tion was talking with me and another
ICS officer. When we were discuss-
ing the great men of India and the
name of Jagat Guru Sankaracharya
was mentioned. This officer of the
foreign service, a young man no
doubt, had the audacity to remark,
“Who was that bloke?” If it is such
type of people who are recruited to
the foreign service by the Union
Public Service Commission, I should

Shri Sham Lal Saraf: In what con-
text did he say that?

Shri U. M. Trivedi: I have once
before narrated the incident. He
said “Who was that bloke”. 1 was
very much annoyed.

Shri Shinkre: It should have hap-
pened some years ago some old mem-
ber of the ICS should have acked
that question. The new youngman
was repeating it.

Shri U. M. Trivedi: Heaven help
us to see that such recruits are not
recruited bv the Union Public Ser-
vice Commission. This fis the first
time that an opportunity has arisen
when T am able to sav a few points
‘upon this matter. I should say, and
I most humbly sav to the Union
‘Public Service Commission through
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you that in the method of recruit-
ment, merely well-dressed men and
well-dressed young men should not
be the criterion for judging the capa-
city of the man or the ability of the
man &t the interview. Even a man
putting on a dhoti and a kurta can
be very intelligent. It is not neces-
sary to put on coat, pant and neck-
tie. All these are not very essential
features for the intelligence and
capacity of a man.

Shri Khadilkar (Khed): Why does
the hon. Member use them in the
Supreme Court?

Shri U. M. Trivedi: Shri Khadil-
kar has asked me why 1 wear coat
and pant when I go to the Supreme
Court. That hypocrisy also persists,
If T do not do it, the man, the police
constable, who stands there will treat
me with the utmost disrespect that is
possible.

Shri Hathi: He will not pay you
also!

Shri U. M. Trivedi: Anyhow, it is
worth trving and I will take the hint
from you. I will not hesitate to go
like that. But this is my experience,
as a student who has once appeared
before the Union Public Service
Commission and as reports have come
to me from several others who have
appeared after me and from those
whose misfortune it ig to appear today.
Students are after all poor and all of
them are not sons of the rich and if
thev are not all sons of the rich it
is just possible that they may not be
so well-dressed. What mav be Tre-
quired is, whether they are dressed in
a cle’n manner and in a proper man-
ner and whether they know the man-
ners of gnond societv. Barring that,
this suverficial outlook and show, I
should sav. should nnt be a criterion

for judeing the merits. Things have
gone on.
One of the officers of the Union

Public Service Commission very re-
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cently had the kindness to tell me that
“often remarks are made against us,
saying how within one or two minutes
we are able to judge if a man is good
-or bad.” He did not like the idea
that anvbody should offer the ecriti-
cism. But I think that there is justi-
fication behind this when we say that
a man cannot be judged in one or two
minutes’ time. The candidate comes

6789

before the Union Public Service
Commission; four or five members
are sitting. The candidate perhaps

is entirely new to the method of in-
terview. Even with the best of
knowledge at hig disposal, at the very
first impoct, he gets flabbergasted.
‘That should not be a criterion for just
discarding him and telling him be-
hind the back, after turning him out
—the Secretary follows and tells him
—*T am sorry to inform you that the
Public  Service Commission has re-
jected you.” This is not a proper
method of recruitment.

'15.44 hrs.
[MR. SPEARER in the Chair]

Mr, Speaker: I have to take up an-
-other business at 3.45. Would he like
to conclude or continue?

Snri U. M. Trivedi: In one minute
I will finish, Sir. The other ques-
tion which strikes me is this. If we
have to make a headway in the direc-
tion of recognising Hindi as our
national language—it is not being as
yet recognised—and if it is to be re-
cognised as such, I should say that
ample latitude must be given and an
opportunity must be afforded that
these examinations may be offered
and interviews may be taken in
Hindi so that an impetus may be
given to the acquisition of know-
ledge by those who ultimately will
be the administrators of our country
and to put Hindi on a firm footing.

Shri P. Venkatasubbaiah (Adoni):
‘What about the non-Hindi-speaking
people?

Mr, Speaker: Order, order.
«debate will continue next time.

This
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE—contd.

REPORTED SERIOUS FOOD SITUATION IN
BrHAR, ORissa, RAJASTHAN, PUNJAB,
MAHARASHTRA AND U.P. ARISING OUT
OF INADEQUATE SUPPLY OF FOODGRAINS
FROM THE CENTRE.—contd.

=t fomm weAaw  (Haeye)
fagrx, 9giar 7T 57 w7 ¥ & foed
T & 9 QWi &7 F7-mfem AW
T faE-ufad aga 9 T F TW
agt & for o1 wear goend fear smar
¢ 9g SuIEIaY s4% mEE H =T JAT
21 & oTF g A SART G
g @ AR fadg smEre F3@
#F @ gt wgmw @ W@

(Interruptions).

The backward areas of Orissa, Bihar
and other States. I do know English.

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): Orissa
is a surplus State,—

ot foemm qemaw - & 7 STET F
faws gai®T &7 1T FEI & |

Shri C. Subramaniam: Please wait,
give me a chance and then if you are
dissatisfied, you may put questions.
And therefore, we do not supply any
substantial quantity to Orissa from
the Central stocks. The food situa-
tion there is completely in the hands
of the State Government. If there
are any areas which have got to be
covered, it is not by supply from the
central stocks but it has to be arrang-
ed by the State Governments. As
far as Bihar and other areas are con-
cerned, no doubt we have undertaken
the responsibility to deliver substan-
tial quantities of wheat and rice to
the State Governments. No doubt
they discussed with us with regard
to the system of distribution, but ul-
timately, it is the responsibility of the
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State Governments to organise dis-
tribution and if there are backward
areas, I am sure the State Govern-
ments would take care of them.

Shri Surendranath Dwivedy (Ken-
drapara): In the statement it appears
that the Government says that so far
as Orissa is concerned there is a
sharp increase in production. My
question—it is clubbed with other
Members—related to the short sup-
ply of wheat from the Central stock.
According to the production in Orissa
figures, there has been no increase
in wheat production in all these years
for which the facts are given. The
statement made by the Chief Minis-
ter of Orissa on the 12th December
at Bhuvaneswar says that because not
even one-tenth of the Central quota
has been received by the State Gov-
ernment, there is acute shortage of
wheat and wheat products all over
the State. May I know why the
Government have not been able to
give them even the wheat quota
while they are taking surplus rice
from the State?

Shri C. Subramaniam: Orissa is
generally a rice-eating area. But in
the other areag where their habits
are such that they require only wheat,
there has been short production dur-
ing 1963-64. Therefore, we have to
concentrate our efforts with regard to
the supply to those areas, and with
the available quantity we could give
only a marginal quantity to Orissa.
‘We were able to give only 55,000 tons
of imported wheat. Under the cir-
cumstances, where there fis surplus
foodgrains available, it is not possible
to give to every State whatever they
require in terms of imported wheat.

Shri Surendranath Dwivedy: Then,
why introduce wheat cards?

Shri Harish Chandra Mathur
(Indore): 1 do not ask what is the
demand of a particular State. What
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was promised by the Centre to Rajas-
than by way of wheat supply every
month and what has been the supply
during the last thre months? How is
it that in spite of the assurance given
on the floor of the House by the
hon. Minister and the Prime Minis-
ter that after 15th or 31st October the
sftuation regarding availability and
prices will considerably improve,
availability continues to be difficult
and prices have gone high?

Shri C. Subramaniam: That state-
ment was made on the basis of the-
kharif crop. The estimate now is that
as a matter of fact, kharif crop dur-
ing this year is much better than any
other year. In spite of that, the arri-
vals into the market are still much
less than what it was before. Evi-
dently the trade and the producer are
still hesitating to bring their produce
into the market. That is mainly he-
cause of the psychologica] condition
prevailing in the country that there
is still scarcity of food and there-
fore, everybody should hold on to
stocks as much as possible. I am
sure, as far as food is concerned, it
cannot be held continuously for a
long period and with the action which
the State Governments are taking,
we are hoping that more arrivals
will be there to ease the situation.

As far as Rajasthan is concerned, I
do agree that it is not possible to
give what we thought it would
be possible for us to give to
Rajasthan during the last three
months. That has been not only
with reference to Rajasthan, but
other States also, because the arri-
vals were a little less than what we
expected. Instead of 11 lakh tons,
we got only 6 lakh tons every month
and that has to be distributed over
the various States.

Shri D. C. Sharma (Gu-da:pur): Is
it not a fact that the Punjab Govern-
ment wanted 50.000 tons of wheat
per month for four months—40,000
tons for the roller flour mills and
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10,000 tons for the areas where there
are so roller flour mills? Is it also
not a fact that on account of shortage
of wheat, the law and order situation
has been deteriorating there and that
the procurement of rice and wheat
will suffer when the harvest is ac-
cumulated? Why is it that the
Punjab Government has not been
given that amount which it asked for
in order to stop the demonstrations
there by the workers and Government
employees?

Shri C. Subramaniam: I am sure;
$ir, you will agree that Punjab is
the granary of India and it produces
food not only to feed their own people,
but also to feed other people. There-
fore, when we formed a separate zone
with Punjab alone adding to it only
Delhi and Himachal Pradesh which
are small areas, it was our expectation
that Punjab would be able to meet
its entire requirements with indigen-
ous production. In spite of that ex-
pectation. I do agree that during the
lean period. the price has gone up
and there is a sense of scarcity pre-
vailing there. That is why I have
agreed to give 25000 tons during
December and if it becomes neces-
sary, January, February and March
also would be taken care of at this
level.

Shri M. L. Jadhav (Malegaon): May
I know whether it is a fact that the
prices of foodgrains in Maharashtra
have risen to a high pitch and the
foodgrains are not available in Gov-
ernment shops?

Shri C. Subramaniam: 1 cannot
answer such a general question. May
be in some pockets these difficulties
may be prevailing. But generally,
with regard to Maharashtra, we have
undertaken that distribution of wheat
and rice as far as Bombay city is
concerned will be the central respon-
sibility. In addition to that, we give
them round about 10 lakh tons of
wheat and rice, with which they
should be able to manage. Just now
1992 (Ai) LSD—T.
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have a programme of monopoly pro-
curement of jowar. With that, the
situation in Maharashtra would ease.
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Shri Balkrishna Wasnik (Gondia):
In view of the fact that the Govern-
ment of India have taken upon them-
selves to meet the requirements of
both wheat and rice in Bombay city,
and since I understand that the Gov-
ernment of Maharashtra have ap-
proached the Government of India to
do the same thing for the cities like
Nagpur, Poona and Sholapur, may I
know what action the Government of
India are going to take?

Shri C. Subramaniam: If they
would allow us to utilise the 100,000
tons which we are giving to Maha-
rashtra, certainly we can take over
the responsibility for Nagpur, Poona
and other cities within the limit of
100,000 tons.

Shri Sonavane (Pandharpur): The
statement says that Maharashtra pro-
duces almost 33 per cent of the total
production of jowar in the country.
In view of this fact and the poor
arrivals in the market, does the Gov-
ernment feel that the price of Rs, 45
per quintal as decided by the Maha-
rashtra Government is a incentive
price or a disincentive price, so as to
discourage arrivals in the market and
if so, what steps Government propose
to take in order to encourage arrivals
of jowar in the market?

Shri C. Subramaniam: For all-
India, the price fixed is Rs. 38.50.
Maharashtra has fixed a special price
at Rs. 45. If even that is not attrac-
tive enough, I do not know at what .
level it should be fixed. It is for the
Maharashtra Government to decide,

Shri V. T. Patil (Kolhapur): May I -
know whether Government intends
to abolish food zones?

Shri C. Subramaniam: This will be
considered in March-April.
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st sy (A1) gA
1 ¥ F¥ AF AW A @Y v
T wR_w &1 1 gr-foafg &, =g
a5 T, afrast ar weraslt Fa= a2w
1 31, AEAEwaF & A Fomeas
2 Hag A W g fF FE T g
WY § g # g §9 a9
afew ag feoga swata 3 | Tome
ggi #1 @ra feafs segea waw< 3
9 faazo #1 3@ § g g gar
2 5 o0 3 guTt 9w w1 S AT
AE I9 T A AW F qAE A AGHLY
o A ogd g | 3% Afafew
argT & I A FqEW a3 9] g
g frdte FT A8, wAw wfs & W
40T I FT 505 wfg 77 §
fadiasT B2 Fw@t AT WAy § g@ad
1 A7 g & 38 ¥ | wafaw &
s wrE § B 3% g wfus
T e agt ov ag=ny & faw afea
g & oA 37 Sl w1 FHg w7
1 ¥ fqu 3= av=F1 3 Ay 9%
w1 fafi e Few ISA § A1 I3MAT gAY
2 A7 feadY aeE 9’1 #% Tgl g
AT ATEAT R 7

shri C. Subramaniam: I have al-
ready indicated in the statement that
12.5 lakh tonnes, i.e. one-fiftth of the
quantity that we have imported dur-
ing 1964, has been made available to
U.P. In addition, kharif crop has
been quite good in U.P. both in rice
and other millets. The report I have
received from U.P. is that as far as
the rural areas are concerned, the
situation is quite satisfactory. Only
market arrivals in the towns are
limited and till market arrivals are
there, that will have to be dealt with
with imported wheat. To the extent
possible, I am supplying imported
wheat to U.P. also.

o g T WA S fraee
ag ? fF wgraeg #1 agt 2T & I
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F fau a1 Fry fraifa g
7 39 Y TE AT 74T & AT Iq HF;LT
agt ox feafq o€y dgeqor &1 w4t 1
qEY WoA B gEEI A WA HA
Iqdey TE ¥ AR T A9g ¥ awt
OIS F I ARAIGS F weg gt
FY werr w9 & wfaw a3 gq § Frawr
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16 hrs.

Shri C. Subramaniam: As far as
Maharashtra is concerned, the supply
position hag always been satisfactory
because the Bombay port is there and
from there they have been able to
draw their supplies (Interruption).
Sufficient quantity has been allotted
and they have been getting it.
Therefore, as far as Maharashtra is:
concerned, more or less we have kept
our promises and they have been
given the supply.

Shri Shivaji Rao 8. Deshniukh
(Parbhani): Sir, what are we to
understand by “more or less”?

Mr. Speaker: For that
consult somebody,

he might

Shri Jashvant Mehta (Bhavnagar):
Sir, the food situation in the country .
is alarming and deteriorating. In
spite of the promises and assurances.
by the Centre and the Chief Minis-
ters’ Conference, no national food
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policy has been evolved and all
States, surplus or deficit

Mr. Speaker: Now, may I know
what the question is?

§hri Jashvant Mehta: 1 want to put
she question now. I am only giving
the background.

Mr. Speaker: Every hon. Member
gives the background and that is also
very long.

Shri Jashvant Mehta: The hon.
Minister hag just stated that we are
eonsidering the abolition of zones in
March or April. What are the rea-
son8 for the delay in taking a deci-
sion for ablishing the zones earlier
shan March or April as the situation
is deteriorating rapidly and the law
and order problem will also be
raised .

Mr. Speaker: Order, order.
mot allow a speech to be made.

Shri Jashvant Mehta: That
part (a) of my question, Sir;
(b) . ..

Mr. Speaker: (a) is enough, I am
mot allowing any (b).

I can-

was
and

Shri C. Subramaniam; Sir, this
matter was dicussed in the Chief
Ministers’ Conference and it was

agreed in the Chief Ministers’ Con-
ference that the position should be
reviewed in March-April.

Shri A. N. Vidyalankar (Hoshiar-
pur): Sir, I am thankful to the hon.
Minister for the assurance that he
has given. But I want to know whe-
ther in spite of the past tradition to
kepe the flour mills properly fed
and working, is it a fact that in the
last three months, although the Gov-
ernment had to supply 58,000 tons
to the flour mills of Punjab, they
have supplieq only 26,000 tons and
these mills cannot run properly, be
cause of extremely inadequate sup-
ply of imported foodgrain?

Shri C. Subramaniam: Ves, Sir.
We are not in a position to supply
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the entire quantity which would be
required for running the mills fully
because of our commitments else-
where. In Punjab, in view of th¢
fact that they produce much mor:.
wheat, they have been given a saps
rate zone and it was not possible ic
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give more imported wheat. I have
agreed, in the present situation, ta
give a little more, about which 1
have already stated.

16.04 hrs.

STATEMENT RE: COMPULSORY

SURVEY OF COTTON

Mr. Speaker: Shri Manubhai Shah
may make the statement regarding the
reported decision of the Textile Com-
missioner to re-introduce a compulsory
survey of cotton and its effeét on cot-
ton prices.

The Minister of Commerce (Shri
Manubhai Shah): Sir, as some hon.
Members were enquiring about the
position of cotton supply, I am
grateful to you for permitting me
to make a statement on the subject.
Prices of many varieties of cotton
have shown a rising tendency during
tie last few weeks though the cotton
crop this year is quite satisfactory at
about 60:5 lakh bales and imports
have also been arranged for about
9:5 lakh bales, and there is & carry-
over of about 22 to 26 lakh bales.
This rise in prices is attributable to
speculative tendencies in the commo-
dity markets, the rush of purchases
by the textile mills and the tendency
on the part of some of the growers
to with-hold stocks. There were re-
ports that prices in many varieties
have pierced the appropriate ceilings,
anq it was not possible to purchase
cotton at the statutory prices. This
was a disquieting situation particu-

larly in the context of the rising
prices in commodity markets and
need to restrain prices. Also there

is a statutory price control on more
50 per cent of the production of cloth
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by textile mills based on the regulat-
ed priceg of ootton.

In order to devise satisfactory
methods and procedures for the sale
and purchase of cotton, a meeting
was called at Bombay on 17th Dec-
ember, 1964, by the Textile Commis-
sioner, of representatives of growers,
growers cooperative societies, the
cotton trade, the East India Cotton
Association and the Indian Cotton
Mills Federation. The meeting was
aitended by important representativ-
eg of industry from Bombay, Ahme-
dabad, Kanpur, Calcutta Indore and
Madras and representatives of the
cotton trade and cooperative and
growers from several cotton growing
States. Meeting was presided over
by Commerce Secretary.

It was recognised at that meeting
that mamy varieties of cotton had
pierced the price ceiling for the basic
staple length and in some cases even
the top ceilings for the best varieties.
It was agreed that in the -present
context all sectors should make every
efforts to see that while the agricul-
turists obtained fair prices under the
present syistem of floor and ceiling
prices, the mills should be able to get
their supplies within the ceiling
prices.

The meeting discussed various al-
ternatives with a view to achieving
these objectives. There was a con-
sensus of opinion that survey of cot-
ton should be introduced in respect of
such cotton where the prices might
have pierced the basic ceilings. The
survey should be by the East India
Cotton Association as in the past.
Where more than one variety of cot-
ton is grown in contiguous areas, the
survey might be introduced on a
varietal basis. Also other measures
like ginning and pressing of cotton
in time were to be adopted.
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Mr. Speaker: I had said that at
4.00 pm.....

Shri Shivaji Rao S. Deshmukh
(Parbhani): Sir, as this has not beem
taken as a Calling Attention Notice,
I would request you to allow me te
put a question.

Mr. Speaker: No, Sir. I asked him
to make a statement in reply to a
Calling Attention Notice.
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16.08 hrs.

RE: TIDAL WAVE CATASTROPHE
AT RAMESHWARAM.

Shri Nambiar (Tiruchirapalli): Sir,
before you proceed I want to bring to
your notice one thing. We heard the
sad news that some part of Ramesh-
waram Island has got submerged due
to tidal waves. We are all very
much worried and we would like to
have whatever information that the
Government is able to give us.

Mr. Speaker: I had received that
notice and I had also sent it to the
Minister. Is he in a position to say
something?

The Minister of Home Affairs (Shri
Nanda): In the first place, Sir, I must
express our sense of deep distress at
this calamity which overtook so
suddenly that area and the infortu-
nate people there. Of course, the
whole House shares that sentiment,
that feeling. Last evening we got
some information. Immediately we
contacted the Defence Ministry so
that whatever help could be render-
ed by them they should be able to
arrange. I have been in touch with
the authorities concerned for the
whole day. A little while ago I re-
ceived the latest information about
the number of deaths which they ap-
prehended might have occurred. By
noon—that is the information—they
say nearly 200 people might have
died. IAF planes have been rushed
there and food supplies have been
dropped there, The Government of
Madras is doing everything possible
to send relief and make other
arrangements.

Mr. Speaker; We are very Sorry
such a catastrophe has suddenly
caught that area. We send our’ con-
d.olences to the members of the fami-
lies of those that have died suddenly
in such a calamity,

Dr. M. S. Aney (Nagpur): Has any
attempt been made to drop food by
planes?
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Mr. Speaker: Yes, he gave that in-
formation.
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16.10 hrs.

ONE HOUR DISCUSSION ON
MATTERS OF PUBLC IMPORT-
ANCE.

Mr. Speaker: Last time when I said
that just before the session is com-
ing to an end, the last one hour we
might devote to discussing certain
subjects, my objective was this. There
are some hon. Members who might
just like to raise some point about
their constituencies which might re-
late to the responsibility of the Cen-
tral Government. It was not my
objective that those issues that have
been discussed here during the
session and have been exercising our
attention all along should again be
taken up during this one hour; be-
cause, there is no point in discussing
again those matters that we have al-
ready discussed throughout the
session.

Then again, the limitation of time
is such that if I ask the hon. Minis-
ters to reply to those questions that
are raised here, probably half the
time will be taken away by the
Ministers and only half an hour will
be left to the Members. So, if 1 give
five minutes to each Member, I can
accommodate at the most six mem-
bers during that half an hour.

First of all, I want to settle the
procedure now even though some
time may be spent on it and we
might not be able to do much during
this one hour today. My idea was
that those questions relating to the
constituencies of Members, where the
responsibility is that of the Centre,
might be raised, provided those ques-
tions have not been possibly raised
during the session, seeking some
relief. Government might consider
those demands or requests during the
ensuing recess. I hope that would
serve some useful purpose. We
might not ask the Ministers to give
the replies at once. During tha re-
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cess that follows, the Ministers might
consider those requests cr suggestions
and send replies to the Members on
the points raised by them and the
actior taken thereon. If this is
agreead to, T will call only the Mem-
bers. Ministers might simply listen.
Tf any Minister thinks or wants that a
reply should be given at once, he can

do so. But I would not call upon
the Minister to give an immediate
reply.

Now I would seek the advice of
the Leader of the House how it can
be worked in that context and whe-
ther it would serve any purpose or
would be of any use to the Members.

Some hon. Members rose—

Mr. Speaker: Not so many at a
time; only one by one. Shri Kamath.

Shri Hari Vishnu Kamath (Hosh-

angabad): Sir, on a point of clarifica-
tion. a

An hon. Member: Sir, if you give
opportunities for clarification, then
the entire time will be consumed by
that.

Shri Hari Vishnu Kamath: Don't
worry. You are not conducting the
proceedings. Why do you waste
your time by making interruptions?
Now, Sir, we are grateful to you....

st g (FrEAgT) ¢ S AR
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Shri Hari Vishnu Kamath: Sir, we
are grateful to your for initiating a
new procedure which will be helpful
in the national and public interest.
‘While I have no desire to question
the scope of this hour as you have
adumbrated it, the impression that I
got, and perhaps many members on
this side of the House have got when
the bulletin came to us a couple of
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days ago, was, that matters of public
importance could be raised, because
there was no mention of the constitu-
ency in that bulletin. Then, Sir,
you will recall, you will be pleased
to recollect, that the late Prime
Minister once pointed out about 7
years ago, 1 believe—I do not remem-
ber the exact date, but it was in
1956—when he said, very rightly
and very wisely so that a Mem-
ber of Parliament, from whichever
constituency he may be elected, re-
presents the whole of India, and all
Members on both sides of the House
were very happy when the late Prime
Minister made that important observa-
tion. In the light of that, while a
constituency can be a restricted affairs,
a restricted matter....

Shri P. Venkatasubbaiah (Adoni):
Sir, if you give so much time for
clarification, then no time will be
left for actual discusison.

Shri Hari Vishnu Kamath: If you
differ from me, you may say that
later cn when you get an opportunity.
Now we are discussing the procedure.

Mr. Speaker: Today it might not
be possible to do anything. We shall
at least evolve some procedure. That
is what I am aiming at for the pre-
sent.

Shri P. Venkatasubbaiah: He is
taking half the time.

Shri Hari Vishnu Kamath: If he
had not interrupted me, by this time
I would have finished my point.

Mr. Speaker: No hon. Member
should toke more than two minutes.

Shri Hari Vishnu Kamath:
finish in kalf a minute more.

1 will

Therefore, I would earnestly ap-
peal to you to consider whether in
the public interest, in the national
interest, matters of public importance,
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‘whether they pertain to a Member’s
constituency or not but which have
not been answered sufficiently or
which have not been discussed suffi-
ciently during the session, should not
be raised. If you agree with me
then other matters, besides strictly
constituency matters, can also Dbe
raised. '

Shri K. D. Malaviya (Basti): I re-
present a region of the country which
is abnormally backward in economic
condition, education and everything.
It is

Some hon. Members: about

procedure.

Shri K. D. Malaviya: If you will
permit me, I will start raising that
questicn on merits. I accept your
suggestion.

Mr. Speaker: 1 was first trying to
settle the procedure which we should
follow.

About Shri Kamath’s question, I
might say that in the Bulletin we
have just said:

“as announced by the Speaker
on the 3rd October, 1964”..

1 haq announced thay day:—

“One hour on the last day of
the session so that the Mem-
bers might just say whatever
they like about their constituen-
cies”.

Shri Surendranath Dwivedy (Ken-
drapara): If the scope is limited only
to the constituency, it is better for
us then not to waste this hour, ac-
cording to me. If there are any
grievances or complaints we can as
well write to the Minister concerned
and, as you have been pleased to say,
they may not reply now but may send
us their replies later. That we can
as well do by correspondence. My
ouggestion is that we should limit
this to burning questions of the day.
Although we may have discussed
them in the House, it may not be
possible to get satisfactory answers
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to them. The House is going on for
a month or so. Some matters might
have cropped up later; or in respect
of some matters which might have
been taken up earlier in the session
they might be able to give the repli-
es here. I think, we should proceed
in that way. That will be helpful;
otherwise, I do not think any purpose
would be served by limiting it to the
constituency.

Shri Sham La] Saraf (Jammu and

Kashmir): Members speaking with
regard to their own constituencies
wil] take a lot of time. Just now
you fixed two minutes for every

Member; that will mean that at the
most 30 Members can place their
grievances before you and the House.
If the replies are not given by the
Government, this will mean that this
hour will be wasted. There 1 entire-
ly agree with Shri Surendranath
Dwivedy. Individual Members can
certainly write to the Minister con-
cerned and get a reply. If it has
been reserved by you for the natio-
na] cause, whichever question you
find is of importance, that may be
token and if the Government is able
to reply, it may reply or send the
reply later on.

Shri Kapur Singh (Ludhiana): The
way in which you have now circums-
cribed the scope of this hour has
thrown it not only out of the context of
the previous intention but also out of
all focus such as can convey and signi-
ficance. 'The original idea—at any rate
as we understood it—was to employ
this hour for giving Members an oppor-
tunity to say whatever they wanted
to say provided it answered two tests,
namely, first what is said here must
be of interest to this august House;
and second, it must bear some rela-
tion to public interest, that is, it
must be of public importance. As
long as these two tests are answered,
a Member should be free to say
whatever he wishes to say.

Dr. M S. Aney (Nagpur): My sub-
mission is that it should be left to
the discretion of the Member to ask
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a question either pertaining to his
constituency or to such other matters
as he thinks important. You need not
confine him to his constituency.

Shri H. N. Mukerjee (Calcutta Cen-
tral): My personal feeling was that you
were introducing something which
will give us some little relaxation and,
at the same time, bring up some inte-
resting and important matters. I en-
visaged it as a sort of a free-for-all
where the old familiar faces would not
be so much in the picture, but it will
be others who might bring up their
own particular kind of complaint
against the Government or some such
suggestion. I personally agree with
the idea that constituency matters
might very well be brought up, but
I woulq very much like a kind of a
free-for-all contest with the Treasury
Renches so that some sort of an
answer is giving in the course of this
hour. But I do want this hour to be
spend in such a way as would mix up
both semi-relaxation with serious
consideration of certain matters.

Shri Sonavane (Pandharpur): I
would like to say on this occasion that

we are very happy that you have....
(Interruption).

Mr. Speaker: What Shri Mukerjee
has said is that it will be good relaxa-
tion...... (Interruption).

Shri Nath Pai (Rajapur): He meant
relaxation of rules.

Shri Sonavane: In my opinion this

one hour woulq be 3 very short time
particularly in view of the fact that..

Mr. Speaker: That might be left out.
1 am not going to increase it.

Shri Sonavane: Let me make a sub-
misiosn and then you can decide what-
ever you like. My submission is this
that this is the last day and one hour
would be quite insufficient. There-
fore, under your discretion, you may
increase the time. Sometimes what
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happens is that the Ministers make
statements on the last day of the ses-
sion and particularly today the Rail-
way Minister made a statement re-
garding the formation of 3 new zone
which has taken us by surprise. There
is a great resentment about this.
There is no time for us to express
our resentment or appreciation. I re-
quest you to be good enough to ex-
tend this time and allow every Mem-
ber to express his feelings in relation
to their constituencies particularly on
this occasion.

Shri Bade (Khargone): Of course:
we are grateful to you for giving am
apportunity to express our feelings and
say something about our constituen-
cies. But there are about 500 consti-
tuencie; and so it is almost impossible
to deal with all the questions within
one hour. I suggest that before the
end of the session, we should send our
questions to you on various subjects
and then in the office they could be
divided according to the Ministries
and the Ministers concerned might
read answers on the last day of the
session. That will be more conveni-
ent. Another thing is about adiva-
sis . . .

Shri Bhagwat Jha Azad (Bhagalpur):
The Member should be left to choose
whether he raises a point pertaining

to his constituency or he raises a
point of national importance which
equally affects his constituency.

Speaking about my constituency, say,
for example, when I go there, I may
be asked for a railway bridge and then
my constituency being the headquar-
ters of a University or a division peo-
ple there may also ask me: What about
ihe latest statement of Jaya Prakash
Narayan about Bhutan. So, it
should be left to me as to what
point I should raise, either a point of
nationa] importance which may be
equally affecting my constituency, say,
about Bhutan or about a railway
bridge. Tt should be left to the dis-
cretion of the Member.
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Shrt D. C. Sharma (Gurdaspur): Sir,
I congratulate you on giving a sense
of purpose to the private Member.
During your rcZime, the private Mem-
ber has had more c¢iances than before.
1 submit very respectfully

Mr. Speaker: Already about half an
hour is going to expire.

Shri D. C. Sharma: that it
should increase. But we must restrict
our remarks only to those matters
which touch us directly, let us say,
our State, our constituency something
like that.

Mr. Speaker; Would the Prime
Minister like to say something?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): As you have said, you had
taken this decision in the last session
and made the announcement that mat-
ters pertaining to the constituencies
cf Members might be raised during
this one hour. I think it is a good
idea and I welcome the suggestion
you have made. In fact, T would even
suggest that in thig one hour, if Mem-
bers so like, they might give cons-
tructive suggestions which would be
useful for the Ministers and also for
the Government. I would, therefore,
accept what you have said about this
procedure. and I would very much
like to command the same to the
House.

Mr. Speaker: As has been just ar-
gued to leave it to all the Members,
then 1 might point out that today,
because it was for the first time and
probably it was not known to every-
body or everybody might not have
paid attention to it, we got only 22
rames of Members who have....

Shri Hem Barua (Gauhati): Some
Members were probably away. I was
myself away from here. (Interrup-
tion).

Shri A. P. Sharma (Buxar): We did
not know. =
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that when the next session ends, there-
might be 100 Members.

Shri Kapur Singh: It is more than
likely.

Mr. Speaker: How is that to be con-
ducted? Then there might be 100
Members. Then, as the House iz al-
ready aware, when one Members puts
his auestion, it has parts (a), (b), (c),
(d) and (e).

Shri Hem Barua: No, that is not so.

Mr. Speaker: It is not pggsible in
these circumstances to cover the whole
field.

If that is accepted, then I shall have
to either choose myself as to what
subjects are to be taken up or throw
it to the ballot; either the names of
the Members might be ballotted or the
subjects. This is the only thing that
is left to me. If certain things are to
be discussed, we can consider. I am
not discussing them just now.

Shri A. P. Sharma: Those Members
should be allowed who could make
out their points in two minutes.

Shri Surendranath Dwivedy:
may have the ballot.

You

Mr. Speaker: Is it agreed that in
future we shall ballot the names of
the Members and those whose names
are drawn only will be allowed?

Shri Hamumanthaiya

(Bangalore
City): No, Sir.

Some hon. Members: No, Sir.

Shri K. D. Malaviya; The choice
should be left to you.
Mr. Speaker: This is indeed the

greatness of democracy that here peo-
ple can never agree. Even judges can
agree but the Members of Parliament
can never agree.

Shri Nambiar (Tiruchirapalli): We
leave it to you to decide.
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Some hon. Members rose—

Shri Badrudduja (Murshidabad):
May I have your attention for a
minute?

Mr. Speaker: There are already so
many Members asking for my atten-
tion. So, the hon. Member cannot
have eny preference.
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Shri Harish Chandra Mathur
(Jalore): My humble submission is
that it will be better for the future
procedure to be discussed in the
Business Advisory Committee in a
calmer and cooler manner, and that
may be done. But for today you
may select the important gquestions,
and let them be answered during the
half an hour that remains.

Shri Badrudduja; In view of the
discussions that have taken place I
submit that 525 Members cannot dis-
cuss varioug problems gpertaining to
their constituencies within one hour.
It will be up to you, Sir, to reserve
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a particular hour for discussion of
important subjects bearing on any
particular constituency or constituen-
cies or of problems of a far-reaching
consequence which affect the country,
or allot a particular day for discus-
dion of various problems connected
with the constituencies. You might
allot one day for this purpose. Other-
wise, it will be meaningless and the
entire time of the House will be
wasted.

Mr, Speaker: Those procedures are
there by which they can give notice
and ask for a discussion throughout
the session.

Shrimati Savitri Nigam (Banda):
I would submit very respectfully that
we must not leave this very import-
ant vital question in the uncertain
hands of the ballot, because the ballot
depends upon luck. As it is a very
vital and important matter relating
to the selection of the subject, I sub-
mit that it should be left to your dis-
cretion, and you may be able to find
out the most important subject.

Shri Shiva}i Rao S. Deshmukh
(Parbhani): As we all know, the col-
lective sovereignty and dignity of this
House is the constituent result of
every individual Member, and the
Rules of Procedure which we have
very often framed are an attempt to
confer upon every individua] Mem-
ber the liberty of voicing the griev-
ances of the people whom he repre-
sents. And the rules so framed
sometimes give this impression or
lead to this result that whatever pro-
blems the Member wants to table in
the form in which he usuaily tables
them are usually judged only at the
secretariat level, either at the level
of the Lok Sabha Secretariat or at
the level of the Secretary to Govern-
ment, and, therefore, the problem
does not attract that attention which
the hon, Member justifiably feels that
it should have attracted.

Therefore, I would suggest that we
may follow the analogy of the British
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House of Commons where they re-
serve a certain day for this purpose,
called the Back-Benchers’ day when
a Member is free to say anything he
wants, and then a committee goes
into the suggestions made by him or
the problem raised by him and sug-
gest ways and means cf how to alle-
viate those problems.

I may give an example. Yor inst-
ance, some legislator is on record to
have said that his neighbour’s daugh-
ter winks at him and shows him

her tongue whenever he enters his -

house; and further—you would be
astonished—he wanted the Govern-
ment to do something about it....

Mr. Speaker: No, no. For the
present, today, I will only call upon
the Member who has not spoken so
far. Is there any Member who has
not spoken so far?

Y aremmE o (AL ¢ A
agrEd, 99 § =it S § o g,
at g =T § fF a0 B Ay w4
T AT AFT TAT FIX F |
I g Far G At & R g g
A A ¥H AT 9T FIH FT qH |
oq 3 §3% F fFaR R g m @
% @ o FReaw I W g & F
TT KO FEAl 1 qF FT F AT
TR E AR IR ¥ IR F QY
T T T A W E ) g quAT §
fF i ®1 w9 & fr Qe sqeesT
# s, ey g7 oF 109 ¥ a0
mefagl 1 Y a8 A far f5 3§
waAT AT A T ¥ FAT ga |
THAHE FT EATT T AR ATHCT FEAT
ST g |

Shri Nambiar: What about the 22
Members who have given their names?

o sfear (weerw) : & frdew
T AR § B o o & SR ¥ forg

PAUSA 3, 1886 (SAKA)

Discussion on 6814
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A fratem-da dfwmar g @ a@
qgt FQ FHAMET & a1 # agw
& e forerae fae £ gafow
# arga g fF gx oF A § e
gfafa sow #1 a7

st wd (Swrg) - § ag T
argan g o Fmst 2vm 9= o Srew
& 98 aga A= § 1§ OF W Ae
qEiET ¥ o7 A9 FY ff fF a7 Rrewr
g WA | GHL FT IT eHEE &
FIT FIA AT ITE &4 AT A0FEA

st A0 fRo wifew (Fwe): &
AT § FET § AR W ww
qAE-8d & FC AT § | 9@l W
gF T §, g9 A6 3 aRq § FF o
T AR FT gAY A FT q9T T
e gw @it ®Y " gy fawar @

QF AAA g3 . 98 §ar ar
oI E |

oft 10 fro afw @ F 7 AfH
FET

AT w ag feafs G o &
gt #1 fafast feam few =9,
g g9 TEI T FFI | [AqT AT
fafeey w1 framgT s & o=
WX § FR1 fomE T8F &3, av anr
IR AT WG | gH qg G gAW
oy & f& wfge o= &1 @
®IAET BRI | FH-T4 &1 geq fowar
F7 A 5T oF @ wgA @ I,
aifs g &1 9@ 99 JOF fF -
a1 & feam qFam & 0

Shri P. K. Deo (Kalahandi): Om a
point of order....

Mr, Speaker: No voint of order
would arise during thig hour.
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st qto fHo wdw : gW IM N
TF T OAEHT ZT T E—TH WG
fegaf | 3% Fu ¥ @A SART
i oft, afeT s graw A AR
g1 #71 5% fgd Aivg g w7 &
S, a1 gg qEEAT FEAT ¥ A F

IR

N g ware (fas ): weaswEy,
# oraEy geaarg 20 g fF owe s
dx-399 & o awy faam

AT Y T W MW F Fe@THI F
faer &7 O w5 § 7w ARET
FATAT § | AfFT 5T W FAET TR
T wfReesd ¥ HeerAT< fREET @t
TET T FW | W A o faw
gfere femddiz ¥ & s 7 faer
F, A A favarg @ fF aww @ |y
WEITHTL §H AW F gL g aFAT § |
T gaR o fafreex ¥ &y oav fF
fergeam &t arferarde & faaw FA
a1y §, Jav wmae fafew aorferande
IR AT e g Faw ¥
e Jear § fF faaw Frak-sea
¥Z AT &, IT T TOAHSAA FA
AT AW IJFF qTE FE A
g AN ] gfeE | oW qm oA
gfaw  wise §, @t fHT gam FaR-
FHAT 71 T FW F fag AR
1 AT TEY | Ty § | @iy
I FEAXFEAT § T KR EAT 7

¥ Sxmegwfes ofanr ¥ oy
§ | ¥ s S § B S o St
a7 &, 99 ¥ ¥ 3o qr affeafaat &
I FX § AR T H T SIHA
w1 frowe gfee st 1§ Helt W

DECEMBER 24, 1964

Discussion on
Matters of Public
Importance

6816:

g famat w5 5 gAw1 g &7 3@-
Wi & fag ge Fw =ifim o s
IFI AT A S w7 &, AT 3w
IHIH ET L WRTATY gL T ST |

st gt Agar (qefaT) - &
qeferr-wiefaen Iwa @i F fau
fufree areg & faer § 1 3w & famm
AT FT AGT qFE § WE | A
faw 22 Mo e q1gT g 0 9@ AT
=T rEA ¥ fae femm sy ) R @y
FEAE |

e @A A (I
wRy § @ifqw § o = fAw §
ag 39 &1 2 &) et &, fo F qrg g
AR fom & T w4 ], S A A
& Y § 1 FER T F q TE|r
TR T R ¥ ? oy oAy
T ¥ o § AR FAR E T
& o & fograr gw s e faan
T AR TG FY I D AT

Shri Sivasankarap (Sriperumbu-
dur):** Madras is in the grip of water-
scarcity, and the scheme drawn up by
the Ghulati Commission has been de-
layed. Madras City should be sup-
plied with water facility at the ear--
liest moment, '

Shri Hem Barua: Since you say it
it a free-for-all hour, how are you
calling only those who have not
spoken?

Mr. Speaker: It is possible that 1f
we continue this, something might
come out of it.

off wmrmfer e Aed (wgam) -
ST @eX grgd, § #y & gfd ¥
wg frag Fwm wwa § fFow

**Translation by Shri Sezhiyan of observationg made in Tamil.
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6817

TR wAET fog @een ¥ w@1 5
g gfew o qEmw wwadd §
2 Afe F37 1 9K gER AEAEE
gEEAT F TqAT T ATEATE FF TT ¥
I F AT AT, qW qEEET T
qR afemx @ swad § afefaq
FE | IT FY Jg A1 A-AAL @AY
ARG | TFR AN SAT AGN FAT
a1fgq | g7 37 a9 #Y A=W AE@ ¥
Y § | g AT A G A FAS
T R feA-foam & e & g
& s Tt | g g A
FER § AR 44 FUT FT T g,
A fs oF @ wefol 1 =R g
R FT FAT FIH AT a19 7 faege
AFT AT I3 §, TAfAT F AT A
FqSSTE TH qH faaT W g

st A (fasroee)
weny wgied, & oAl wifeecgud) &
TRATT GG | qF T TmEr g fw
¥ & s Fifezegedy & ot | &
WS 9 q9 & AT TW R
S F HAT R A @ E | oW
H3W FY MEAAT W 3§ AR ¥ mee
P s F I d am
IR afrFeax fafaeed age m, afem
g HTH T TG gAT & | T71  fhara
TS AT A E | 3T To T AT AT
TR GRIQE, o F @rgar |
AT SR AT IW AT BT
T AR E | W I H ST qg
1 A A S qfewew gR o

ST Ko Mo Aw (7fFar) : forw
&fw%f@ﬁﬁmwﬁmma{
A TRER F g 97 AfET @
AR ¥ oF AT # FEw W@ g
15 femax #1 Wa ¥ fedt fafreex
F 9 ¥ 97 05 faad faet & forg &
I F9q § o gf @ 7 faw o3

PAUSA 3, 1886 (SAKA)

Discussion on 6818
Matters of Public

Importance
T 148 AT 149 FY 9w F+7 F
I A wegrarad feraws w2 faar §
I FFIT I I B ¥ FY FFOA-
w o fafeedes & faar 1 oF &=
F g FE ¥ w A fear fow §
FIX § J qF GG IH GG F AR
geer #ft fm < & A # ger 41y
IHT FAHE F AT TH AThH Al
g T FAATT a9 T T AR gqY
qH TH §9E F WS 99 IW A |
afFt 98 @ fRr gu #TF 9T W
AT 7 @ a9 T IS T far
§ 99 ¥ wotHe gAT 2 A 1963 F |
# 39 #1 9gar g ¢

“That the ex-Railway em-
ployee’s date of termination
should be within a period of six
years from the date of Supreme
Court’s decision, i.e., his services
should have been terminated
after 5th December, 1957”.

T F WA ag g W g gim FE
F 1 fag qm # frgeRe w5 fa,
8-8-56 F AMT AW FIE F JorHe
¥ 7 AV 9gF FT FETICHE g1 AT
3% T@lg W9 a9 Y ;| g °
¥ #7 gt o fear ag g
g AT & | 39 WFR § o e
Ted FT 148 A 149 Fr AfAwE
FT faar, seeEmd w7 faar 5@ #1
W A ¥ R gasiitan w2 f@ar
ag FF AT | 39 ¥ & feArwwa g
I B: 99 § FAT T AT FeIEaq
fedr gu, 3@ ag ¥ #feww ag awT
Ifgd 39 F gEWEr 1 |

Shri P. K. Deo: Sir, on a point of
order.

Some hon. Members: No.

Shri P. K. Deo: How can you deny
my right to raise a point of order? 1
can raise a point of order any time.
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Mr. Speaker; If really that is the
intention, I may say this. I was just
#cyirg to have some experience, 1
thought that during the next session in
the beginning I will call the leaders
of all the groups and some other
Members also and we can just ascer-
#2in whether we can utilise this time
to more useful purpose.

DECEMBER 24, 1964

<
Discussion on 6823
Matters of Public
Importance
Shri Kapur Singh: Abolish this

hour, Sir.

Mr. Speaker: The House stands ad-
journed sine die.

16.45 hrs.

The Lok Sabha then adjourned sine die
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